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LOK SABHA

Wednesday, August 5, 1980/Srovana
14, 1881 (Saka)

The Lok Sabha met at Eleven of the
Clock.

[Mr Srraxer in the Chair]
ORAL ANSWERS TO QUESTIONS

Oemmittee for International Economic
Growth

+
Shri Harish Chandra Matbur,
Shri Ram Krishan Gupta:
*jot. { Shri Shree Narayan Das-
Shri Radha Raman:
Shri § A Mehdi.

Will the Minister of Finance be
pleased to state

(a) whether the Government ol
India’s representatives participated in
any meeting held in Washington 1n
May, 1958 by the Commuttee for In
ternational Economic Growth, and

(b) what was the nature of the
meetings and decisions arrived at®

The Deputy Minister of Finance
{8hri B. R. Bhagat). (a) The Com-
mittee for International Economuc
QGrowth, which i1s an American Orga-
nisation established 1n 1958, held a
two-day Conference on the 4th and
Sth May, 1859 to discuss problems
eompected with India's economic deve-
Sopment ‘The Government of India
were not officially represented at the
Conference but the Indian Ambassa-
dor in the United States, the Com-
snissioner General for Economue
Affairs at Washington and some other

142 (A)) LSD—1

534
Government officials participated 1n 1t

on invitations received from the Com
mittee direct

(b) There were addresses by some
pronunent Amencans and Indians, and
panel discussions in which American
and Indian experts took part The
Government of India are not aware
of any decisions reached at the Com-
ference, and as they were not officially
represented at 1t, no formal report on
the Conference was received by them.
Copies of the speeches delivered at
the Conference, which have been re-
cenved by Government have been fur-
nished to the Lok Sabha Labrary.

Shri Harish Chandra Mathur: May
1 know what difficulties were point-
ed out at thus meeting which stand in
the way of capital flow {from that
country to this country and has the
Government of India given any con-
sideration to this?

Shri B R. Bhagat: If the hon. Mem-
ber cares to go through the speeches
delivered at the meeting, coples of
which are in the Lbrary, he will get
the hang of the whole problem

Shri Harish Chandra Mathar: I will
find out, but I want to know whether
the Government of India have applied
thexrr mund to 1t or not and what is
their reaction to the problems rassd”

The Minister of Finance (Shri
Morarji Desai): There are no specific
suggestions made for the Government
and therefore the Government of
India has not to apply its mund at all

Shri Harish Chandra Mathmr: Has
this meeting served any purpose what-
soever to promote the development of
economic growth of this country?
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Shri Morarii Desal: It is not for us
to say that, because we did not hold
the meeting.

Mr, Bpeaker: What is the meaning
of asking about some meeting some-
where?! Are we to react to every
meeting that is held in any part of the
waorld?

Shri Harish Chandra Mathur: Our
ambassador attended this meeting. ..

Mr. Speaker: I am sorry 1 allowed
this question.

Bhri Goray: May I know whether
the views expressed in thus Conference
would in any way commut the Govern-
ment?

Shri Morarji Desal: Government
will not be committed at all

8Sbri Shree Narayan Das: In view
of the fact that our ambassador and
the Commissioner for Economie
Affairs have parlicipated in this Con-
ference, 1 would Irke to know whe-
ther, before our officers attend such
conferences where the objectives are
not quite known, they seek ithe per-
mission of the Government of India®

Shri Morarji Desai: No such per-
mission 15 required.

Compulsory Soclal Service

+

(" Shri Ram Krishan Gupfta:
Shri Barman:
Shri Subodh Hansda:
Shri 8. C. Samanta:

| Shri Harish Chandra Mathur:

I. Shri Shree Narayan Das:
*185. . Shri Radha Raman:
Shri D. C. Sharma:
Pandit D. N. Tiwary:
Shri A. K. Gopalan:
Shri Damani:
Shri Padam Dev:
| 8hri Bibhuti Mishra:

Will the Minister of Education be
pleased to refer to the reply given
to Starred Question No. 468 on the
30th Febtruary, 1959 and state:

(a) whether various aspects and im-
plications of the scheme of introdur-

AUGUST 8, 1869
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tion of compulsory social service and
disciplinary training in camp life as
conditions precedent to conferment of
University’ degrees have been exa-

(b) 1f s0, whether the final decision
has been taken in this regard;

(c) if so, namture of the decision
taken; and

(d) what steps are being taken to
implement it?

The Minister of Education (Dr. K. L.
Shrimali): (a) The various aspects and
implications of the scheme are still
under examination

(b) No, Sir

(c) and (d). Do not arise

Shri Ram Krishan Gupta: May 1
know the sahient features of this
scheme?

Dr. K. L. Shrimali: The salient fea-
ture of this scheme 15 that students
should participate 1n national recons-
truction activities on a compulsory
bavis As 1 said, the whole scheme 15
under examunalion and it will come
before the next Education Ministers’
Conference before the Government
take any final decision m this matter

Shri Shree Narayan Das: May 1
know whether the opinions of the
various universities, other educational
orranisations and the University
Grants Commission have been ascer-
tained?

Dr. K. L. Shrimall: The scheme was
discussed at the 34th annual meeting
of the Inter-University Board and the
8th quinquennial Conference of Ual-
versities, Soume discussion has also
taken place with the Chairman of the
University Grants Commission and the
members of the Commission in an
informal manner. As 1 said, we shall
have a full discussion on this matter.
We are placing it before the next Edu-
cational Ministers' Conference before
formulating the scheme in its final
form.
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Shyi Ram Krishan Gupta: In reply
to a previous question, the hon Mimas-
ter stated that the views of the Btates
will be ascertained. May I know
whether any effort has been made
towards this direction?

Dr. K. L. Shrimali: I have already
suud that the Ministers’ conference 1s
meeting on the 8th and 98th of this
month and the scheme will be discus-
sod there

o de: YT o @ e
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Shri Barman: Although the scheme
has not yet been finalised, may I know
some of the broad features, whether 1t
1s contemplated that there should be
some standard of examination so far
as this social service and disciplinary
training are concerncd, and whether
there will be some qualifving test
which the students must pass before
the degree 1s conferred on themn?

Dr. K, L. Shrimali: We have not
visualised any test or examination; I
think we have alrcady too many
examinations The 1idea 1s that the
student should participate in an active
manner in the national reconstruction
activities

Bhri Tangamani: May I know
whether the scheme will be based
upon the suggestions which were made
by the last All-India Education Confe-
rence or whether there 1s going to be
any modification, because the All-India
Education Conference suggested the
period as six months?

Dr. K. L. Bhrimali: Those suggestions
will also be considered by the Gov-
ernment.

Shri Radha Raman: May I know
whether QGovernment has received
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sitong views in favour of this scheme
from some organsations and other
&fencies 1n the country and if so, what
are their names?

Dr. K. L, Shrimali: Views have been
€Xpressed by various people, organisa-
Yans and the Press, both in favour of
the gcheme as well as agamnst 1t I
do not have the list of the organisa-
tians which have expressed opmions

Shri M. R. Krishna: May 1 know
Whether this scheme will 1n any way
aftect the development of NCCs in

universities?

Dr. K. L. Shrimali:
eNtirely different

St Barialr Lhendre Melbpr: Now
thyt the meeting 15 going to be held
ol the 8th and 8th of this month, has
not the Minister sent circulars to the
Styte Governments detailing the issues
10 be discussed? If so, what are the

broad 1ssues which have been forma-
lategs

Dr. K. L. Shrimalf: The mamn ques-
f1tny, are (1) what sbould be the
objectives of the scheme should the
objectives be related to social and
€ronomic planning of the country or
*hould they be related to reforming
the education system, (1) should the
“cheme be wvoluntary or compulsory,
(i1} what should be the stage at which
SCrvice should be rendered, (1v) what
‘hould be the duration of the service,
etc  All these questions are there If
NGn Members are anxious, I shall be
Eiad to place this note on the Table

Mr. Speaker: Let him do so
Delhi Gurdwaras Dispute

NCCs are

+
Shri Vajpayee:
Shri U. L Patil:
*1oe. Shri Prakash Vir Bhastri:
Shri Ajit Singh Sarhadi:
1 Shri Ram Krishan Gupta:
{ Shrl Damar;

Will the Minister of Home Affalrs
pleased to state:

(a) whether Government iz aware
that in May, 1959 a controversy over



try of Home Affairs
(a) A clash took place on the 23rd
May 1989 outside Gurdwara Sisganj
between two rival groups of Sikhs
The Police arrived on the scene im-
mediately and brought the situation
under control.

(b) Government have taken neces-
sary measures to maintain law and
order. In this connection the police
instituted two criminal cases which
are sub-judice

Shri Vajpayee: Is it a fact that both
the parties imported a large number
of followers from outside Delhi and
if 0, why timely action was not taken
to restrict their arrival?

Shri Datar: Some people from out-
side had come and Government took
all necessary steps to see that law
and order was perfectly maintained.

Shri Vajpayee: 1s the hon. Minister
aware that the Akali leader, Master
Tara Singh, had accused the Delhi
Administration of adopting a partisan
attitude in this dispute and, if so, may
I know whether there is any basis for
such an accusation?

8hri Datar: As 1 have pointed out
certain persont from Punjab had
come to Delhi1 and Government tock
al:n-mutioury steps in this direc-

Shri Vajpayes: That 1s not my ques-
tion. I want to know whether the
Minister's attention has been drawn
to the accusation made by the Akali
leader, Master Tara Singh, that the
Delki Administration adopted a parti-
smn attitude in this dispute and, if so,
what is the reaction of the Govern-

Shri Nath Pal: The question is very
different. There is & charge of parti-
sanship. He is not listening to the
Question or alternatively he is not
following it.

Mr. Speaker: Hon. Members can
see whether 1t iz partisanship or not
and draw their own inferences. Can
they ask the opinion of the Govern-
ment on every 1ssue,

Shrl Vajpayee: Here if an answer
1= not given an impression might be
created that Government adopted a
parfisan attitude. Why not the Gov-
ernment give a clear answer?

Mr. Speaker: It is not the duty of
the Government to interpret, or give
an opinion on, the speech of every
blessed man here Hon Idembers
must constantly bear this in mind
The only thing that you can ask in
the Question Hour is about a parti-
cular fact, not opinions, whether hy-
pothetical or present. Hon Members
can draw their own conclusions from
what he says.

Bhri Hem Barua: He said the Akall
lender came and addressed a meeting.
But the Minister did not say whetber
he accussed the Dethi Administration.

Mr. Speaker: That 15 another mat-
ter. Every hon, Member has got
cess to the newspapers. It is not
it he whispered something into
ears of the hon, Minister. What
said, he said openly. Now Shri
Singh Sarhadi.
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wss given in which condemnation had
been made of a party? In such cir-
cumstances, does the Government
propose to withdraw the criminal
prosecution so that cordiality exists
between the Sikhs here®

Shri Datar: That is correct.

Shri Braj Baj Singh: Are the Gov-
ernment going to withdraw the
cases?

Shrli Datar: May I make ;t clear
that there was arbitration in the dis-
pute between the two parties and
only very recently an award has been
given 1 desire that the award should
be put into effect as early as possi-
ble and cordial relations established
without any delay

Bhri Ajit Bingh Sarhadl: In view of
the fact that the intention of the Gov-
ernment is also that there should be
cordial relations and an award haa
been given in which condemnation
has been done of a party, does the
Government propose to withdraw
the cases that are pending?

Shri Datar: So far as the one case
under section 145 1s concerned, it has
been filed by a private party There
are two other criminal cases and Gov-
ernment would consider the matter
when an occasion arises

Gypsum Deposits in Kashmir

+

{Shri A. M. Tariq:
T ism D. C. Bharma:
Shri Raghunath Singh:
Shri Ajit Singh Sarhadi:

Will the Minister of Sieel, Mines
and Fuel be pleased to state

(a) whether 1t 1s a fact that reseives
of gypsum deposits were found n
Kashmir by a team of surveyors of
the Geological Survey of India

{b) if so, the details thereof, and

(c) the action proposed in thws
matter®

The Parilamentary Secretary to the
Ministar of Sleql, Mines and Fuel

Oral Answers s42

(Shrl Gajendra Prassd Siaba): (a)
The Geological Survey of Indis, a8 a
result of preliminary work done, has
been able to locate gypsum deposits
in Baramula District of Jammu and
Kashmir

(b) and (¢) The depomits are
located between Ijara village and
Islamabad village 1n Baramula district
It 1s reported to be of masmve form
of unaltered phyllites and lLimestone.
The analysis results of 23 samples in-
dicate that the gypsum 1s of good
quality with an average calculated
gypsum percentage of 91.75 per cent

The gross reserves for every 100 ft.
of depth for these deposits are esti-
mated at 25°51 millon tons. ‘The
workable reserves, however, for the
same depth are reported to be 13.31
mullion tons It is proposed to com-
tinue further investigation during the
current year
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Shri Ajit Bingh Sarhadi: In view
of the fact that there i1s possibihity
for commercial exploitation, does the
Government intend to give a private
licence or do it itgself in the publie
sector?

The Minister of Mines and Off (Bhri
K. D. Malaviya): Preliminary invqﬁ-
gation of the potentialities i= going
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on We will continue the investiga-
tion and as soon as we know some-
thing more about it, we will pass it
on to our sister Minustries for con-
sideration whether any industry could
be exmmned mn the private or the
public sector

Shri Raghunath Singh: Is it econo-
macal to exploit these mines?

Shri Gajendra Prasad Sinha: Yes,
1t i1s economical to exploit

Shri T. B. Vittal Rao: This work
has so far been carried on by the
Geological SBurvey of India May 1
know whether the Indian Bureau of
Mines will be entrusted with the work
of proving the extent of the deposit?

Shrl Gajendra Prasad Sinha: When
the preliminary survey 1s completed
this matter will be considered

Shri Goray: Just now we were told
that some gypsum 1s being taken to
the market Who i1s doing that ex
ploitation just now?

Shri Gajendra Prasad Sinha: It 5
not exploited by anyone except the
local people there They take out
gypsum and send it to the nearest
market for whitewashing and other
things

Shri Joachim Ailvax Has any syste
matic and extensive study been under
taken by the Geological Survey of
India of the wealth of Kashmr? Is it
being followed up by forwarding it to
the State Government of Kashmir®

Mr. Spesker: It 15 a larger issue

Prohibition of Ganja

*198. Shri Bangapna Will the
Minister of Pimance be pleaced 1o
state

(a) whether it 1s 4 fuct that the
prohubition of “Gana” has been en-
dorced throughout the country, and

(®) 1f not, the reasons therefor?

AUGUST 3, 1059
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The Deputy Minister of Finanse
{Shri B. R. Bhagat): (a) No. 8ir;

(b) Non-medical use of ganja has
been prohibited in all the States io
the Indian Union except West Bengal,
Bihar, Orissa and Madhya Pradesh.
Conditions vary from State to State
and it has not been considered neces-
sary to introduce prohibition of ganja
in all States from the same date
Prohibition will be enforced in the
remaining  States also as soon as
possible

Shri Sanganna: What 13 the revenue
involved in the prohibition of this
commodity?

Bhri B. B. Bhagat: | want separate
notice
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Shri V. P. Nayar: The hon Deputy
Minuster has stated that the non-me-
dical use of gan)a has bren prohibited
I want to know the extent of the me-
dical use of ganja or its plant, which
i1s called Cannabis Sativa or Indica

Mr. Speaker, We cannot have a dis-
cussion on that
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Shri 8. M. Banerjee: 1 want to
know whether 1t had been brought to
the notice of the hon Mimaister that
m some places 1n Uttar Pradesh where
gan)a had been prohibited huge quan-
tities of ganja are sold openly, espe-
<ally in an mdustrial place like
Kanpur What steps had been taken
1o stop that”

Bhri B. R. Bhagat: This relates to
the State Government They are m
charge of preventing smuggling and
everything

Shri Surendranath Dwivedy: May 1
know why in West Bengal, Bihar,
Ornissa and Madhya Pradesh ganja has
not been prohibited for non-medical
uses”

Shri B. R. Bhagat. There are vari-
ous reasons for the State Govern-
ments to do that—adminustrative rea-
sons or geographical reasons or reve-
nue considerations Some States are
bordering Nepal and wunless some
agreement 15 entered mmto with Nepal
there 1= hkehhood of large-scale
smugghng Then there 15 the revenue
consideration That 19 one of the rea-
sons why the Slate Governments re-
quested that the date of application
of this prohibitory order should be
deferred

Shri Sanganna: May I know whe-
ther the Government of India have
fixed any deadlne by which total
prohibition will be effected 1n  the
country”

Sbri B. B Bhagat: The original date
fixed was the 31st March, 1859, but
on the request of suine of these State
Governments thus maiter was con-
sidered 1n the All-India  Narcotics
Conference and it was resolved there
that total prohibition m the countm
should be achieved by the 31st March
1981 or as «oon as posmible thereafter
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State Owned Ofl Distribution
Company

+

[ Shri Shree Narayan Das:

Shri Radha Raman:

Shri Harish Chandra
Mathar;

Shri Ram Krishan Gupla:

Shri D. C. Sharma:

Bhri Narayanankutty

Menon:

*199. < Shri Punnoose: -
Shri Nagy Reddy:
Shrimati Mafida Ahmed:
Pandit Munishwar Dutt

Upadhyay:
Shri M. L. Dwivedi:
Shri Hem Raj:
Dr. Ram Sobbhag Singh:
Shri Pahadia:
UShri 5. A. Mehai:

Will the Mimister of Steel, Mimes
and Fuel be pleased to state:

(a) the scope of and the extent to
which the State owned o1l distribution
company has undertaken the work of
distribution of o1l and petroleum pro-
ducts;

(b) the number of branches it has
started 1n various paris of the coun-
try, and

(c) the number of persons employ-
ed by the company?

The Minister of Mines and Ofl (Shri
K. D. Malaviya); (a) to (c). The
Indian O1]1 Company Ltd has recently
been incorporated at Bombay on 30th
June, 1959 with an authorised share
capital of Rs 12 crores Copiex of the
Memorandum and Articles of Asso-
cation of the Company have already
been placed m the Parhament
Labrarv 1t will take some time be-
fore the company actually staris the
distribution of petroleum products, or
opens branches for that purpose, staff
has first to be bult up and details of
the business to be done worked out,
before necessary distmibution arrange-
ments are made One Admunistrative
Officer has been appointed and other
«taff will de gradually recruited
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Shei Bhree Narayan Das: May I
know whether it has been decided to
wark in co-ordination with the exist-
mg companies who deal in such sup-
plies?

Shri K. D. Malaviya: This question
of co-ordination and co-operation be-
tween the existing companies and the
Indian Onl Company 1s very much be-
fore us for our conmderation

Shri Radha Ramaa: May I know
whether Government has given
thought to the fixation of price of
oil that will be produced by these
companies and whether it will differ
from the other companies”

Shri K. D. Malaviya: It 13 a pre-
mature question We cannot say any-
thung about the fixation of price of
petroleum products that will be sold
through this company

Shri Harish Chandra Mathur: May
1 know whether the cost structure
for distribution has been worked out?

Shri K. D. Malaviya: No, Bir

Shri Narayanankutly Menon: May 1
know whether Government has taken
a decision to the effect that the dis
tribution of o1l by this company would
be confined to that o1l which is pro-
duced m the public sector or which
has been produced by other refineries
that are already working here?

Shri K. D. Malaviya: All the<e ques-
tions are under consideration But it
1z the mntention of the company, as I
learn, that some products which could
be imported might also be distnbuted
through this company

Shri Nagi Reddy: May I know
whether Govermment 13 going to wait
1111 the oul s produced in our own re-
fineries to begin the function of dis
tribution or whether 1t 1s intended to
do the bummness much earlier tham
that?

Shri K. D. Malaviya: At present 1
am not in a position to commit the
Government to any of the aschemes
suggested by the hon Member
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Bhrl Bam Krishan Gupls: May
know whether there is any proposal
undertake the work of distribution
oil of the existing oil companies also?

Shri K. D. Malaviya: No, Sir. We

are not consmidering the question of
taking over the distribution of anp
oll companies by this proposal.

Shri Radha Raman: The hon. Minje-
ter has just now mentioned that the
capital of the company will be Rs. 18
crores. May 1 know whether in this
capital any private capital is also
allowed?

Shri K. D. Mzlaviya: No, Sir

Shrimati Mafida Ahmed: May i
know whether Government have fixed
or are contemplating to fix any dead-
line to take up the entire oil distri-
buting trade*

Shri K. D. Malaviya: No, Sir We
are not fixing any deadline m that
connection

Shri A. C. Guba: The company has
been floated but what 1s the ntention
of the Government” Will this com-
pany distribute only the oil extracted
m India or also the o011 that 15 belng
refined 1n the existing refineries®

Shri K. D. Malaviya: 1 will refer
the hon Member to the articles of
association of the company as also to
the memorandum All these pro-
grammes have been included in the
proposals It 1s only a question of
tim¢« when we can formulate a con-
crete picture of our programme

Shri Hem Barus: May I know the
reasons for the decision on the part
of the Government to enter the dis-
tribution business of petroleum pro-
ducts at this stage? May 1 also know
whether Government anticipates any
keen competition from the private dis-
trbuting agencies or not because at
present there 1s a good deal of mono-
poly*

Shri K. D. Malaviya: It 15 a fact
that there is a monopoly of distribu-
tion at present by a few companies
which are helping us in th's business
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but obviowsly the intention is to take
up this programme of distribution
with a view to creating better condi-
tions for our consumers,

Shri Narayanankutity Meoen: The
hon, Minuster has just now said that
no deadline has been fixed for taking
over the entire distribution May I
know whether Government has taken
a decision that the entire distribution
m the country will be taken over
gradually?

Shri K. D. Malaviya: I think it 1s a
premature question for us to conmder
Just now

Shri Hem Barua: In view of the
fact that the hon Minister was pleas-
20 tp anv that these novale distnbut-
ing agencies enjoy the monopoly now,
may 1 know where this Government-
sponsored company propose to get
their oil from for distribution?

Shri K. D Maiaviya: The o1l that
has to be distributed will be cbtained
from these two refinenes that we are
going to set up in the public sector
Additionally we may have to import
some o1l for distmbution or we may
make some sort of an arrangement for
exchange of the products between the
existing complaints and our own
selves

Mr. Speaker The next question I8
postponed

Degree Course in Engineering «nd
Technology

+
m { Shri Subodh Hansda
" 1 8hri 8 C. Samanta

Will the Minister of Belentiic Re-
search and Cultural Affairs be pleased
to state

(a) whether i1t 15 a fact that the
All India Council for Technical Edu
cation has recommended for re-orga-
msation of degree courses in enginecr
ing and technology,

(b) 1t so, whether the details of
the proposed reorganised course n
various branches of technology and
w& have been worked ot
an

3350

(%) when the re-organised course
will pe introduced?

The Minister of Scientific Research
and Cyitural Affairs (Shri Humsyan
Eabir): With your permismon, Sir,
instead of laying the statement on the
Table, 1 will answer the question

(X) Yes, Sir

(b) An outlne of the common
€OUrses in Civil Engineering, Mechan:-
cal Engineering, Electrical Engineer-
ing, Chemucal Engineering, Mining and.

urgy for the first three years
of the Integrated Courss has been
Prépared by the Committee of the All
India Board of Technical Studies in
Engineer:ng and Metallurgy  The
Chemical Engineering Board and tne
Textile Technology Board are work-
Ing out the details in their respective
TAnches

{c) According to available informa-
tioh, four Universities have already
Inlroduced the re-orgamsed 3-year
Integrated Course The wntroductisn
°f courses in the other Univermties is
2 matter for the Uruversities them-
selyes to decide

Skri Subodh Hansda. From

(¢) of the answer 1 find that only
foyr universities have introduced the
integrated degree course May I
kngw whether the other umiversities
haye disagreed with this proposal® If
N0{ why are they delaying the intro-
duction of this integrated course®

Shri Humayun Kabir: A lurge
NMUmber of universities have agreed in
Phinciple and are working out tne
details ke, the umiversiies of
Aljgarh, Andhra, Bihar, Delihu,
Gujerat, Rajasthan, Nagpur Madras
ahd Mysore The only universities
Who have not agreed are the umver-
Sihies of Agra Allahabad and Bombay

Shri S C Samanta May I know
Whether this All-India Counaal of
Technical Education has also recom-
Mended the reorganisation of the
diploma courses*®
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Shrl Humayun Eablr: The matter
13 always under survey. But that
does not arise out of this question

Dr. M. B, Aney: May I ask whe-
ther the courses are to be regulated
and prescribed by anybody other than
the universities or by the universities
themselves?

Shri Humayun Kabir: 1 said in my
reply that the universities will them-
selves determune the time and ihe
way in which the courses mre to be
introduced but the All-India Countil
has for their advantage and benefit
prepared a model course

Shri Tangamani: May I know whe-
ther the Indian Institute of Techno
logy, which was naugurated Iin
Gundy recently with the coliabora-
tion of West Germany, has accepted
this integrated five-year course and
whether the zame 1s being adopted 1n
the wvarious engineering colleges of
Madras Umiversity?

Shri Humayun K=xbir: So far as the
Indian Institute of 'Technology,
Madras, 15 concerned, they are start-
ing with a five-year integrated course
Madras University has already intro
duced it from 1959-88

Shri Subedh Hansda. The hon.
Munuster has stated that there are
certain advantages in the re-organis-
3 degree course May I know the
special advantages that will accrue
from the reorganised course”

Shri Humayun Eabir. That wou.d
require a rather long answer Briefly
at present there i1s & certain lack of
uniformity and i1t has been agreed hv
all the experts in the field that a
five-year integrated course will pive
better trammung At present it 1s three
or four-year course with some pract
cal training In future m the five-
year integraied course there wiil
always be pructical traimng of at
least uix months and this uniformity
will give better advantage The other
veason 18 the reorgammation of
sescndary education

AUGUST 5, 1988
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Shri Tangamanl: In view of the
fact that the pre-professional course
has not proved useful may I know
whether that course will be discon-
tinued in the wvarlous universities
which have not so far introduced this
five-year integrated course?

Shri Humayun Kablr: The umver-
sities will decide that question on
merits but we have suggested that as
soon as the higher secondary education
course 1s introduced throughout India
that may not be necessary The five-
year integrated course will be ade-
quate but till such time it will be
necessary

Pool for Sclientists

+
Shri Ram Krishan Gupts:
Shri D. C. Sharma:
o112 Shri A. K. Gopalan-
Shri Kunhan:
I Shri DPamanl*
L Shri Assar:

Will the Mimister of Home Affairs
be pleased to refer to the reply
given to Starred Question No 1938
on the 2Ist April 19590 and state

(a) the further progress made n
the formation of a Central Pool for
the foreign qualified scientists, and

(b) the number of applications
reccived for inclusion in the Pool and
the number out of them rejected®

The Minister of State in the Minks-
try of Home Affairs (Shri Datar): (a)
Selections for the Pool have been
announced 8nd offers of appointment
sent to the selected persons

(b) Cases of nearly 2,400 persons
were conudered by the Special
Recruitment Board, and 123 persans
relected

Shri Ram Krisban Gupta: May 1}
know whether the scientists included
m the Pool have been placed m their
proper placea®

Shri Datarr Yor the time beng
they will remain temporarily in the
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Pool, but they will be given work,
and in due course—-mt an early date—
they will be appointed against perma-
nent poets.

Shri Damani: Iz there any schemse
to list the scientists who are not
holding foreign qualifications?

Bhri Datar: In this we have con-
sidered also those who had Indian
qualifications of a high order

Shri Damani: Is there any poi.l-
ility of paying subsistence allowance
to foreign qualified scientists during
the period of thewr unemployment?

Shri Datar: There 1s no question of
unemployment here They are to be
Apndiad e the Panl and a= v
as they are appointed they will start
recelving theiwr salaries

Shri S. M. Banerjee: May | know
whether the attention of the hon
Minister has been drawn to a news
item that more than three thousand
scientists having higher  technieal
gualifications from foreign countr:es
are without jobs, whether it 15 a fact,
and what number 15 gomng to be em-
ployed during mt least the Second
Five Year Plan period”?

Shri Datar: In order to find out what
were the qualifications and who were
the persons who had not received
any employment at all, the Council
of Scientific and Industnal Research
have prepared a National Regier
and theremn information has been
mincluded of all those who are gualified
and who mught be offered appoint-
ments So, such persons were 2,400
and out of them 123 have been
chosen

Shri Assar. May 1 know whether
Government have invited applications
from scientists who wmare <erving
abroad and, if so how manv apphci-
tions have come?

Shri Datar: This 15 the only scheme
50 far as the Pool 158 concerned We
have conmdered the names not onlv
of those who have registered but also
those who have not registered their
names,
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Shri B. K. Galkwad: May I know
the number of Scheduled Caste and
Stheduled Tribe candidates 1n this?

Shri Datar: At present I am not
dware of this

Shri B, K. Galkwad: May I Xknow

Whether he will get the information
and srupply 1t”

Shri Datar: I shall try to get the
formation

Shry Joachim Alva: You have
Chosen 123 foreign tramned scientists
In the Central Pool On the other
hand you have appointed a retired
Railway officer on the Atomic Ene-gy
Commuission May 1 ask what sort
8 co-ordinsbiop i5s Wng plece nd
Why a retired Railway officer should
Le appointed when you have selected
123 scientists for the Central Pool?

Shri Datar: Somet:mes it becomes
hecessary to reappoint retired persons
hecause they have a lot of experience,
gnd the Government of India con-
fider that they should take full
Wdvantage of their experience

Indian Delegation to Soviet Umlom

+
{ Shri Ram Krishan Gupta:
{ Shrimati Ila Palcheudhuri:
| Shri Harish Chandra
| Mathar:
i Shri Ajit Singh Sarhadi:
| Shri Goray:
' Shri Vidya Charan Shukls:
Shri Narayanankutty
l Menon:
| Shri Pannoose:
*113 Shri Sarju Pandey:
Shri Nath Pai:
‘ Pandit Munishwar Dutt
‘ Upadhyay:
Shri M. L. Dwivedi:
Shri Achar:
Dr. Bam Subbag Singh:
Shri Raghunath Singh:
Shri P C. Borooah:

Wil the Minister of Steel, Mines
and Fuel be pleased to state the
achievements of the Delegation headed
by m which recently vimted the
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USSR and other Eastern Eurcpean
countries?

The Minister of Btecl, Mines and
Fuel (Sardar Swaran Singh): A
statement is lmid on the Teble of the
Fouse

STATEMENT

In June 1958, the Minster of Sweel,
Mines and Fuel, Sardar Swaran
Singh, received an invitation to vismit
the Soviet Union It was not poasible
to accept the invitation in that year
Early in May 1950, it was decaded
that the Minuster of Steel, Mines and
Fuel should accept the invitation and
wisit the Soviet Union, accompanied
by the following

(i) Minister of Industry,

{1z) Secretary, Department uf
Mines & Fuel,

(m) Additional Secretary, Minis
try of Commerce and Indus
try, and

(iv) Deputy Secretary, Depart-
ment of Iron and Steel

2 The Delegation left for Moscow
on the l4th of May 1859 The main
Delegation consisting of the Minister
of Steel, Mines and Fuel, Secretary
Department of Mines and Fuel and
Deputy Secretary, Department of
Iron & Steel returned to Indmm on the
30th of May 19589 Minister of Indus-
try and the Additional Secretary,
Ministry of Commerce and Industry
lett the USSR on the 30th of M-y
for Czechoslovakia and Japan

3 The Dtlegation took the oppor
tumity, provided by the wisit to the
USSR, to review the progress of nro
jects already undertaken m collabo-
ration with the Soviet Union resolve
difficulties, 1f any, and explore in a
general way the prospects of collabo-
ration with the Soviet Union in
technical, scientific economic and
sndustrial fields

4 Sigmificant progress was made in
two important pending matters which
were discussed at length during the
viest of the delegation An agree-
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for the Q11 Refinery to be constructed
m Barauni, a Soviet team has arrived
in India for technical discussions and
negotiation of an agreement

5 In exploring prospects of further
collaboration, the Delegation discus-
sed in general terms with the Soviet
leaders the problems of development
during the next few years Members
of the Delegation visited wvarious
industrial centres and obtained first-
hand knowledge of & number of these
industries in the Soviet Union The
impression which the Delegation gaun-
ed at the conclumon of the visit was
that India could count on Soviet
assistance, during the Third Five Year
Plan, particularly in certain indus-
tries

6 Following the viait of the Delega
tion, the Sowviet Union has made zn
wmnitial offer of fresh crecut of 1,500
million roubles fabout Rs 180 crores)
to be utilited towards the implemen-
tation of the Third Five Year Plan
This welcome offer of assistance has
been accepted Detaiis are sull to
he discussed

Shri Ram Krishan Gupta. May I
know whether the Delegation has
submitted any detailed report, if so,
will 1t he placrd on the table of the
House?

Sarday Swaran Singh I think the
statement that [ have laid on the table
of the House covers the emsential
points There have been reports, both
formal and informal, about the discus-
sions that were held in the Soviet
Union, but i1t 13 not the intention of
Government to place any detalled
report on the Table of the House
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Shri Ram Krishan Gupta: From the
statement ] 8nd that “the Delegation
discussed in general terms with the
Sovist leaders the problems of

Sardar Swaran Singh: 1 think that
the programmes of development of
the country have been discussed from
time in thig House and out-
it would require really a
long speech to elaborate as to

our development pro-

8hri Goray: In paragraph 5 of the
statement 1t is stated: “The impres-
sion which the Delegation gained at
the conclusion of the wvisit was that
India could count on Soviet assstance
during the Third Five Year Plan,
particularly in certain industries”. It
13 very vague What is this “parti-
cularly in certain mdustnes"® What
are those industmes?

Sardar Bwaran Singh: It is vague,
and 1ntentionally vague, because, in
the course of discussion, 1n a general
way it was discussed as to what are
the various directions 1n which Soviet
collaboration could be available, and
the intention was not to discuss any
specific projects. That has yielded
results, because we have more or less
a general line of credit, the imtial
amount of which, as indicated, |is
Ra. 180 crores It will be for us now
to make up our own mind as to what
is the best way of utibsing this credat

Shri Goray: The hon, Minister has
said “particularly tn certain 1indus-
tries”. I am aking what those “cer-
tain industries” are,

An Hon. Member: It is a very simple
question

Sardar Swaran Singh: A number
of basic industries.

Shri Tyagi: Did the hon Minister
bhave a chance of talking and finding
out their reactions as to whether they
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their earnings in the form of rupee
purchases inside the country
Bhri Joachim Alva: Are we right

Sardar Swaran Singh: No, Sir, I
won't say 50, because 1t i1s no Delega-
tion’s individual effort but the general
policy adopted by the Government
and spread over a number of years
It 15 a matter of accident as to who

may be the person discussing i1t at a
particular moment

Shri P C Borooah: In paragraph 4
of the statement 1t 1s stated: “As &
result of talks towards an agreement
for the Oil Refinery to be constructed
in Baraun), a Soviet team has arrived
in India for technical discussions and
negotiation of an agreement”. May I
know if the agreement has been signed
and, if so, whether the estimate for
the establishment cost of the Refinery
at Baraum: has also been included
mn 1t?

Sardar Bwaran Singh: Negotiations
are still going on and the agreement
has not yet been finalhised

Shri 5. M. Banerjee: May 1 know
whether this welcome offer of Rs 180
crores 1s going to be spent only on ex-~
pansion or on the establishment of
the public sector industry, and what
are the terms under which this credit
has been given?

Sardar Swaran Singh: So far aa the
utilisation of thus Rs. 180 crore credit
is concermed, I have already sub-
mitted that it wil be a matter of
further discussion inside the Govern-
ment, and I cannot say as to what are
the various projects for which it b
going to be utilised. With regard %
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Shri 8. M. Banerjee: Will it be in
the public sector? That is all that I
want to know.

Sardar Swaran Singh: Most probab-
ly it wil) be public sector, but I waon't
make a categorical statement.

Shri S. M, Banerjee: You may
change it

Sardar Swaran Singh: I have no
intention of changing it—not Lke my
hon, friend.

So far as the actual terms of their
offer are concerned, they will be nego-
tiated and it will tazke some time
before the final terms are negotiated.

Shri Nagi Reddy: May I know whe-
ther the delegation visited any other
East European countries and, if so,
whether any negoliations for trade
and industrial development have
taken place?

Sardar Swaran Singh: Two mem-
bers of the delegation, namely, the
Miruster of Indusiry and the Secre-
tary of the Industry Ministry, went to
Czechoslovakia, and they had some
discussions with regard to the pro-
ject; that are already 1n hand, and
certamn other exploratory talks were
also held

Shri Hem Barua: The statement
says that there was a review of the
progress of the projects already under-
taken in this country with Soviet
collaboration. May ! know whether
in the course of this review the dis-
crepancies in these projects were also
pointed out, as it was said once that
there was 2 letter from Prime Minis-
ter Khrushchey to Prime Minister
Nehru pointing out certain discrep-
ancies—it was said hike that in the
newspapers; may 1 know whether
those discrepancies were particularly
discussed in the course of that review
or not?

Sardar Swaran Singh: I do not know
what discrepancies are bothering my
hon. friend. T do not remember that
there were any discrepancies, nor was
any question of discrepancies discus-
sod. I must say I am at a loss ¢o
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understand ag to what he connotes by
using the expression ‘discrepancies’.

S8hri Hem Barua: The ordinary
dictionary meaning,

Sardar Swaran Singh: There have
been organisational difficulties. In the
progress also there have been difficul-
ties. They have been surmounted
from time to time. There was no dis-
crepancy or poinis of difference which
were discussed in any specific manner

Some Hon. Members gass—

Mr. Speaker: We are going to have
Rs 180 crores. What is more about
t?

Shrimati Rena Chakravartty: Could
I know what 12 the rate of interest?

Sardar Swaran Singh: I will
request the hon Lady Member to
wait till the terms arc actually settlsd

Mr Speaker: Next gquestion

Shri Narayanankutty Menon: One
question regarding details, Sir We
are conformung 1o your ruling that
only those who have askcd the ques-
tion should ask supplementuries

Mr Speaker: I never said so0 Any
way, all nght

Shri Narayanankuity Menon: From
the statement laid on the Table of the
House, 1t 1s seen that a technical team
has arrived to work out the technical
details May I know whether accept-
ance has been made by the Govern-
ment of the offer regarding finaneal
assistance for the refineries from the
Soviet Union?

Sardar Swaran Singh: We have
proceeded with regard to the refinery
project on the understanding that the
foreign exchange part of it will be
met from the credit that has already
been offered. We also hope that the
credit for the rest would also be
available from one or the other head
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Oeutral Public Health Engineering
Restarch Institute, Nagpur

+
Shri 8. C. Samanta:
Shri Subodh Hansda:

Will the Minuster of Scientific Re-
search and Cultural Affairs be pleas-
ed to refer to the reply given to
Starred Question No 175 on the 12th
February, 1959 and state

{a) whether plans and estimateg for
the building of the Central Publc
Health Engineering Research Institute
at Nagpur have been prepared,

(b) 1if so, when the
work will start,

(c) whether the necessary equp-
ment and materials have been pro-
cured, and

(d) how far the recruitment of
saentific and other staff has proceed-
ed?

The Minister of Scientific Research
and Cultural Affairs (Shri Humayun
Kabir): (a) These are under prepara-
tion and are expected to be finalised
shortly

(b) 1t 1s expected to start construc-
tion before the end of the current
Year

(c¢) Equipment sufficient to enable
research work being started has been
procured More equipment 1s on
order

(d) Nucleus staff for the Laboratory
and field centres has been recruited
The work of recruiting additional staf?
1s In progress

Shri 8. C. Bamanta: What 1is the
reason for prepanng the plan and
estimate—the delay in that?

Bhri Humayun Kabir: The reason
for preparing the plan and estimate is
to execute the project

Shri Tangamani: May I know
whether the fleld research centres
which were going to be set up in Delhi,
Lucknow, Poona and Hyderabad have
been set up 30 that they would be of

“11d

construction

SRAVANA 14, 1881 (SAKA)

Oral Answers 562

help to the Central Laboratory which
18 going to be started?

Shri Huomayun Kabir: Research
work has been started in Bombay and
Delli Work 1in Rohtak, Bonvh,
Poona, Hyderabad and Lucknow will
start shortly

Bhri B. K. Galkwad: May I know
how many students this Public Health
Engineering Research Institute wall
accommodate?”

Shri Humayon Kabir: There 15 no
question of any student here Itis a
National Laboratory

Shri S. C. Samanta: What wourd be
the estimated expenditure for this®

Shri Humayun Kabir: The estimated
expenditure will be about Rs 30 lakhs
during the second plan period We
have alrcady advised the Plannng
Commussion and the Finance Minustry
that that amount might be exceeded

Shri Tyagi: 1 wonder, in view of
the fact that a large number of build-
Ings are Iving spare in Nagpur, has the
Ministry lonked into the possibility of
accorrmodatung the centre m the old
burldings already there?

Shri Humayun Kabir: Yes It is at
present housed temporarily in one of
those buildings For this National
Laboratory, we have found from ex-
perience that in the end it 1s perhaps
more cconomical and efficient to have
its own building than to take an old
place and modify it at very great ex-
pense and find it not fully satisfactory

Pipeline for Oil Refineries at Gauhats
and Barauni

+
[ Shri Assar:
Shri Shivananjappa:
Shrimati Mafida Ahmed:
Shri Bibhuti Mishra:
| Dr. Ram Subhag Smgh:
| Shri Sadhan Gupta:

Will the Minister of Steel, Mines
and Foel be pleased to state the pro-
gress achieved so far regarding the
agreement with the Burmah Qil Com-
pany and UK Government for the

*115
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Jrovimon of finance for the construc-
tion of a pipeline to carry crude oll
from ailfields in Assam to the Govern-
ment Oil Refineries at Gauhati and
Barauni?

The Minister of Mines and Of
(8hrl K. D. Malaviya): The offers of
£20 mulion by Burmah O1] Company
and £3 mullion by HM.G have been
accepted. The entire amount will be
utilised to meet the foreign exchange
«ost of the pipeline project of Oil
India Private Lamuted.

Shri Assar: May I know what will
be the estimated cost of the pipe line
and how much our Government 1s

going to spend?

Shri K D Malaviya: These estimates
have been indicated in the House
from time to time ‘The entire loan
that will be available to wus, £23
miullion, 1s proposed to be utilised for
the pipe line and accessories Some
more money which will be needed in
rupees will be additionally spent by
the Government of India

Shri Hem Barua: May [ know
whether the foreign exchange content
of the pipe line to the refineries 1s
proposed to be shared between the
Government and the Burma O:1 Co
and if so, what 15 the allocation®

Shrl K. D. Malaviya: The foreign
exchange part hag been lent by the
Burma O:1l Co, and HM G The Indian

rupee part will be spent by the
Goverrmment of India
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Shrimati Mafida Ahmed: May I know
whether any assessment was made
about the availability of indigenous
manufsctured materials before eon-
eluding the agresment?

Shri K. D. Malaviya: Yes. Indigen-
ous manufactured articles will be used
as far as posmble and it has been
laid down by us that indigenous manu-
factured pipe lines and all those
articles will be used by the Oil India
Ltd

Shri P. C. Borooah: May I know
whether the pipe line will be a multi-
product pipe Line or it will be meant
for crude oll only?

Shri K. D, Malaviya: This pipe line
is proposed to be used only for trans-
porting crude o1l

Shrimati Renu Chakravartty: Only
recently we were told that in Rourkela,
a pipe building plant 1s being set up
for the construction of these pipe
lines May we know whether this
money which 15 being given by the
Burma Oil Co and the U¥ Govern-
ment will be used for financing this
particular project or will it be some-
thing which will be financing some
mmports made from Great Britain it-
self?

Shri K. D. Malaviya: The project
of starting pipe makmg in Rourkela
1s a separate one This money iz not
proposed to be utilised for financing
it Tt 1s going on independently Ome
of the arrangements which has been
reached between us iz that whenever
pipes are ready from our own Rour-

kela mull, they will be used for the
transport system

Shrimati Mafida Ahmed: Wil the
hon Minister be pleased to inform
the House the ferms of the UX.
Government loan?

Shri K. D. Malaviya: Very soon the
document will be placed on the Tahle

of the House
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Coal in Kothagudam and Tandur

Shri Nagl Reddy:
o136, J Shri A. K. Gopalan:
‘Y Shn Vasudevan Nair:
15!11'1 KRunhan:

Will the Minister of Steel, Mines
and Fuel be pleascd to state.

(a) the steps that have been taken
to carry out deep dr lhing in Kotha-
gudam and Tandur areas,

{b) what 1~ the amount proposed to
be spent during the current year on
this, and

(¢) whether the work w.ll <tart this
year?

The Parliament.ry Secretary to the
Minister of Steel, Mines and Fuel
(8hn Gajendra Prasad Sinha): (a)
The Singarem:  Collieries Company
Ltd have reported that one drill
capable of guing down 1o 2000° has
been put in operation at Kothagudam
As regards Tandur, an order 15 hkely
to be placed for a similar drill within
the next month or two

(b) The cost of a dr:ll capable of
driling up to 2000, with accessories
and spares, 15 est.mated at about Rs
2 lakhs The amount that i1s likely to
be spent 1n the current year on deep
drilling 1s estimated at about Rs
80,000

(c) Deep drilling at Kothagudam is
already in hand and 1t will commence
at Tandur next yesr.

142 LSD—2
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Shri Nagl Reddy: May I know
whether, in view of the fact that this
1s the only coal mine that 13 existing
in the whole of South India, the
Government would take it to explore
it much faster than what 13 being
done now before the Third Five Year
Plan begins so thdt we may have a
bigger plan for the production of coal
.n that area”

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): It 1s the
intention of Government to give every
possible facility for exploration, drile
Img or exploitation of coal wmn the
south There 1s no point in reassur-
ing hecau-e that has been the policy
all along

Shn T. B. Vittal Rao: May I know
whether, apart from what the
Singaten: Collirries Co 1s doing, the
Geological Survey or the Indian
Bureaa of M'nes will independently
carry out some deep drilhing in this
area?

Sardar Swaran Singh: If necessary,
yves

Shri Venkatasubbaiah: What will
be the arlicpated additional produc-
tion of coal by this deep dnilling

Sardar Swaran Singh: Deep dril-
ling 1» underliken to establish coal
depos.ts Dniiling does not  directly
proauce anyv coal As a result of the
valuable data collected as a result of
dniling, numng s undertaken.

Shri Nagl Reddy: The answer to the
presious gusstion was that if neces-
sary it would be under‘aken May I
know whcn the Government will find
it nccessarv, and what are the objec-
tive conditions necessary f{for the
Government to go directly with its
own department to find out the amount
of ceal that 1+ available in that area
and the extent to which we will be
able to use it in the coming Plan
period?

Sardar Swaran Singh: The Singareni
Colliery Co, has already been func-
tioning in that area, and if I may say
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%0, they have made a good job of it
They have undertaken their own dril-
ling. If the coal company finds that
any collaboration with the Geological
Survey or the Indian Bureau of Mines
is necessary, that will be ungrudg-
ingly given, .

8hri T. B. Vittal Rao: May I know
it tentatively any target of coal pro-
duction for this area has been worked
out?

Sardar Bwaran Bingh: The hon
Member is quite familiar with the
targets of the present Plan period.

Shri T. B. Vittal Rao: Not for this,
but for the third Plan

Sardar Swaran Singh: That is just
under contemplation.

Demand for Steel by Bombay

*117. Shri Goray: Will the Minister
of Steel, Mines and Fuel be pleased
to state:

(a) whether the Bombay Corpora-
tion have approached the Government
of India with a request to make more
stee] available to them so as to enable
them to undertake a more extensive
Housing Programme; and

(b) if so, what has been the Gov-
ernment’s reaction to 1it?

The Parllamentary Secretary to
The Minister of Steel, Mines and

Fuel (Shri Gajendra Prasad Sinha):
(a) Yes, Sir.

(b) Bombay State's quota has been
increased to the extent possible, to
enable them to meet the demands to
a greater extent than before.

BShri GQoray: What is the amount
sanctioned, the total amount of steel?

Shri Gajendra Prasad Binha: The
increase in the Bombay State quota
is indicated here, If you like, I would
give the figures:

AUGUST 5, 1989
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Second Period 1958-49 . 13,660 tons
Third Period 19¢8-59 . 36,530 ,,
Fourth Pcriod 1858-59 . 23,450 ,,
First  Period 1959-60 . 29,890 ,,
Second Period 195960 . 30,350 ,,

From the figures it is quite appa-
rent that the increase is quite good.

Shri Heds: Apart from population
and area, even in terms of require-
ments States like Andhra Pradesh and
Mysore are getting far below the
quota that they desire. In spite of
this fact persistently remaining, may
1 know the reasons which prompted
the Government to allot increased
quota to Bombay State at the cost of
the other States?

Shri Gajendra Prasad Binha: It 1s
not so, but at the same time, there are
certain <pecific types of steel which
are not distnibuted according to the
population

The Minwster of Steel, Mines and .
Fue! (Sardar Swaran Singh): More-
over, the quotay for Andhra Pradesh
and Mysore have also been increased
I do not knna why the hon Member
has this fecling that Bombay has got
this increase at the cost of Mysore or
Andhra Pradesh That will be an 1n-
correct presumption

Some Hon Members rose—

Mr. Speaker: We have not finished
even 13 questions.

International Development Association

*118. Shri Raghunath Singh: Wilt
the Minister of Finance be pleased to
to state what is the reaction of India
on U.S proposal for organising an

International Development Associa-
tion?
The Deputy Minister of Financs

(S8hri B. R. Bhagat): The object of
the International Development Asso-
ciation is to promote the economic
development of less-developed mem.
ber-countries by supplementing the
efforts of the Internations!l Bank for

and Development in
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financing development in such coun-
tries. India is naturally in agreement
with this broad objective. The pro-
posal for the establishment of the
International Development Association
is at present under study and is likely
to be considered at the next annual
meeting of the Board of Governors of
the International Bank scheduled to
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Dr. Ram Subhag Singh: During the
last session of Parliament you had
kindly given an assurance that they
will have the matter examined through
some suitable source. May I know
whether an investigation hasg been
made into the finances of the Banaras
Hindu University particularly regard-
ing the investment in the Zamindarl
Abolition Bonds, especially when those
wonds belonged to the Treasurer of
that University, Shri Jyoti Phushan
Gupta, ang if s0, what is the result
of that investigation?

Dr. K. L. Shrimali: ] have alrezdy
answered that question,

Dr. Ram Subhaz Singh: May I
know why o much delay is  being
made in mak%ing that investigation,
particularly when the  students who
have been expelled due to  reasons
which also include this, are not allow-
ed to study in that University?

I have also
regard

Dr. K. L. Shrimali:
answered that question with
to delay,
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Shri Braj Raj Singh: WwWin they
give some indication as to when this
enquiry is going to be finished?

Bolani Iron Ore Mines

*120. Shri Panigrahi: Will the Min-
ister of Steel, Mines and Fuel be
pleased to state:

(a) whether the Bolani iron ore
mine in Orissa has been developed
by now;

(b) what is the total financial in-
vestment that the Government of
India had made so far in Bolani Ores
(P) Limited; and

(c) whether a copy of the agree-
ment of Bolani Ores (P) Ltd.,, with
Orissa Mineral Development Company
would be laid on the Table?

The Minister of Steel, Mipes and
Fuel (Sardar Swaran Singh): (a) The

work of developing the Bolani ore
mines is going on.
(b) Rs. 35,25,000,

-

(c) Presumably  tha Honourable

Member refers to the agreement bet.
ween the Government of India and
Orissa Mincrals Develepment Com-
Pany regarding the establishment of
M's Bolani Ores. A copy of the
Memorandum of Association of M|s.
Bolani Ores together with the Articles
of Association of the Company is al-
ready available in the Parliament
Library,

Shri Panigrahi: When the Govern-
ment holds 505 per cent of the shares
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in this company, why is it thet the
Government appointed Messrs. Bird
& Cq., az Secretaries and Treasurers
of this company?

Sardar Swarmsa Singh: Government
have a share of 50'5 per cent, and the
balance of 49'5 per cent is owned by
the Orissa Mineral Development
Company. The reason for this capi-
tal participation was twofold. One
was that this Orissa Mineral Deve-
lopment Company had leases in that
area, and 1t was considered that it
would be better if we entered into
a partnershup, as difficulties were
anticipated in acquiring the lease
rights; secondly, it was considered
that association of a private company
o this yentute could be txied, e &
has been tried m certain other flelds
also; and 1t was considered that
where there was capital particapation,
perticipation in management also
was thought proper, and this was
entered into in 19856

Shri Panigrahi: My question was
different

Mr, Speaker;: He has said, parti-
cipation m management also, and
not mecrely in ownership

8hri V. P. Nayar: We want to know
why a third company was appointed
Messrs Bird & Co wras not either of
those companies

Mr. Speaker: He says that parti-
cpation m management also was
considered feasible The management
18 by Messrs Bird & Co He has ans-
wered the question

Bhrimati Renu Chakravartty: Nor-
mally, it 1s never done,

Mr Speaker: If that 15 not done,
that is another matter

Shrimati Renu Chakravartty: That
was why we wanted to know it

Shri Panigrahi: May 1 know the
remuneration that 15 being puud to
the pecretaries and treasurers who
have been appointed, that 13 to
Messrs. Bird & Co.
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Sardar Swaran Singh: 1 would re-
quire notice. 1 have not got that
figure with me at the moment.

Shri Fanigrahi: May I know whe-
ther the hon, Minister is aware that
@Goévernment have invested their own
money and formed s Mining Cor-
poration 1 Orssa, prior to  thew
entening into an agreement with the
Ofissa Mineral Development Co. for
develeping thig iron ore ares, and if
s0, Why the Orissa Mining Corpora-
puon was not associated with the
government of India for developing
tyls wron ore mine®

-

Sardar Sweran Singh: So far as the
prvwapment W ‘g TUh Tt nions ‘e
concerned, it 18 a fact that we have
got a1l these three types of working;
we have got completely private-
o%ned mines; we have got Govern-
ment-owned munes; and we have also
got mines in which there is capital
participation by private capital, with
¢government, and this comes under
the third category

WRITTEN ANSWERS TO
QUESTIONS

ynvestigations agrinst high Govern-
ment Officials

Shrimati Renu
*121 Chakravarity:
Shri S. M. Banerjee:

Will the Minuster of Homs Aflairs
pe pleased to state.

(a) whether Government have
decided to institute investigations by
¢ high officer into allegations made
against the behaviour and integrity
of Government servants in high
positions, appearing in the press or
otherwnse,

{(b) whether tlhus mvestigatiog ofi-
cer will have powers of wverification
and calling of evidepce;
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(c) under what rules these inves-
tigations will be carried omn; and

{b) the procedure envisaged?

The Minister of State tn the Minis-
try of Home Affairs (8hrl Datar):
{(a) to (b). A statement explaining
the position is laid on the Table of
the House

STATEMENT

1t has been decided that when alle-
getions are made in the Press or by
individuals against & Government ger-
vant in respect of his conduct in the
discharge of his public functions, a
preliminary confidential enquiry by a
senior officer should be ordered by
Government.

If the result of such enquiry is that
the allegations are based on ignor-
ance, insufficient information or even
malice, it is to be considered whether
any action in a Court of Law is neces-
sary to vindicate the Government ser-
vant's conduct and whether such pro-
ceedings should be initiated by the
Government or by the Government
servant.

1f, on the other hand, the result of
the enquiry indicates that there are
grounds to doubt the propriety and
correctness of the conduct of the Gov-
ernment servant or if the enquiry is
not conclusive, Government may en-
trust the case to the Special Police
Establishment for invesligation or
order & full departmental enguiry
under the Central Civil Service (Clas-
sifieation, Control and Appeal) Rules,
or require the offirer to wvindicate his
conduct by resorting to a Court of
Law

In cases where Government decide
to initiate criminal proceedings
themselves, the provisions of Section
198 B of the Criminal Procedure Code
are to be made use of, In cases where
Government decide to institute civil
proceedings, the usual procedure for
this purpose is to be followed.
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*183, Shrl Sublman Ghese: Will the
mummmmm
pleased to stata:

(a) whether there is any appre-

hengion of subsidence of certain coal
bearing areas of Asansol sub-division
in West Bengal and the inhabitants
have been asked to vacate their homes
on the lands there;

{b) if so, the steps Government
have tasken in the matter;

(c) whether compensation has been
paid by the Government or by the
owner of the coal mines to the vil-
ln:;rn who have left thewr homes:
A

{d) f not, whether Government

propose to give claims compen-
sation?

‘The Minister of Bteel, Mines and
Fael (Sardar Swaran SBingh): (a) Yes,
m certain portions of Barakar Town
and the Grand Trunk Road in Asansol
sub-division of West Bengal The
danger was brought to the notice of
the inhabitants andg they were re-
quested to vacate the areas

(b) Government have decided that,
as a special case, and without pre-
judice to the question of the legal
lLability of the Central and the State
Governments and of the Coal Board
m thig matter, measures for stabih-
sation, such as hydraulic stowing,
should be undertaken by the Coal
Board if such measures are techni-
cally feasible Technical investigations
to assess the feasibility of stowing are
being conducted bv the Coal Board

(c) and (d) The question of re-
habilitation of the inhabilants likely
to be affected, payment of compen-
sation, if any, to them, and other
allied questions are matters for the
Government of West Bengal to deal
with

Stody tour of Governor, Reserve Bank

*124. Shri Tridib Kumar Chandhuri:
‘Wil the Minister of Finance be pleased
to state:

economic development in India took
the opportunity to visit Mexico and
Brazil on the invitation of the-Central
Bank of Maxico and the Government
of Brazil respectively

(b) No, Sir,

Problems of 0fl Indastry

*125. Shei Damani: Will the Mins-

ter of Steel, Mines and Fuel be pleas-
ed to state:

(a) whether there 15 any proposal
to constitute a compact and High
Power Commuttee to go mto the
major problems of Oil Industry; and

(b) if so, how long 1t will take to
finalise 1t and what shall be its chief
terms of reference?

The Minister of Mines and Oil
(Shri K. D. Malaviya): (a) The Bur-
mah-Shell, Standard-Vacuum and
Caltex Companies have jomntly sug-
gested that a Government-cum-Indus-
iry Committee should be set up.—

(1Y To examine the pattern which
will emerge, and recom-
mend necessary  transport
arrangements, for the mov-
ment of refined petroleum
products throughout Indiwa
following the commssiomng
of the Government refineries
at Gauhati and Baraumi and

111 To examine ways and means
of resolving imbalance bet-
ween production of refined
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products in the refineries in
India (Including Gauhati and
Barauni) and the consump-
tion requirements of the
country.

(b) The likely production pattern
of the Barauni refinery will be known
only after the discussions currently in
progress with representatives of the
U.S.S.R. Government are concluded. It
would then be possible to decide
whether it will be necessary to have
such a committee and, if so, what
should be its composition and terms of
reference.

Common Police Reserve Force for
Southern Zone

%¥126. Shri N. R. Munisamy: Will
the Minister of Home Affairs be pleas-
ed to refer to the reply given to Star-
red Question No. 189 on the 24th
November, 1958 and state:

(a) whether the scheme to consti-
tute a pool of Common Police Reserve
Force for the Southern Zone has since
been finalised;

(b) if so, the details thereof;

(¢) whether any State disagreed
with the principle;

(d) if so, on what issue;.and

(e) where the Central Police Office
is to be located?

The DMinister of Home Affairs
(Shri G. B. Pant): (a) Not yet., The
details of the scheme are still being
worked out.

(b) and (e). Do not arise, in view of
the answer to part (a).

(c) As already stated in reply to
Starred Question No. 189 in the Lok
Sabha on 24th November, 1958, the
Kerala State Government did not wish
to join the scheme for the time being.

(d) Does not arise as the participa-
tion of the State Governments in such
matters is on a voluntary basis.
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Quantity of Iron Ore available im
Thirthamalai Area

*128. Shri Doraiswami Gounder:
Will the Minister of Steel, Mines and
Fuel be pleased to state:

(a) what 1s the quantity of iren ore
avallable 1 Thirthamalai arca in
Hosur Taluk, Salem Distriet, Madras
State; and

{b) whether there 13 any 1mmediate
proposal to exploit the minerals avaul-
able in Thirthamalay area”

The Minister of Mines and 0il (Shn
K. D. Malaviya): (a) The guantity of
won ore in the Thathamalm aica of
Salem district has beon estimated as
47'5 million tons The ore 1s mostly
found as Magnetite-Quartzite rock
with average iron content 35—40 per
cent

(b) The exploitation of iwron ore of
this locality for the production of pig
won on large scale would depend on
successful completion of pilot scale
experiments. Three private partes
intend producing annually 15,000 tons
of pig iron each from these ores.
Otherwise the ore from this region s

not exportable.

Resins from Cashew Bheil Ligwer

( Shri Tangamani:
129, { Bhri A, K. Gopalan:
| Bhrl Bibhatt Mishra:

Will the Minister of Scientific Re-
search and Cultural Affairs be pleased
to state:

(a) whether the National Chemucal
Lahoratory at Poona have worked
out a process for the manufacture of
cation exchange resins for water puri-
fication from cashew shell liquor;

(b) if so, what are the possibilities
of commercial utiisation of this pro-
cess;

(c) what 15 the amount spent today
on 1mport of water softenung agents;
and

(d) what steps do Government pro-
poase to take to expedite the commer-
cial ntilication of the process”

The Minister of Scientific Research
and Cultural Affairs (Bhri Humayun
Kabir); (a) to (d) Yes, Sir The pro-
cess has been cntrusted‘to the Nation-
al Research Development Corporation
for commercial explo:tation and they
are taking necessary action in the
maiter In 1958 waler softeming
matenial valued at Rs 4-45 lakhs was
imported
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Life Insurance Corporstion

*131. 8hri Achar: Will the Minister
of Finance be pleased to state:

(a) whether it is true that the Life
Insurance Corporation has offered re-
duction in rates and increase in agents
commission (as compared with the
rates in India) to attract business in
2;1 Africa, Malaya and Singapore;

(b) if so, the reasons for giving such
favourable terms in foreign countries?

The Deputy Minister of Finance
(Bhrimati Tarkeshwari Sinha): (a)
and (b). A statement is laid on the
“Table of the House.

STATEMENT

(a) The Corporation recently effect-
ed a reduction in Premium rates in
East Africa. No change in the pre-
mium rates has been effected In
Malaya and Singapore

The rates of Commissions Lo agents
in East Africa, Malaya and Singapore
were increased recently

(b) As regards the reduction in pre-
mium rates, owing to the high average
sum assured per policy in East Africa
(Rs. 13,500 against Rs. 3,500 in India)
expenses are lower. This ¢nables the
Corporation to pass on the benefit to
the policyholders m the form of a
lower premium. In fact, the reduced
rates offered by the Corporation arc
about the same as those quoted by the
Jeading companies operating n  that
country.

As regards commission rates the
scale of commission in any particulat
territory would depend on a variety
of factors like the pattem of orgam-
sation, the nature of services rendered
by the agent and the conditions in the
market Unlike India where the re-
newal commission is payable to an
agent throughout the currency of a
policy and under certain conditione to
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the heirs of the agent on his death,
in East Africa, Malaya and Singapove
the payment of renewal commiasion is
regtrictad to only the first few yeary
of the currency of a policy. Mareover,
there are no Field Officers between the
Branch Officers and agents in these
countries as in India and for this rea-
son also, the commission rates paid to
agents by all insurance companies in
these countries are higher than In
India. The Corporation’s rates of com-
mission payable to agents in these
countries are not higher than those
paid by their competitors.

Calcutta Stadium

o132 Shri H. N. Mukerjee:
“9 Shri Aurobindo Ghosal:

Will the Minister of Defence be
pleased to refer to the reply given to
Unstarred Question No. 3674, on the
20th April, 1958 and state:

(a) whether the tentative choice of
a site for a stadium on the Calcutta
maidan has since been finalised; and

(b) if so, what 18 the decision?

The Deputy Minister of Defencs
(Sardar Majithia): (a) The matter is
under discussion

{b) Docs not arise

Holidays and Hours of Work in
High Conrts

+133. Shri Hem Raj: Will the M-
1ster of Home Affairs be pleased to
state’

(a) whether 1t 1s a fact that the
Central Government have issued a
circular to all the High Courts to cur-
tail the number of holidays and 1o
mercase the hours of work;

(b) if so, whether Government have
received reactions of the High Courts;
and

(¢) which of them have accepted the
suggestions of Government?
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The Minister of Siate in the Ministry
of Home Aflalrs (Shri Datar): (a) to
(¢). A statement is laid on the Table

of the House. [See Appendix I, an-
nexure No. 31.)
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Indian School of Mines and Applied
Geology. Dhanbad

“135. Shri Jhulan Sinha: Will the
Minister of Scientific Research and
Cultural Affairs be pleased to state:

(a} whether the Indian School of
Mines, Dhanbad has been properly
staffed in respect of teaching of Petro-
Jeum Technclogy

(b) whether the inadequacy and
lack of properly qualified staff has

béen brought to the notice of Govern-
ment; and

(c) i g0, the measures taken to
remedy the shortcomings?

The Minisier of Bcientific Research
and Cultural Affairy (Shri Humayus
Kabir): (a) to (c). Curriculum for the
first two years of the course in Petro-~
leum Technology is common with that
for courses in Mining and Applied
Geology and satisfactory provision
exists at the Institute for covering the
subjects of study during this period
Curriculum for the third year of the
course, which has started only in July
this year, requires specialists in Petro-
leurn Technology. The following mea-
guret have heen taken to secure the
necessary specialists:—

(1) An offer of appointment as Lec-
turer has been made to an Indian spe-
calist in Oil Refining Practice, and
Union Public Service Commission has
been asked to recruit a Pl'ﬂfﬂ!ﬂl‘ as
soon as possible.

(2) Requests have also been made

for two foreign experts under the
foreign aid programmes.

fn addition, efforts are being made
to secure the services of specialists now
working in the Oil and Natural Gas
Csmmission and other organisations on
loan to the Institute for specified
periods

Amendment of Rules 4A and 4B of
Government Servants Conducts Rules

+136 Shrl Easwara lyer: Will the
Minister of Home Affairs be pleased

to state

(a) whether 1n view of the recent
amfndments to Rules 4A and 4B of
the Central Civil Services (Conduct)
Rules the Government of India have
evolved any machinery for settling the
disputes between Government and its
employees; and
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(b) if so, the nature thereof?

The Minister of State in the Ministry
of Home Affairs (Shri Datar): (a) and
(b). No amerdment has been made to
Rules 4A and 4B of the Central Civil
Services (Conduct) Rules, 1955. The
question regarding nature of the
machinery evolved for settling the
disputes does not, therefore, arise.

New Headquarters of Delhi Munici-
pal Corporation

*137. Shri Mohan Swarup: Will the
Minister of Home Affairs be pleased
to state:

(a) whether it ig a fact that the new
headquarters of the Delhi Municipal

Corporation will be buil{ near the

Ramlila Ground;

(b) if so, how much land and funds
will be required for the purpose;

(c) whether it is also a fact that
quarters at present located on the plot
will be demolished; and

(d) if so, the details thereof?

The Idinister of 3iate in the Ministry
of Home A%airg (Shri Datar): (a) and
(b). A plot measuring 125 acres has
been tentatively selected for the con-
struction of the Headguarters building
of the Dclhi Municipal Corporation at
the junction of the Circular Road and
the Minto Road. Estimates for the cost
of the building have not yat been pre-
rared.

(c) and (d). If the proposed plot is
finally allotted to the Municipal Cor-
poration, it will involve demolition of
116 Government residential quarters,
6 N.D.M.C. sheps and 10 public latrines.
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Free and Compulsory Primary Educa-
tion

(Shri Ram Krishan Gupta:

Shri Shres Narayan Das:

Shri Radha Raman:

Shri R. C. Majhi:

Shri Subodh Hansda:

*138. < Shri S, C. Samanta:

Shri D. C. Sharma:

Shri Prakash V. Shastri:

Pandit Muniskwar Dutt
Upadhayay:

Shri M., L. Dwivedi:

Shri Pahadia:

L Shri Siddiah:

Will the Minister of Education be
pleased to refer to the reply given to
Starred Question No. 474 on the 20th
february, 1959 and state:

(a) whether Government have re-
ceived comments and suggestions of
all the State Governments and Union
Territory Administrations on the draft
legislaticn {or introduction of frec and
compulsory primary Education:

(b) if o, the s'eps taken for neces-
zary legislation in {his regard;

(¢) wiiether estimates have been
received from ali the State Govern-
menis and Union Territory Adminis-
trations; and

(d) if so, the financial! implications
and details of the scheme?

he Minster of Eduestion (Dr. K. L.
Shrimali}: (a) The comments and sug-
s=stions of Jammu  and  Kashmir,
Alysore and West Bengal have not yet
becn received,

(b) Draft of the model legisiation
hag becn finalised and is being sent to
the State Governments for their
guidance.

(c¢) The estimates have not yet been
received from Jammu and Kashmir
and Laccadive, Minicoy and Amindivi
Islands.

(d) The details as well as the finan-
cial implications are being worked out.
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Study of Yogic Exercises
¢139. Shri Harish Chandrs Mntbur:

Will the Minister of Edueation be
pleased fo state:

(&) whether any scientific study has
been made of Yogic Practices for
Physical attainments;

(b) whether any courses have been
prepared and prescribed; and

(¢) what schemes have been worked
out for taking full advantage of the
Yogic Science”

The Minister of Edueation (Dr. K
L Shrimali): (a) to (¢). The informa-
tion ig being collected and will be laid
on the Table of the House

Central Sanskrit Board

Shri Vajpayee:

Shri Assar:

Shri Shree Narayan Das:

Shri Radha Raman:

Shri Eam Krishan Gupta:
iﬁhri D C. Sharma:

*140.

Shrl Sadhan Gupta:
Shr: Sarju Pandey:

Will the Mimister of Education be
pleased to i1efer to the reply given to
Starred Question No, 1689 on the Tth
April, 1959 and siate

(a) the composition and functions of
the Central Sanskrit Board proposed
to be established by the Government
of India; and

(b) the steps hitherto taken in thus
direction?

The Minister of Education (Dr. K,
L. Shrimall): (a) A statement is lad
on the Table of the House [See
Appendix I, annexure No. 32.]

(b) The Board has been constituted
by Mimistry of Education Resolution
No, ¥, 44-23/58-H 2 (8VU.) dated the
1st August, 1959

Re-organisation of administrative set-
up in Himachal Pradesh

Shri R. C. Majhi:
Shri Sabodh Hanada:
Shri 8 C. Samanta:
*I41, ! Shri Ram Krishan Gupta:
Shri Achar:
8hri Nardeo Banatak:
LSlu'l C. K. Bhattacharya:

Will the Minister of Home Affalrs
be bleased to refer to the reply given
to Starred Question No. 15456 on the
30th March, 1959 and state:

(a) whether the proposal to re-
Organise the admumustrative set-up in
Unvon Terrntory of Rimachal Pradesh
has boen finalised; and

(b) if so, whether it has been im-
Plemented?

The Minister of State in the Ministry
of Hlome Affairs (Shri Datar): (a) The
Profio~al has not been finahsed so far

(b) Does not arise.

Re_organisation of Delhi Police

Shri Shree Narayan Das:
“143. Shri Radba Kaman:
i Shri Ram Krishan Gupts:
{ Shri Warlor:

| Shri Sarju Pandey:

{ Shri D. C. Sharma:

Wil the Minister of Home Affatrs
be pleasel to refer to the reply given
to Starred Question No 1858 on the
21st April, 1959 and state the further
Progress made «o far in re-orgamsing
the Police Department in Deltu?

The Minister of Home Affairs (Bhri
G. B Pant): Government have consi-
dered the recommendations of the
Police Re-organisation Committee and
have passed orders sanctioning the
additional strength considered neces-
sary,
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Indian Ari Exhibition at Essen

Shri B. C. Samanta:

*14% ¢ Shri Subodh Hamads:

Bhri Wodeyar:

Will the Minister of Seclentific Rese-
arch and Cultural Affairs be pleased
to refer to the reply given to Unstar-
red Question No. 3334 on the 2ist
April, 1859 and state:

(a) whether u catalogue of exhibits
from India in the Art Exhibition at
Essen in Germany will be laid on the
Table;

(b) how long the Exhibition lasted;

{¢) whether it is a fact that the
Governments of the UK, USA,
France, Italy, Czechoslovakia and
Holland have approached the Govern-
ment of India to send the exhibits to
their countries after the exhibition is
over at Essen; and

(d) if so, the action taken thereon®

The Minister of Scientific Research
amnd Cultural Affairs (Shri Humayun
Kabir): (a) Two copies of the list of
objects loaned and a copy of the
Catalogue of the Exhibition, brought
out by the German Organisers, have
been sent to the Parliament Labrary.

(b) The Exhibition, which opened
at Essen on 14th May, 1959, will close
there on 30th September, 1050.

(¢) and (d). Requests from thesc
and other countries m Europe have
been received either from their Gov-
ernments or from our Missions or from
Cultural organisstions and are under
consideration.

mwm

*144.
mmmnh-,

Will the Minister of Heme Affnirs
be pleased to state:

{a) whether all the 210 candidates
selected for the Industrial Manage-
ment Pool have been absorbed;
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(b) if 50, the different grades in
which they bave been absorbed; and

(c) whether requisition from the
has been greater than the
number of candidates available?

The Minister of Siate in the Minls-
try of Home Affgirs (Shri Datar):
(a) and (b). Out of 212 canididates
recommended by the Union Public
Service Commission, offers of appolnt-
ment have been issued to 145 can-
didates in the following grades:—

Grade T 3
Grade III 8
Grade IV 16
Grade V 29
Grade V1 1]
Grade VII 54
Junior Grade 2

TorarL 145

(c) No

Grants to Educational Institutions

*145. Bhri Tridib Kumar Chas-
dhuri: Wil the Minister of Edacation
be pleased to state:

(a) whether 1t 18 a fact thmt the
Government of India have decided to
appoint a committee of eminent edu-
cationists to advise them in the matter
of giving grants to institutions which
had done pioneering work in the
educational field;

(b) whether the personnel of the
committee has been decided upom;
and

(¢) \n what way the functions of
this committee would be different
from the work of University Grants
Commission in regard to belping and
encouraging ploneering work and
experimentations in the educational
filed through different Universities?

The Minister of Edweation (Dr. K.
L. Shrimall): (a) and (b), Yes, 8ir.

(c) The Committee which will be
sdvisory in its functions will maialy
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importance;
whereas the Univermty Grants Com-
mussion is concerned with the promo-
tion and co-ordination of University
education and for the determination
and maintenance of standards of
teaching, examination and Resenrch in
Universities in addition to ita advisory
functions

Basic Education Literatare Commitiee

S146 Shri N. E. Munisamy: Will the
Monister of Education be pleased to
state-

(a) what are the scope and fune-
tions of Basic Education Laterature
Commuttee, and

(b) whether the views af States
Governments were taken for produc-
tion of material for basic educat:on?

The Minister of Education (Dr. K. L.
Shrimall): (a) and (b) A Statement
g laud on the Table of the House

STATEMENT
(a) (1) It 15 an Adwvisory Com-
mittee
(2) It will advise the Government

of India on

(1) how to accelerate the production
of suitable literature and materials on
Basic Educatlion,

(1) what are the various types of
materials which should be produced
on Basic Education for the use of:

{(a) Bamc school teachers at diffe-
reat levels,

(b) Inspectors and other administra-
ﬂv&:ﬂlominchnmothdcmu-
ca H

{c) Bamc teacher trmning institu-
tions; and

{d) for giving due publicity to the
proper concept of basic education;

594

(ni) how to produce such material

ilnd to print, publish and distribute
t.

(3 It will advise the Government
of India on any other topic related to
the production of swtable literature
and material on Basic Education.

(b) Yes, as and when considered
necessary

¥oht & gk e

*t¥o st @ ¥w wn wheowr
FAtqg ana o §7 4y g
27 & wrg fad @ S wa
T § ¥ garf oEE ATA w7
i W wifRe wvw & fad
w4 FETFII7 7 w1 fawwe
a?

o forcet I (wQTe weitisar) -
fogm feman Ra R wwg fad
g T 3 AR, i wyE
TR W N gam, IwR K8
faarofta &

Electro-logging

*148. Shri Hem Raj: Will the Minis~
ter of Steel, Mines and Fuel be
pleased to state"

(a) whether any electro-logging
experiments have been conducted at
Bathula 1n Hoshiarpur Distnct and
Jawalamukhi in Kangra District at
the o1l drilling sites; and

(b) i s0, the results thereof?

The Minister of Mines and O
(Bhri K. D. Malaviya): (a) Yes, Sir,
both wells have been electro-logged

(b) A number a porous horizons
which may have oil and gas, were
indicated on the electrologs in Jawala-
mukhi well No 1 The well is being
prepared for testing Electro-logs from
Hoshmarpur well indicated only mode-
rately encouraging horizons. The
well countinues to be under testa.
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Life Insurance Corporation

*150. J’Shrl Ram Krislurf Gi.:ph:
\ Shri Muhammed Ellas:

Will the Minister of Finance be
pleased to state

(a) whether it 15 a fact that Gov-
ernment have deuaded to withdraw
the Free Insurance Scheme and intro-
duce the cash Bonus Scheme for the
employees of the Life Insurance Cor-
poration,

(b) i so, the reasons thereof; and

{c) the mam features of the Sche-
me?

The Deputy Minisier of Finance
(Shrimati Tarkeshwari Sinha): (a) to
(¢) On the recommendation of the
Lafe Insurance Corporation, the Gov-
emment withdrew the van on pavment
of cash Bonus other than profit shar-
ing bonus to the supervisory, clerical
and subordinate staff of the Corpora-
tion drawing a basic pay of less than
Rs. 500/- pm ‘The Life Insurance
Corporation has entered into an agree-
ment with the employees to pay 1}
onths' basic sslary as annual bonus
to the above staff for five yeprs from
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1957 to 1961, in lieu of the Free Insu-
rance Scheme. In addition they have
decided to give the benefit of a Term
Assurance Scheme.

Reasons for the LIC's
were:

(1) continuastion of a practice com-
mon to most erstwhile wnsurers;

(i1) oppasition of the employees to
the Free Insurance Scheme in lien of

cash bonus;

(11) thar insistence on payment of
cash bonus; and

(iv) need for the maintenance of
cordial relations with the employees
in the interest of the smooth runnung
of the Corporation

Fall in Standards of Education

actions

*151 Shri Harish Chandra Mathur:
Wiil the Minuster of Home Affairs be
pleasrd to state.

(a) whether, as suggested by the
Union Public Service Commisrion, the
question of falling standards of Edu-
cution and gencral knowledge of
cund.dxics competing for the Umon
Public Service Commis<ion examina-
tions has been discussed with the
Minister of Education and conclusion
arrived at, and

(b) if so, the steps proposed to be
taken 1n the matter?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (20
and (b) This matter is under exami-
natian in consultation with the Minis-
try of Education

Central Baslc School ia Deolhl

§ .1 R. C. Majhi:
8’ ri Bubodh Hansda:
*152, Shri 8. C. Samanta:

Will the Minister of Educalion be
pleased to relfer to the reply givem t0
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Sterred Question No 1893 on the 7th
April, 1939 and siate:

{8) whether the proposal for estab-
lishing a Central Basie School in Delh)
has been finalised,

{b) if so, whether the site has been
selected,

(c) whether its plan and estimates
have been prepared, and

(d) if so, the estimated expenditure
for setting up the School?

The Minister of Education (Dr
K L Shrimali): No Sir

(b) to (d) Do not arnse

Hindi Encyclopaedia

*153. Shri D. C Sharma: Will the
Minister of Educatien be pleased to
refer to the reply given to Starred
Question No 651 on the 25th Feb-
ruary, 1959 and state

(a) the further progress since made
towards the compilation and publi-
cation of Hindi Encyclopsedia by
Kash: Nagar: Pracharimm1 Sabha, and

(b) the extent of further assistance

given by the Government in this
regard”?

The Minister of Edocation (Dr.
K. L. Shrimali): (a) to (b) A state-
ment 15 laxd on the Table of the
House

STATEMENT

(a) Since the Starred Question No
651 was answered on the 25th Feb-
ruary, 1859, the Nagan Pracharan
Sabha has made further progress with
the work During the period February
1856—June 1859, it has received 945
Articles out of the remamung 1,014
articles, hkely to be included in the
first volume The articles jecerved
so far are being translated (if neces-
sary) and edited, about 358 articles
have already been edited finally and
sent to the press for printing 1t 1s
expected that the first volume wnll
come out shortly

(b) Ni
142 (A1) LSD—3

Hebby Workshops In Universities

*154. Shri Vajpayee: Will the Mius-
ter of Edwoation be pleased to state:

(a) whether there i3 a propoml to
establish hobby workshops m Univer-
sities and colleges; and

(b) the steps taken so far or pro-
posed to be taken to implement it?

The Minister of Education (Dr.
K. L. Shrimall). (a) The University
Grants Commussion has & proposal te
establish hobby workshops 1n Univer-
sitiezs and colleges

{(b) A statement 1s laid on the
Table of the Sabha

STATEMENT

tb) The University Grants Com-
mussion decided that the scheme be
tried in the undermentioned 11 Umi-
versities m the first instance

(1) Aligarh

(1n) Baroda

{m) Calcutta

(iv) Poona

{v) Delh1

(v1) Madras

{vu) Nagpur
{vin) Saugar

t1x) Sr1 Venkateswara
{x) Visva-Bhamti
(x1) Roorkee

The Commussion has so far approved
the schemes of the following Unaver-
sittes and paid grants ss shown
agamnst each

1 Alugarh 8,000
2 Madras 8,000
3 Nagpur 16,000
4 Poona 8,000
5 Saugar 42,000
6 Sn Venkuteswara
20,000

2 The Commsmon also decided that
the scheme may, in the initial stagl,
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be tried in 100 selected colleges The
Unuversities bave been addreased by
the University Grants Commismon to
intimate the names of the colleges
which are willing to implement the
scheme Final selection of the 100
colleges will be made by the Com-
mission on the baais of the recommen-
dations of the Universities

Teaching of Hindl to Central Govern-
ment Employees

159. Shri Ram Krishan Gupta: Will
the Minister of Home Affairs be

pleased to state

(a) the nature of steps taken to
teach Hindi to Central Government
employees during 1858 59

(b) the number of employ ees traincd
so far (State-wise) and

(c) the number of employees t0 be
trained during 1859-60°

The Minister of State in the Mims-
try of Home Affairs {(Shri Datar)
(a) The Hind: teaching scheme was
conunued and 810 «classes were
organtsed at 53 centres

(b) A statement 15 laid on  the

Table [See Appendix 1 annexun
No 33}
(c) 9,903 employees are receiving

training at present and 10,000 emplo
yees are expecird to join tramning in
August, 1859

Pending Income-Tax cases In Punjab

160 Bhri Ram EKrishan Gupta Will
the Minister of Finance be pleased to
atate

(a) how many cases of Income Tax
are pending in Punjab for more than
one year, and

(b) how many appeals against
cases decided by Income Tax Officers
are still pending for more than one
year®

The Minister of Finance (Shri
Meorsrji Desal): (a) The Income Tax
cases pending in Punjab for more than
one year (as on lst July 1959) were
16,380

mmmﬂuﬂmm(um:a
July, 1988) were 854

Excavations in Punfab

181. Bhri D. C. Sharma: Will the
Mimnster of Scientific Research and
Cultaral Affalrs be pleased to state

(a) whether any excavation was
carried out mn Punjab during 1958-59,
and

(b) If so the results thersof?

The Depuly Minister of Scientific
Rescarch and Cultural Affairs (Dr
M M Das): (a) No, Sir

({b) Does not arise
Land Revenue of Himachal Pradesh

162, Shri D. C Sharma. Will the
Mmists r of Home Affairs be pleased to
~tate

ta) the total mnnual land revenue of
Himachal Pradesh, and

{b) the total amount of land
revenue likely to be collected after
the implementation of the land re-
forms”?

The Minister of State in the Minis.
try of Home Affairs (S8hri Datar):
(a) The land revenue demand for
1958 59 was Rs 17 98,141 86

{b) There » no hkelihood of any
apprecmble change 1n the amount of
land revenue collection as a result of
the implementation of land reforms

National Discipline Scheme

163. Shri D C Sharma: Will the
Minuter of Education be pleased o
state

(a) the number of students who
were tramned durning January-June,
1950 under the National Discipline
Scheme, State-wise;



o1 Written Answers SRAVANA 14, 1881 (SAKA) Written Answers 6m

(b) the total number of children
trained so faur under the scheme; and

(c) the number of schools, State-

The Minister of Education (Dr.
K. L, Shrimali): (a) The number of
students on rolls of the scheme in
June, 1959 was as follows:

Delhi . . . . 18,208
Punpb . . . - %2,208
Madhya Pradesh . . 1,630
Uttar Pradcsh . . 7,342
Bombay . . . 108930
Jammu & Kashmr . . 13.076
West Bengal . . . 24,396
Torat . . 2,5%,K00

&) 362,000,

fe)

Deillas . 19
Punjab ) ) 136
Madhya Pradesh 3
Uttar Pradesh 1h
Bombay . . 19
Jummu & Kashmur . 20
West Bengal " . 55
ToraL 428

Nute —The above figures pertain to
the students being trained by the
Central Government Physical Train-
mg Instructors. Besides, the State
Governments of Bombay and Punjab
also have their own arrangements,
under the Education Minstry's gene-
ra] supervision, for training students
under the Scheme.

Forelgn Mine Owners

164 Shri Nagi Reddy: Will the
Minister of Steel, Mines and Fuel be
pleasad to refer to the reply given
to Unstarred Question No. 2647 on the
2nd April, 1859 and state:

{a) the number of foreign mine

owners in India and the mining areas
leased to them in various States
(State-wise);

(b} what is the percentage of total
mine owners and total area under
their hold to the number of foreign
mune owners and areas under lease to
them, and

(c) when the leases of the foreign
mine owners will expire?

The Minister of Mines and Oil
(Shri K, D, Malaviya): (a) and (c).
The nformation is still awaited from
a number of State Governments and
will be placed on the Table of the
House as soon as complete infor-
mation ts received angd compiled.

(b) The labour involved in collect-
ing the statistics for calculating the
percentages will not be commensurate
with the public interest likely to be
served by the information,

Ancient Monuments in Bombay

165. Shri Pangarkar: Will the Mins-
ter of Scientific Research and Cuf-
tural Affairs be pleased to state the
amount spent for protection and im-
provement of each monument in
Bombay State under the protection of
the Central Department of Archaeo-
logy durning 1858-59 and the amount
allocated for the year 1958-60?

The Deputy Minister of Scientifie
Research and Cuitural Affalrs (Dr.
M. M. Das): A statement is laid om
the Table of the House.

{See Appendix I, annexure No 34.]

Chitorgarh Fort

166, Shri Pangarkar: Will the
Muuster of Scientific Research and
Cultaral Affairs be pleased to state:

(a) the amount spent for the
maintenance of Chitorgath Fort
dunng 19558-39; and

(b) the amount proposed to be
spent during the year 1939-80?
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Tobacco Cultivation in Orissa

168. Shri B. C, Mullick: Will the
Minister of Fimance be pleased (o
state,

(a) the total area brought wunder
tobaceo cultivation in Orissa Btate
during 1958-59; and

(b) the income accrued In excise
duty therefrom?

The Minister of Finance (Shrl
Morarji Desal): (a) 4223 scres; and

(b) (1) Rs. 600000 (anticipated
basic Central Excise duty).

(i1) Rs. 38,000
tional duty of excise under the Addi-
tional Duties of Excise (Gooés of
Special Importance) Act, 19671

ToraL Rs 6,386,000,
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Tyuining of Steal Engingers

Shri Damani:
10 Shri B. C. Majhi:
* Y Shri Subodh Hansda:
Shri Morarka:

Will the Minister of Steel, Mines
and Fuel be pleased to state:

(a) whether a scheme 1is contem-
plsted by Hindustan Steel Lid. to
send engineers abroad for further
tralning;

(b) if 8o, the details of the scheme;

(c) the number of engneers that
have already been sent abroad for
such training and how many of them
bave returned after successful train-
ing;

(d) how many foreign operatives
sre working in the Plants; and

(e) how many of them are under
contract and how many permanent?®

The Minister of Steel, Mines and
Fue] (Sardar Swaran Singh): (a) Yes,
Sir

(b) Hindustan Steel have 10 train
about 3,000 engineers for the opera-
tion of the three steel plants Most of
these engineers are to be tramned mn
the steelworks 1n the USSR, UK,
USA, West Germany, Canada and
Australia, but some of them will
also be trained m our own steel works
which have gone into production
Training facilittes in UK Canada and
Australia are being arranged under
the Colombo Plan The Ford Foun-
dation and the TCM are financing
the traming programme in the USA
The Government of the USSR are to
be paid for the training expenses in
12 annual instalments according to a
protocol entered into by the Govern-
ment of India and the Government of
the USSR,

(c) 938 engineers have been deputed
for training abroad as follows:

USSR . o 1
UK . - 151
West Germany .. 100
Canada . . 1
Austrahia . o 52

913

Of these 636 have returned after com-
pletion of thewr traming.

(d) the total number of foreigners
working 1n the projects is 2382 This
includes foreigners working on the
construction side

(e) All foreign experts are em-
ployed on contract basis and none of
them 1s permapent

Disciplinary action agaiust Govers-
ment Employeey

171. Shri S. M. Banerjee: Will the

Minister of Home Affairg be pleased
to state’

(a) the number of Class II Class
III and Class IV employees 1n various
Central Government establishments
agamnst whom disciplinary action has
been taken under Rules 4A and 4B
of the Central Civil Services (Con-
duct) Rules during 1958 and 1859
(upto 30th June), and

(b) the nature of action taken?

The Minister of State In the Minis-
try of Home Affairs (ShAri Datar):
(a) and (b) Information 15 bemg
collected and will be laud on the

Table of the House ag soon as possi-
ble

Landless Zumias in Tripurs

172. Shri Dasaratha Deb: Will the

Minster of Heme Affairs be pleased
to state

(a) the number of landless tribal

Zumiss who have applied for reha~
bilitation aid in Tripura so far;
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{b) the number of Zumias who
:gnbeonmhd!nllnhahﬂthﬁnn

(c) the number of Zumias who have
been paid rehabilitation aid only
partly; and

(d) the number of Zumias who
have re-claimed land after applying
for aid but have not been granted any
aid?

The Deputy Minister of Home
Affafrs (Shrimatl Alva): (a) to (d).
The information is being collected and
will be laid on the Table of the House
as soon as 1t 1s received.

Deserters in Zumia colonies in
Tripura

178. Bhri Dasaratha Deb: Will the
Minister of Home Affairs be pleased
to state:

ta) the number of deserters in the
fallowing Zumia colonies in Tripura:

(i) Banka Rai Zumia colony,
Amarpur,
(ii) Kathalia
Colony, Beloria,
(it) Bisramgun) Zurmia Colony,
Sadar, and
(iv) Karam Chhera
Colony, Kaila Shah:
(b) the causes of their desertion;
and
(¢) the steps faken to prevent such
desertions?®

Chhera Zumia

Zunua

The Minister of Home Affalrs (Shri
G. B. Pant): (a) to (c) Material 15
being collected and will be lad on
the table of the House

Junior basic sckools in Detlhi

174, [ shri T. B. Vittal Rao:
'Lahrl Ramam:
Will the Minister of Education he
pleased to state:

{e) the number
schools in Dethi;

of junior basic

Written Answers s08

(b) the number of children study-
ing in these schools;

(c) the number of teachers in these
schools;

(d) the number of teachers who are
confirmed; and

(e) the steps being taken to con-
firm the remaining teachers who have
put 1n more than 3 years' service?

The Minister of Education (Dr.
K. L. Shrimall): (a) There are 253
Junior and 53 Senior Basic schools.

(b) 41471

(c) 1,322

{d) 635

(¢) These schools are under tne
Delht Municipal Corporation. The
Corporation 1s taking steps to confirm
‘uch of the teachers as have com-
pleted three vears of service.

Basic Schools in Delhi
5. J Shri Raman:
L Shri T. B Vittal Rao:

Will the Minister of Education be
pleased to state:

17

(a) whether 1t is a fact that non-
basic schools in Delhn wall  be con-
verted into basic schools:

tb) if s0, the number of schools to
be¢ so converted during 1959-60;

{c) whether teachers of these
sthools will be given proper training
for teaching 1n these basic schools;

{d) the number of teachers so far
sent from these schools for basie
training; and

{e) the names of the places where
they have been sent?

The Minister of Educatiom (Dr.
K L. Shrimall): (a) Yes, Sir

(b) T0.

(¢) Yes, sir.

(d) 230.
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(¢) Teachers' Training Institute,
Darys Gan}, Delhi.

Police Housing Schemes

176. Shri Ram Krishan Gupta: Wil
the Mimister of Home Affairs be
pleased to state:

(a) the total amount of loans ad-
vanced to State Governments for
Police Housing Schemes (State-wise)
during 1958-39, and

(b) total amount of loans to be
given during 1959-60 (State-wise)?

The Minister of Home Affairs
(Shri G. B. Pant): (a) A statement
containing the requisite information s
placed on the Table of the house
[See Appendix I, Annexure No 35

(b) The matter 15 under considera-
tion.

Living Conditions of University
Students

Shri R C. Majhi:
117 Shri Subodh Hansda:
7 Shri § C. Samanpta:
{ Shri D, C, Sharma:

Will the Ministetr  of Education be
pleased to refer to the reply given
to Starred Question No, 490 on the
20th February, 1958 and state:

1a) whether the Pilot Survey of
Ining conditions of the students in
the umversities of Lucknow and
Kerala has been completed, and

(b) whether the report has been
submitted to the Government?

The Minister of Eduecation (Dr.
K L. Shrimali): (a) and (b) Yes.
Sir

Scholarships for Studies Abroad

178, Shri Ram Krishan Gupta: Will
the Minister of Educatiom be pleased
to state:

(a) how many students were
awarded scholarships by the Govern-
ment of India for prosecuting studies

in foreign countries during the last
eight years;

(b) whether any bond was exe-
cuted by the recipients of these
scholarships;

(c) the nature of the bond execut-
ed, and

(d) the number of scholarship
holders who failed to honour the
terms of the bond?

The Minister of Education (Dr.
K. L. Shrimali): (a) Forty-six

{b) Yes, Sir

(¢) A statement giving the requisite
information 1s attached [See Appen-
d'x I, annexure No 36)

(d) One only, the entire amount
«pent on him was recovered.

Three-year Degree Course in Punjab

179 Shri Ram Krishan Gupta: Will
ine Minnter of Education be pleased
to state

ta} whether three-yeat Degree
Courve 15 being introduced n Punjab
Univer-aty, and

(b) if ~o, when the scheme will be
implemented and Central grants sanc-
tioned for the purpose?

The Minister of Education (Dr.
K. L, Shrimali): (a) Yes, Swr

(b) The Panjab University has
decided to introduce the Scheme from
the academic year 1861-62. The Cen-
tral grants would be released after the
requirements of the Colleges of the
Panjab University have been assessed
and the Punjab Government have
agreed to provide the matching con-
tribution

Claims of persons migrated from
Pakistan
180. Shri Ram Krishan Gupta: Will
the Minister of Home Affairs be
pleased to refer to the reply gven to
Starred Question No 2276 on the 7th
May, 1959. and state:

(a) whether Government have since
received the authenticated copy of the
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nistrative triblmﬂfnrthewl‘mllnt

The Minisier of Home Affairs
(Shri G. B. Pant): (a) Yes,

(b) It is considered that the existing
machinery for dealing with these
cases is quite adequate and that the
setting up of administrative tribunals
will not serve any useful purpose

Indian Students Abroad

181 Shri Ram Krishan Gupta: Wil
the Minister of Education be pleased
to state:

(a) whether it s a fact that many
students who were sent abroad at
Government expenses during 1858-57
to 1858-590 under schemes admins-
tered by his Ministry have not re-
turned from foreign countries even
after completion of their studies;

(b) whether it is also a fact that
many of them have marned and
settled there permanently;

(c) if so, the number of such stud-
ents (country-wise), and

(d) the nature of action taken
against them?

The Minister of Edueation (Dr.
::L Shrimall): (a) and (b) No

(c) and (d) Do not arise
Indian High Commission, U.K.

(2) whether the “Work Study” of
the entire office of the Indiap High

AUGUST 5, 1008- ' Weinten dneweie ﬁ;

(b) if so, result of the enquiry held;
(c) the main recommendstions
thereof?

Ministsr of WFnance (Shri
mn—n (a) Yes.

(b) and (c). The Report will be
issued shortly. It has been prepared
and sent to the High Commissioner
for final verification of facts.

Committes en Owsioms Froceldures
and Organisations

183. Shri Ram Krishan Gupta: Wiil
the Minister of Finance be pleased to
refer to the reply given to Unstarred
Question No. 871 on the 23th Feb-
ruary, 1858 and state:

(a) whether the report of the Com-
mittee on Customs Procedures and
Organisations has been considered by
Government; and

(b) 1t so, the nature of the deci-
ston taken in this respect?®

The Minister of Finaace (Shri
Morarjl Desal): (a) and (b) The con-
mderation of the Report 13 nearing
completion and early steps are being
taken to lay the Report on the table
of the Sabha and implement such of
the decisions as are accepted by the
Government with or without modifi-
cation

Andit of Income-tax Receipis

184. Shri Ram Krishan Gapta: Will
the Minister of Finmance be pleased to
refer to the reply given to Starred
Question No. 861 on the 25th February,
1959 and state-

(a) whether the details and proce-
dure of the agreement (o entrust
the work relating to the audit of in-
come-tax receipts to the Comptroller
and Auditor General have been finalis-
ed; and

(b) if so, the main features thersol?
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Yhe Minister of Psancs (Shri
Woparii Dasal): () The Fresident's
appeoval to satrust the work relating
o the audit of income-tax receipis to
the Comptroller and Auditor General
has since been accorded The rules
of procedure are bang framed by the

and Auditor General n
consultation with the Finance Mimistry

{b) Does not arise
mammwaxmm
Team

Shri Ram Krishan Gupta:
Shri Bhakt Darshan:
188, Shri Sanganna:
1&:18::.&-:-.
Lsm Pahadia:

Wil the Minuster of Finance be
pleased to refer to the reply given to
Starred Question No 1781 on the 11th
April, 1959 and state

(a) whether Government have since
received the report of the Social Wel-
fare Projects Team appointed to assess
the overall upliftment of the 8cheduled
Castes and Scheduled Tribes

(b} if so, the details thereof, and

(¢) the nature of decision taken by
Government”

The Mialster of Finance (Bhri
Morarji Desal). (a) Yes

(b) The report is under print and
as soon as sufficient copies are received
arrangements will be made to have
copies distributed to the Members of
the Lok Sabha

(¢) The recommendations of the
Team have already been brought by
the Team to the notice of the autho-
ribes concerned and the remarks of
some of them are awaited As soon
as they are received, the mnethod of
mmplementing agreed recommendations
and discussion on suggestions, on
which differences of opimion persst,
will be devised in consultation with
the Minustries and Departments deal-
ing with the various subjects covered
by the Report

India Security Prems, Nasik
l“.{lhlllnl.rhhnn*:
Shri A. M. Tarig:

Will the Muuster of PFhanee be

pleased to state:

(a) whether 1t 1s a fact that the
construction work on the labour
colony and staff quarters for the

India Becurity Press at Nasik has not
started as yet,

(b) 1f 50, the reasons for the delay;
and

(c) the nature of the steps taken or

proposed to be taken to start work

and complete 1t within the perwod of
Second Five Year Plan?

The Minister of Finmance (Shri
Morarji Desal): (a) to (c) The cons-
truction work for these remdential
buildings has not been started so far
as the estimates of cost have not been
finally approved ‘The original est-
mates prepared on the basis of auster-
ity types of accommodation are under
reconsideration in the lLght of the
requests received from the employees®
unions for certain additional amemties
not generally provided in such types
of quarters Every endeavour 1s being

made to complete the work within the
plan period

Central Committee on Prohibition

Shri Ram Krishan Gupta:
Shri D. C. Sharma;
Shri Sarju Pandey:

Will the Munuster of Home Affaivs
be pleased to refer 1o the reply given
to Starred Question No 2284 on the
Tth May, 1959 and state

(a) at whai stage stands the ques-
tion of setting up a Central Committee
on Prohibition, and

(b) the mamn functions of thus Com-
mittee?®

187

The Minister of Home Affairs (Shri
G. B Pant): (a) and (b) Details
regarding composition and funchons
of the Committee are being worked

out in consultation with the State
Governments
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Water Supply In Delhl

188, {m Ram Krishan Gupla:
Shri D. C. Sharmea:

Will the Minister of Home ANairs
‘be pleased to refer to the reply given
to SBtarred Question No. 1330 on the
18th March, 1959 and state the nature
of the final decision taken for consti-
tuting a Special Committee consisting
©f the Union, Punjab and Uttar Pra-
desh Ministers and the Mayor of
Delhi to speedily iron out problems
in connection with water supply and
drainage problems of the Capital?

The Minister of State in the Ministry
«of Home Affairs (Shri Datar): It has
since been decided to constitute a Co-
ordinating Committee consisting of
Secretary mn the Ministry of Home
Aftairs (convener), Secretaries of the
Ministries of Works, Housing and
Supply, Health, Irngation and Power,
and Finance, Chief Engineer, Central
Public Works Department, and repre-
sentatives of the Uttar Pradesh and
Punj)ab Govermments who will be
invited when their presence on the
Commuttee is required

Indian Afr Force Accidents

[ Shri Vajpayce.
Shri U. L. Patil:

Shri Goray:
Shri Raghunath Singh:
Shri Sadhan Gupia:
Shri Khushwaqt Ral:
Shri 5. M. Banerjee:
189. J Shri Tangamani:
) Shri Jagdish Awasthi:
Shri A. K. Gopalan:
Shri Kunhan:
Shrimati Mafida Ahmed:
Shri Ajit Singh Sarhadi:
Shri Tridid Kumar ChaudBurr
| Shri Prakash V. Shastri
\/L Shri H. N. Mukerjoe:
Will the Minister of Defence be
pleased to state:

(a) whether 1t 1s 'a fact that four
accidents involving LAF. airerafis
occurred near Delhi, Jorhat, Jodhpur
and Midnapur on the 13th, 24th, 27th
and 30th May, 1959 respectively;

() it so, the details thereot;

{c) whether any enquities were
held to find out the causes leading to
these accidents;

{d) if so, the results thereof; and

(e) the steps taken to compensate

the families of the victims of these
accidents?

The Deputy Minister of Defence
(Sardar Majithia): (a) Yes, Sir; except
that the accident near Delhi occurred
not on 13th but on 14th May, 1958.

(b) to (d) (1) Accident near Delhi
on 14-5-1959.

A firainer aircraft was involved in
thus accident which occurred due to
engine failure. The occupants, two
Amrr Force Officers, parachuted to
safety; but the aircraft was totally
destroyed A Court of Inquiry has
becn ordered; but the proceedings
have not yet been finalised

()  Accident near
24-5-1959

The accident occurred when a trans-
port smrcraft was returning to base
ufter dropping supplies There were
eight persons on board the aircraft
A Court of Ingquiry was ordered to
investigate the accident; and it came
to the concludion that the accident
was duv to structural failure of the
wings The Court also concluded that
all the eight occupants on board the
aircraft must have been killed in the
accident

Jorhat on

{11y Accident near
27-5-1859

The accident occurred when a
bomber aircraft was on a trainung
fught. Both the occupants, the pilot
and the navigator, were killed. The
aircraft was completely destroyed. A
Court of Inquiry has been ordered;
but the proceedingg have not yvet been
finalised.

{(iwv) Accident near
30-5-1958

The accident occurred when a

fighter aircraft was on training fght.
The pilot. who was the sole occupant,

Jodhpur on

Midnapore on
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wag killed; and the aircraft was com-
pletely destroyed. A Court of Inquiry
was ordered to investigate the cause
of the accident; and it came to the
conclusion that the pilot had lost
control of the aircrafd.

(e) A statement showing the re-
quired details 1s laxd on the Table.
[See Appendix I, annexure No. 87.]

Educational Tours of Teachers

Shri Shree Narayan Das:
190. Shri Radha Raman:
tsrm B. C. Mullick:

Will the Mimnister of Education be
pleased to state

(a) whether proposals for educa-
tional tours of teachers from various
States have been invited and received
for the vear 1958-60,

(b) if ~o0, the precise nature of such
proposals 1eccived, and

(¢) the nature and number of tours
sanctioned and the amount of assis-
tance involved?

The Minister of Education (Dr. K. L.
Shrimah)* (a) to (c) A statements 1s
laid on the Table [See Appendix I,
anneaure No 38§

Italian Scholarships to Indian
Students

191 J Shri Shree Narayan Das:
7\ Shn Radha Raman:

Wil the Mimster of Scientific
Research and Cultural Affairs be
pleased to state

(a) the piecise nature of subjects
for post-graduate research for whuch
scholarships have been offered by the
Italian Government to Indian students
during 1859-62,

(b) the terms and conditions of
such offer,

tc¢) whether applications for this
purpose have been Invited, received
and conmidered, and

(d) if so, the number of scholars s0
far sent there”

M. M. Das): (a) Painting, Restoration
of Works of Art, Music, Archaeology,
Language and Literature, Film Direc-
tion, Economics and Commerce,
Structural Testing, Tropical Agricul-
ture, Land Reform, Rice Cultivation,
Town Planning, Agricultural Engi-
ering, Electrotechnics, Geology and
Mining, Industrial Chemistry, Textile
Industry, Driling Techmique, Rail
Transport, Motorization, Industrial
Pharmacy, Hygienics

(b) The value of each scholarship,
tenable for eight months, will be
Lire 60-000 tapproximately Rs. 450-00)
per month, exemption from tuitien
fees, and 70% discount both ways n
sea passage for scholars on Lloyd
Triestino ships Candidates must have
a University degree or equivalent
qualification

(c) Yes, Sir But the selections have
not yet been finalised

{d) None <o far

MilitAry Personnel Functioning eut-
side India

192 Shri Shree Narayan Das:
) Shri Radha Raman:

Will the Minister of
pleased to state.

(a) the latest position regarding
strength and categories of our ylitary
personnel who are functioning outside
India m connection with the inter-
national obligations that India has
undertaken,

Defence be

tb) the amount of extra annual
expenditure that India has to incur in
this regard: and

(¢) for what part of such expendi-
ture India will be reembursed by any
international agency or any other
country”®

The Minister of Defence (Bhri
Krishna Menon) (a) to (¢) A state-
ment 15 laad on the Table. [See
Appendix I, annexure No 38}
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Cuitural Affairs be pleased to refer to
the reply given to Starred Question
No. 1081 on the 10th March, 1859 and
state the progress made so far in lay-
ing out a park around the site ol the
Monument in New Delh: to commemo-
rate Buddha Parinirvana Jayanti?

The Minister of Bcieatiic Research
and Cultural Affairs (Shri Humayan
Kabir): Further progress since the
last reply 1s that the sump-cum-pump
house has been completed and more
unfitered water-pipes laid.

Admission to Engineering Colleges

Shri D. C. Bharma:

Shri Subodh Hansda:
Shri 8, C. Samanta:

Shri Ram Krishan Gupta:

Will the Minister of Scientific
Research and Cultural Affairs be
pleased to state:

184,

(a) whether the Government of
India have received replies from all
the States with regard to the pro-
posal of the All India Council for
Technical Education to hold common
tests for admussion to various engincer-
ing colleges i1n the country,

(b) if 20, the names of the States
which have accepted the proposal,

(¢) names of the States which have
not accepted the proposal along with
a statement showing the reasons
thereof, and

(d) the final decision taken by
Government of India in this regard”?

The Deputy Minister for Sclentific
BResearch and Cultural Affairs (Dr.
M. M. Das): (a) Replies have been
received from 10 States.

(b) Nome of the States has accepted
the proposal.

AUGUST 8, 1960
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(c) The following statement gives
the names of the States which have
not accepted the proposal, together
with the reasons therefor:—

(i) Andhra Pradesh:

Achievements of candidates seeking
admssion will be known from the
results of the University Examinations
they have passed. Holding of another
test will mean further delay in mak-
ing the selection und a certain amount
of confusion is also likely to arise

(u) Assam:

The present system of selecting
students by admission test 15 working
quite well

{m) Bombay:

The system of admissions to Gov-
ernment Engineering Colleges follow-
ed by thus Government at present 1s
quite satisfactory

(iv) West Bengal

The method of selection of candi-
dates for admission to Engineering and
Technological Institutions should be
left entirely 10 the respective Institu-
tions

(v) Madras

It would be better first Lo organise a
common selection for admission for
each State as 15 done in the Madras
State at present before launching an
All India scheme

(vi) Mysore.

No test 1s held for admus<ion of
candidates into the Engineenng Col-
leges or Techmcal Institutions ‘The
selection of candidates is based on
their performance 1n the Intermediate
Examination

(vu) Orussa:

The only Engineering College in the
State is under the control of the Utkal
Unuversity which does not think that
any test other than the passing of
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Intermediate of Science Examunation
js necessary for gelection of candidates

{vid) Punjab:

The present system of admission on
the basis of the Punjab University
results 1s considered to be quite satis-
factory The University results are
very dependable basms for the ment
grading of candidates seeking admis-
sion to Engineering Colleges

(ix) Rajasthan:
Reasons not stated

(x) Uttar Pradesh'

The State Government are generally
satisfied with the present system of
admission

(d) The matter 15 under considera-
tion

All India Council of Elementary
Education

193. Shri D. C. Sharma: Will the
Minster of Education be pleased to
state:

(a) the nature of decisions taken,
resdlutions passed and recommenda-
tions made at the Meeting of the All
India Council for Elementary Educa-
tion held recently in New Delhi; and

(b) the steps taken or proposed to
be taken to implement these decisions,
resolutions and recommendations”’

The Minister of Bducation (Dr, K. L.
Shrimali): (a) and (b) A statement s
laid on the Table [See Appendix I,
annexure No 40]

Oil Drilling near Cambay and Baroda

 Shri D. C. Sharma:
Bhri Ram Krishan Gupta:
Dr. Ram Bubhag Bingh:
Shri Hem Raj:
196. [ Shri A. K. Gopalan:
Shri Tangamani:
Shri Biswanath Roy:
Shri Supakar:
LBIIH Ajit Singh Sarhadi:

Wil the Minister of Steel, Mines
and Fuel be pleased to refer to the
reply given to Unstarred Question No

177 on the 12th February, 1959 and lay
a statement showing.

(a) the further progress made so
far In testing the various layers of
sands having potential o1l wells dril-
led 30 far In the neighbourhood of
Cambay and Baroda and in estimating
;hc quantity of oil and gas found so
ar;

(b) whether 1t 1s sufficient for the

purpose of commercial exploitation;
and

(c) the expenditure incurred on the
project so far and the countries that
are collaborating”

The Minister of Mines and Oil (Bhri
K D, Malaviya): (a) After attaimng
the projected depth of 2190 metres,
prospective layers of sands were per-
foratedq and systematic production
tests were carried out. The production
;«;sstss were suspended on 8th March,

Cambay Well No 11

The 2nd well at Cambay was spud-
ded in on the 20th April, 1959 and a
depth of 2146 metres was reached by
9th July, 1856 Production tests are
to be started shortly

Baroda

Production lests were carried out 1
Baroda in holes Nos 10, 11, 13 and 15

{b) No estimate of the quantity eof
oil or gas in Cambay or Baroda areas
has so far been made Considerable
further data from additional new wells
will be required to assess the com-
mercial possibility of the area

(c) Some Russian experts have been
employed in the execution of the pro-
ject which 1s being operated by the
Onl & Natural Gas Commussion. In-
formation regarding the expenditure
on the projects so far 1s bemng col-
lected

Corruption Cases

197. Shri D. C. Sharma: Will the
Minister of Home Affairs be pleased
to state:

{a) the number of cases of corrup-
tion of different categories brought to
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book in the Central Government es-
tablishments during 1058 so far;

(b) the number of cases proceeded
with in the law courts and the num-
ber of cases in which departmental
enquiries were started;

(¢) the number of officers class-
wise proceeded againsi; and

(d) the number of cases decided and
the numhber of officers (class-wise)
penalised?

The Minister of State in the Minls-
try of Home Affairs (Shri Datar):
(a) to (d). A statement regarding
cases dealt with by the Special Police
Establishment during the period from
1st January, 1959 to 30th June, 1859 is
placed on the Table of the House
[See Appendix 1, annexure No 41]
Information regarding such cases
dealt with without the help of the
Special Police Establishment wilt be
furnished as soon as possible

Prisons in Himaéhal Pradesh

198. Bhrli D. C. Sharma: Will the
Minister of Home Affairs be pleased

1o state:

{(a) the net income from trade and
crafts facilities in prisons in Himachal
Pradesh during 1958-59; and

{(b) the details of the scheme de-
vised by Government to rehabihtate
such prisoners on release”

The Minister of State in the Minix-
try of Home Affairs (Shri Datar):
{a) Rs. 3550-20.

(b)It 18 proposed to set up Dis
charged Prisoners’ Aid Societies to
help in the rehabilitation of prisoners
on their release These Societies will
be closely related to Probation Ser-
vices and Probation Hostels that are

proposed to be started
Enginecring Bervices Examinations

199. 8hrl D. C. Sharma: Will the
Minister of Home Affairs be pleased
1o lay a statement on the Table show-
ing:
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Civil and Mechanical Departments,
Department-wise, on the basis of the
Engineering Services Examinatjons
held during 1986, 1957 and 1958 by
the Union Public Service Commission;

(b) whether it ig a fact that the
demand for Electrical, Civil and
Mechanical Engineers has decreased
considerably during the above-men-
tioned period;

(c) if so, the reasong therefor:

(d) the steps Government have
taken to ensure that the candidates
appearing 1n a particular year do not
have any advantage over the candi-
dates appearing in subsequent years,
so far as the number of vacancies is
concerned; and

(e) whether Government propose
to bring this examination at par with
the Indian Administrative Service
Examination 1n so far as the determi-
nation of number of vacancies 1s
concerned?

The Minister of State in the Minis-
try of Home Affairs (Bhri Datar):
(a) A statement is laid on the Table
[See Appendix I, annexure No, 42.]

{b) to (e). The matter 3 being in-
vestigated and a further statememt
will be laid on the Table of the House
'n due course.

Retired Officlals in Private Firms

Shri D C. Sharma:
Shri Ram Krishan Gupta:
200. Shri A, M. Tariq:
f Bhri 8§ C. Samanta:
| Shri Snbodh Hansda:

Will the Minister of Heme Affales
be pleased tp refer to the reply given
to Btarred Question No. 2026 on the
24th April, 1959 and state:

(a) whether Government have
since reviewed the policy of allowing
retired officials tg join Private firms;
and
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(b) if so, the nature of the decision
taken?

The Minister of Siate in the Minis-
try of Home Affalrs (Bhri Datar)
(a) Yes

(b) A statement 1s laid on the
Table of the House [See Appendix
1, annexure No 43)

Legal Terminology in Hindi

201. Bhri D. C Sharma: Will the
Minister of Education be pleased to
refer to the reply given to Unstarred
Question No 3154 on the 16th Apri),
1959 and state the further progress
made by the Expert Committee set

vp for evolving Legal Terminology in
Hindi*

The Minister of Education (Dr. K,
L Shrimall): Since the Unstarred
Question No 3154 was answered on
16th April, 1959, the Expert Comm-
tece on Legal Terms has evolved 409
more terms

Grants to Punjab Umversity

202. Shri D. C. Sharma. Will th
Minister of Education be pleased 1o
lay a statement on the Table showing

(a) the total amount of grant> given
to the Punjab University since 1944
year-wise;

(b) whether there has been anj
irregularity in the utihization of these
grants by the university, wvear-wisc,
and

(c) if so, the details thereof and
action taken thereon”

The Minister of Education (Dr. K L.
Shrimali): 18} A statement 13 laid
on the Table [See Appendix I, an-
nexure No 44 )

tb) and (c) No irregularities in the
utilization of these grants by the Uni-

versity have so far come to the notice
of Government.

Elimination of contract system in
MES.

293 Shri D, C. Sharma: Will the
Minister of Defence be pleased to refer

to the reply given to Btarred Question
No 2103 on the 28th Apnil, 1959 and
state:

{a) the nalure of further steps that
are being taken to eliminate or mini-
mise contract system in MES, and

(b) the value of work done through
contract system and departmental
labour separately in 1958-59 :n MES*

The Deputy Minister of Defence
(Sardar Majithia): (a) The matter 1s
under consideration

(b) Information 15 being collected
and will be laid on the Table of the
Lok Sabha a3 early as possible

Oil Industry

204 Shri D C Sharma: Will the

Ministcr of Steel, Mines and Fuel
e plea-ed to state

{a) the draount of foreign invest-
ment in the Wl Industry as on the 1st
Julv, 1959,

tb) the extent of Indian capital n-
vt «ted in the Industry at present. and

(¢} the steps taken to increase the
Indian capitai investment m the above
idustre?

The Manist~r of Mines and Oil (Bhri
K D Malaviza). 1a) and (b) Infor-
mation on th. amount of Indian and
foreign investment in the Oil Indus-
try as on 1-7 1959 1s not yet available.
The latest information available 1s 1
respect of uvestment as on 1-1-1958
The reason 1s that this information is
compiled with reference to ihe
Balance-Sheets of the companles con-
cerned as passed at the Annual Gene-
*al Meetings According to section 186
of the Compames Act, 1956 (No. 1 of
1956) the Annual General Meeting
<hould be held by the Companies with-
i1 nine months after the expiry of each
financial years, in other words, the
accounts of the Companies in question
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for 1058 will become availsble not be-
fore September, 1050, a3 these Sompe-
nies maintain their accounts by calen-
dar year, The investment in Comgni-
nies distributing major petroleum pro-
ducts and the refineries in the country
tincluding the Assam Oil Company

activities also and the investment of
‘the Standard Vacuum Oil Co. in the
participatory acheme for exploration
in West Bengal) as on 1-1-1058 is as
follows:

P—

(Pigures in crores of Ra.)

Indian Indian  For:i Forejgn
Investment  Loans Invuun’:-nt Losts

36.33 2198 135.96 9 64
Tota)—183 70

In reply to a similar question (Star-
red Question No 653) oy Shri D. C
Sharma answered on 5-12-1958, it had
been stated on the basis of the in-
formation furnished by the Oil Compa-
nies themselves) that the total invest-
men' in the Oil Industry as on 1-1-1958
was Rs. 244 crores, representing Rs 214
<rores as foreign \nvestment and Rs. 30
crores ag Indian investment. Those
figures have since been re-checked in
consultation with the Reserve Bank of
India and th: amount of Rs. 183'70
crores, stated above, represents the
correct position.

(c) Government have alreadv gone
in for investment themselves in the
petroleum industry. They are taking
action to set up two new refincries 1n
ihe public se~tor. Further, they have
made considerable investment in the
ol cxploratior programme n the pub-
lic sector through the Oil & Natural
Gag Commission, and that programme
is being intensified. Government have
also a 25% share with the Standard.
Vacuum Oil Compsny in the partici-
patory scheme for oil exploration in
West Bengal. Government is  also

and which will
undertake the distributien business of
POL productd in thy country, has Seen

in India during the last four years;

(b) i so, the reasons therefor; and

(c) the stepg taken to improve the
silver production?

The Minister of Mines ang OH
(Shri K. D. Maisviya): (a) Yes, Sir.

(b) (i) Low percentage of silver
content in the lead-zinc-silver ores
mined by the Metal Corporation of
India gt Zawar and treated for metals;
and

(u) drop in the production of gold,
as a result of poorer ore, mined at
Kolar which has resulted in the re-
duction, of silver produced Silver is
recovered during the process of re-
fiming gold

{¢) The Metal Corporation of India
Las embarked on a scheme of raiung
muning and milung capacity of their
mine When this scheme 13 fully im-
plemented the production of silver 's
likely to register a rise
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of re-organisation of Commercial Edu-
cetion by a Joint Committee of the
Inter-University Board, the All India
Council for Technical Education and
the University Grants Commission?

The Depuly Minister of Scientific
Research and Cuiltural Affairs (Dr. M
M Das): The Comnuttee held 1tz
second meeting on the 18th and the
18th June, 1959 and considered ihe re
plies to the Questionnaires received
#rom over 350 organisations and insti-
futions Seven papers prepared on
the basig of information received
covering the following aspects of
Commerce Education were discussed

(1) Aims and objectives of Com
merce Education,

(1) Commerce Courses,

(1) Employment of Commerce
Graduates,

(iv) Staff,

(v) Finance,

(v1) Teaching methods, and

{vhh) Managenient Education

The Commuttee has analysed the in-
formation s0 far received and will
make a fuller study on receipt of fur-
ther rephes Two sub-commuittees
have been appointed for enquiring ir-
{io the details o: Commerce Educatina
at the Secondary level and the ques-
tion of practical traming for Com
merce students

Expenditure Tax Act

Shri D. C Sharma:
201 {Shrl Ram Krishan Gopla:

Will the Minister of Fimance be
pleased to state,

(a) the total number of assessees
cegistered during 1958-59 under the
Expenditure-tax Act, and

(b) the amount of tax levied dur-
ing the same penod?

The Minister of Finance (8hu
Morarji Desai): (a) 7774

{b) Rs. 69'04 lakhs
142 LSD—4

630
Fire in Ranikhet Cantonment

208 Shri Rai: Will the

Minister of Defence be leased
state P te

(a) whether i1t 15 a fact that a fir
broke out recently in the Ram.khet
Cantonment market 1n Uttar Pradesn;

{(b) the extent of the damage caus-
ed by the fire, and

{c) the reasons for the fire?

The Deputy Minister of Defence

(Sardar Mafjithia): (a) Yes Sir, on
i2nd May 1959

(b) Approximately 112 tenements
69 of which were being used for rem-
dential purposes and 43 for business

urpo-cs, were completely burnt
wwn In addition, portions of 6
buildings had to be demolished in
order to arrest the spread of fire

(¢) The matter 15 under investiga-
tion bv the Eastern Command and a
report 15 awa.ted

White Cement

209. Shri Ram Krishan Gupta: Wl
the Minister of Scientific Rescarch and
Cultural Affairs be pleased to refer
to the replv given to Starred Quea-
tion No 1333 on the 18th March, 1859
#nd state

(a) whether the suitabibty from
commercial point of view of the pru-
cess developed for production of white
cement has been ascertamed, and

(b) if so, with what result?

The Depuiy Mimister of Scientific
Research and Cultural Affairs (Dr. ML
M Das): (a) Not yet, Sir

(b) Does not arise
Training Abroad

210. Shri Ram Krishan Gupta: Will
the Minuster of Scientific Research and
Cultaral Affairs be pleased to stale:
..

(a) whether 1t 15 a fact that many
persons who were sent for higher
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training abroad at Government ex-
penses during 1956-57 to 1988-58 un
der schemeg administered by hs
Ministry have not returned from thos:
countries even after completion o
their studies;

(b) whether it 15 also a fact that
many of them have married and set-
tled there permanently;

(c) it s0, the number of such per
sons (country-wise); and

(d) the nature of action tmker
ageinst them?

Deputy Minister of Sclentific

oot and Cultural Affsirs (Dr M.

M. Das): (a) No, Sir,

(b) to (d) Do not arse.

Museunma In Punjab

Shri Ram Krishan Gupta:
nl {Shrl p C. Sharma:

Will the Munster of Seientific Re-
search and Cultural Aftairs be pleased

to state:

(®) whether the Government oi
Punjab have submitted any scheme
for development of museums;

(b) if so, the detals thereof; and

(c) the nature of help to be gven
by the Central Government?

The Deputy Minister of Scientific
Research and Cultural Affairs (Dr. M.
M. Das): (a) Yes, Sir.

(b) The scheme envisages financial
assistance for the following items of
development n respect of the State
Museum at Patiala:

(1) Purchase of equipment.
{ii) Setting up a Laboratory ana
Section

(iti) Setting up a Reference Lib
Tary.

(iv) Acquusition of art objects.

AUGUST 6, 1959
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(¢) The State Covernment is heing
authorised to incur expenditure to the
extent of Rs. 350,0004- during 1980-80
on the Government of Indis’s Accoust

Polyiechnics in Punjab

212, Shri Eam Krishas Gupta: Will
the Mimister of Scientific Research sad
Cultural Affairs be pleased to state:

(a) whether the Punjab Govern-
ment has sent any scheme for open-
ing of new Polytechnics 1n Punjab
during 1050-60 and the remaining
period of 2nd Five Year Plan;

(b) if so, whether the scheme has
been approved;

(e) 1t »o, the number of such Poly-
technics to be opened during 1959-6%
and the remaiming period of 2nd Five
Year Plan (with names of places);
and

(d) the natme of help given by the
Ceniral Government?

The Deputy Minister of Sclentific
Research and Culural Affairs (Dr.
M M. Das): {a) and (b) Yes, Sir.

(c) In all § Polytechnics are pro-
posed to be opened during the 2nd
Five Year Plan, two as a part of the
State Plan and three as a part of
Centrally sponsored scheme.

Location of only one Polytechnk
under the State Plan, which will be
opened In 1938-60 has been decided by
the Government of Punjab, namely
Chandigarh The Second Polytechnic
is proposed to be established in Hari-
ana Prant and will start later at a
place to be decided by the State
Government.

Proposals regarding the location of
the three Polytechnics under the Cen-
trally sponsored scheme are awaited
from the State Government.

(d) Government gives help for the

establishment of new polytechnicg as
follows:—

(i) Non-recurring—80%,
approved expenditure,

of the
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and for a period of five years from
commencement 1n the case of poly
technics established under the Cen-
trally sponsored scheme

Ald to Educational Institutions in
Punjab

213. Shri Ajit Singh Barhadi. Wiii
the Minister of Education be pleased
to state:

(a) the total financial assistance
allotted to educational nstitutions in
the Punjab during 1859-60; and

(b) the purpose for which the
amounts are being allotted?

The Minister of Education (Dr K. L
Shrimali): (a) and (b) A sum
Rs. 1,28,983)- has been sanctioned -w
far to educational nstitutions other
than the Punjab University for con-
ducting educational tours, construction
of buildings of Khalsa Basic Trammmng
College, Muktsar, and Post Graduaic
Basic Training College, Dharmsala,
financing a research project on pro-
duction of mprovised and hom--
made science apparatus for teaching
of science upto Senior Basic stage and
development of rural higher education
at the Kasturba Rural Institution,

Rajpura

2. A Budget provision of Rs 3,55,000
has been made for maintenance of
Basic, Post-Basic and High Schools at
Rajpura and Fandabad.

3. A sum not exceeding Rs 40,00,000
18 proposed to be given to the Punjab
University as rehabilitation grant
and/or loan, In addition, the Univer-
sity Grants Commission proposes to
sanction a sum of Rs. 1791233 to
this University for books, staff quart-
ers, improvement of pay-scale of
teachers, hostels and strengthening of
Science Departments. The assistance
to be made available will depend on
actua] requirements.

Mining Institutes at Xothagundam and
Gadwr

Shri T. B. Vittal Rae:

Will the Minster of Scientific Re-
:"ﬂl‘-ll and Cultural Affairs be pleased
0 state,

(a) the amount of expenditure ip-
turred by the Central Government m
the year 1958-59 for mining institutes
at Kothagudam and Gudur m Andhra
Pradesh, and

(b) the amount sanctioned for the
vear 1959-60?

The Deputy Minister of Scientific
Research and Cultural Affairs (Dr. M.
M Dasj: (a) Grants of Rs. 2,37,500
for Kothagudam  Institute and
Rs 3,00,000 for Gudur Institute were
made by the Central Government dur-
ing 19858-59 The State Government
have reported that an additional ex-
Penditure of Rs. 57,878 for Kotha-
gudam Institute and Rs 1,16,422 for
Gudur Institute was mcurred during
that year and this amount will be
rembursed to them during the
current financial year

(b) No grants have yet been
~anctioned for 1859-60. Accordmng to
the revised procedure, sanctions for
Central assistance for Plan Schemes
are issued towards the end of ‘he
financial year and in the meanwhile
the State Governments received auto-
matically ways and means advances
from the Centre of a sum equivalent
to 3/4 of the approved provision made
for assistance to the respective States,
In Nine monthly instalments beginning
with the month of May.

Educated Unemployment in Bombay

215. Shri Pangarkar: Will the
Minister of Education be pleased 1o
state-

(a) the financial assistance given 1w
the Government of Bombay for imple-
menting the scheme of relieving edu-~
ﬂ;ﬂ unemployment during 1958-89;
an
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(b) the extent t0 which the scheme
succeeded in relieving educsted un-

employment in Bombay during the
same period?

The Minister of Edmcation (Dr, K.
L. Bhrimall): (a) Rs 5,00,000

{b) 1363 persons were given em-
ployment.

Sultanganj Finds

216 Bhri Raghunath Bingh:
: Shri Nardeo Bnatak:

Will the Minister of Bcientific Re-
search and Cultural Affairs be pleased

. to state whether 1t is a fact that at

Sultangan) 1n Bhagalpur (Bihar
while digging a well. some Gupta
perniod finds were recovered and it is
claimeq that the place is unlocated
site of Vikramashila University?

The Deputy Minister of Scientific
Research and Cultural Affairs (Dr. M.
M. Das): The finds cannot be held to
prove 1dentity with Vikramashila Uni-
wversity.
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Wit (w). augew & T W
fawrae gt o wE € WA A

Visit of U.8 National War College
Officery

220 Shri Mahanty: Will the Minis-
ter of Defence be pleased to state:

{(a) whether a team of officers and
students from the US. National War
College under the leaderstup of
Lieut -Genl. T L Harrold had visited
India; and

(b) if so, the purpose of the visit?

The Minister of Defence (Shri
Krishna Menon): (a) Yes, Sir

(b) As part of the College course,
m order fo acquamt the students of
the college with foreign countries, the
Government of the US A every year
arranges visits outside their country
Their visit to India was 1n pursuance
of thus normal practice

Grants for Educational Institutions,
Orissa

221 Shri Panigrahl. Will the Min-
ister of Education be pleased to state

(a) the total amount of financial
assistance given to educational 1insti-
tutions 1n Onssa m 1957-58 and 1958-
59; and

(b) the purposes for
amounts were given®

The Minister of Education (Dr.
K L. Shrimali):

(s) rgs7-s8 - R1  &,15401
1955-59 — Rs. 13,08 420
(b) The grants were given for vari-
ous purposes. During 1057-38 grants
were given to the Utkal Univeraity

which the

for research, purchase of lbrary

books, science laboratory, Department
of Sanskrit and Philosophy and for
the establishment of a college of
Engineering Apart from this grants
were also given to other educational
mstitutions for labour and soc.al ser-
vice camps, conducting educational
tours and construction of recreation
halig and a swimming pool

During 1958-59 the Utkal Umiversity
received grants for improvement of
salary scales of teachers, extension
work by teachers, research work, pur-
chase of books and equipment, Inter
collegiate youth festival, introduction
of three year degre« cnuise, extcnsion
of the Engineering college at Burla
and construction of a new Block Other
mnstitutions were given grants for edu-
cational tours and purchase of sports
equipment
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Contraband Geods

221 Shrl Vajpayee; Will the Mun-
ister of Finance be pleased to state.

(a) whether i1t 18 a fact that number
of cases in which contraband goods
have been seized from ships plying on
the India-Africa line, have registered
an increase,

(b) 1f so, the reasons thereof,

(c) whether 1t 15 a fact that on the
22nd May, 1959 a big consignment of
contraband gold, wrist watches and
cigarette ighters was seized from “the
State of Bombay” by the Customs,
and

(d) 1f so, the details thercof?

The Minister of Finance (Sbri
Morarjt Desai) (a) and (b) There
has been no appreciable increase In
the number of cases of contraband
goods scized from shups plying on the
India-Africa line

{(c) and (d) Yes, Sir On rumm-
aging the ss “State of Bombay" on
22nd May, 1950 the Bombay Customs
authonities found the follow.ng items
of contraband concealed in various
parts of the ship —

Gold bullion, 40 tolas, valued at
Rs, 5,000.

Wrist watches, 7 valued at Rs 420

Cigarette lLighters, 36, valued at
Rs 54

The ownership of theae articles
could not be established
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Mncuﬂo-ht;lmn

225, Bhri Dasaratha Deb: Will the
Minister of Home Affalrs be pleased
to state.

(a) whether the attention of Gov-
ernment was drawn to the news ap-
pearing in “Tripura Katha" a weekly
published at Agartala, Tripura, where-
an Shnn Laxi Ram Deb Barma of
South Ramchandraghat, Khowa: has
been reported to have sold his son
due to continued starvation;

(b) the steps taken by Government
to protect the starving families of
Khowa: in Tripura State, and

(¢) whether Government propose to
provide gratuitous relief in that famine
affected area?

The Minister of State in the Ministry
of Home Affairs (Shri Datar): (a) Yes
Investigations made by the Adminis-
tration revealed however that Shr
Lax: Ram Deb Barma gave his third
son in adoption to one Shm Surendra
Deb Barma of Durgabam in Sadar
Sub-Divission Shri Surendra Deb
Barma totally denied the alleged pur-
chase of the baby

(b) Test rehef works have been
started at six different places em-
ploying about 1400 persons daily
Ration shops have been opened wher-
ever necessary In fact, the price of
rice i1n Khowar 1s lower than last
year ‘The Admmistration 1s keeping
a close watch on the conditions of the
people  Agricultural Joans have been
given where necessary Adequate
medical arrangements have Dbeen
made

tc) No Both work and food are
available easily The question of pro-
viding gratuitous rehef in the area
does not arise It 1s not correct thal
the area i1s famine affected

Mica

224 Shri Subiman Ghose: Will the
Minister of Steel, Mines and Fuel be
pleased to state

(a) for what purpose, Mica 15 used
in India,

(b) what was the amount received
by sale of Mica 1n India by the owners
of Mica Mines 1n 1958,

(¢) what are the foreign countr-es
that import Mica from India,

(d) the foreign exchange earned by
export in 1958, and

(¢) whether Government have re-
ceived any representation for the
stoppage of mmport by consignment
system?

The Minister of Mines and Oil
(Shri K D. Malaviya} (a) In the
manufacture of,—

{1} Dry ground mica,
{u) Micanite insulating matenals,
() Mica mnsulating bricks, and

(1v) Condenser films

(b) No information s available
Indian Mica 1s largely exported and
the internal consumption 1s estimated
to be roughly 10,000 lbs a year
which accounts for a very small pro
portion of the trade

{¢) The more :mporiant countnes
importing Mica from India are'—

United States of America, Umied
Kingdom, West Germany, France,
Japan, China, Belgium, Netherlands.
italv and Poland

Some of the other countnes which
take Mica from India are —

Australia, Canada, USSR, Sweden,
Switzerland and Gzechoslovakia

(d) Rs 10,20,38,055
(e) There i1s no import of mica nto
India on consignment basis

Northern Mineral Zonal Council

227. Shri Mohammed EHas: Wall the
Minuster of Steel, Mines and Fuel be
pleased to state-

(a) whether 1t 1s a fact that the
Northern Mineral Zonal Council met
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at Chandigarh in the month of April
1889; and

(b) if so, who were the Labour re-
presentatives invited and which 1sbour
organisations they represented?

The Minister of Mines and Oil
(8hri K. D. Malaviya): (a) A meeting
of the Zanal Council, Northern Re-
glon, was held at Chandigarh on the
15th May, 1959. .

(b) No Labour representatives
were invited
arfie i o g fant
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Government Servants ander Manipur
Adminisiration

229. Shri L. Achaw Bingh: Will the
Minister of Home Aflalrs be pleased
to state:

g
L2l

(a) the number of Government ue1-
vants under the Manipur Admuinistra-
tion as on the 31st July, 1959;

{b)} the number of Class I, Tl and
II1 Officers respectively; and

-
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{c) the gumber of grade TIT and
IV officers respectively?

The Minister of Home Affalrs (Shel
G, B, Pant): (a) 4,875,

(b) Class I .. 3L
Class I .. 48
Class III (Gazetted) 134

(c) Grade III (Class IIT Non- 2,182
Gazetted).

Grade IV (Class IV) 2,482

Government Officials Going Abread

Shri Morarka:
23p. J Dr. Ram Subbag Singh:
Shri Pahadia*
( Shri Hem Raj:

Will the Minister of Finanoe he
pleased to state:

(a) the total number of Govern-
ment officials who went out of India
during the years 1956, 1957 and 1938,

{(b) the purpose¢ for which they
went;

{c) the total! smount of expenditure
incurred on them; and

(d) the amount of foreign vxchange
released?

The Minister of Finanece (Shri
Morarjl Desal): Requisite informa-
tion 1s being collected from the vari
ous Ministries Departments and will
be laid on the Table of the Houss
when ready

Small Savings

231. Shri N. R. Munisamy: Wil the
Minster of Finance be pleased to
stater

(a) whether there has been any
disparity in Small Savings gross col-
lections and net collections in 1968-
59,

{b) if so, the reasons therefor,

(c) whether the target for 1958.50
in small savings was reeched; and

(d) it not, the amount of shortfall?
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The Minister of Flaance (Shri
Mevarfl Demml): (a) and (b). The
difference between the gross snd net
oollectlons ig inevitable and is due to
the discharge of Savings Certificates
which are encashable any time after
one yeur and withdrawals from Post
Office Savings Bank, which are pey-
able at call.

(c) and (d). No target for collec-
tons was fixed for 1958-39. Against
the revised estimate of Rs. 75 crores,
the actual net collections amounted to
Rs 76-85 crores approximately
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Voluntary Ferce for Delhi

233. Pandit D. N. Tiwary: Will the
:mdmudnbepluna

(a) whether a “voluntary forca"
to help Government in emergencies
like fire, floods angd epidemics hag been
organised according to the decision of
the Delhi Advisory Council taken at
its meeting held on the 23rd Febru-
ary, 1958; and

(b) 1f so, the strength of the volun-
tary force and its financial obligatiors”

The Minister of Homg Affairs (Shri
G. B. Pant): (a) Yes

ib) It is proposed to recrut 800
Home Guards during the current
financial year 1959-60. An expendi-
ture of Rs. 1:50 lakhs (Rs. 86,000:-
non-recurring and Rs. 64,000/- recur-
ring) has been sanctioned for the pur-
pose
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Shri T, B Vitial Rao:

Will the Minister of Sieel, Mines
ahq Fuel be pleased to refer to his
answer to Unstarred Question No. 3371
oh the 21st April. 1959 and state:

(a) whether the Experts Committee
abpointed to study the possibilities of
Oben cast miming of lignite deposits
at Palang 1in Bikaner, Rajasthan State
has since submitted its report;

(b) if so, what are the main fea-
tures of the report.

(¢) whether the Government have
*Xammed the report, and

t(d) if so, the nature of decision
arfnved at?

The Minister of Steel, Mines &
Fyel (Sardar Swaran Singh): (a)
No, but it 1s expected to be received
shortly

{b) to (d) Do not arnse

Depotlts of Iron Ore in Andhra
Pradesh

237. Shri Rami Reddy: Will the
Minister of Steel, Mines and Fael b
Pleased to state:

(a) whether the Geological Burvey
of Indin 1n Andhra Pradesh has sur-
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veyed the deposits of 1ron ore In
Andhre;

{b) the estimated quantity of the
deposits,

(e) the places where the iron Ore
deposits are available,

{d) the steps taken by the Govern-
ment for mmng this won ore,

(e) the Railway Stations from
which this iron ore 15 booked to the
Sea Ports and the Sea Ports from
where the i1ron ore i1s exported and

(f) the value of the exports of iron
ore from Andhra Pradesh during the
last 3 years of the Sccond Five Yea:
Plan Period?

The Minister of Mines and Ol
(Bhri K D Malaviya) (a) Yes S

(b) and (c¢) The estmated quantit
of the deposits 18 of the order of 430

million fons The district-wise break
up 1z follows —

Q“W“J

in. malhon
Lons
Guntur 296
Nellorc 93
Hyderabad 37

Kurnool| 37

Ihstrice

4
429 7
kay
430
mullion tons
(d) Certain areas are being work
ed by private mine owners The Gov
ernment 1s considering which area
should be reserved for explostation ..
the public sector The question of
exploitation will be considered on)
subsequently, keeping in view the rt
Quirement of the country

(e) the important loading stations
are \:;];:kwm Guntakal Veldurt;
and unda The ore is exported
from the following ports

Vishakhapatnam Coconada
Masulipatnam and Madras
{f) No speafic data regarding the
quantity and value of the iron are
exported from Andhra Pradesh are
available

Land Acquisition for Oil Drilling im
Punjab

238 Shri Daljit S8ingh Wil the
Minister of Steel, Mines and Fue] L=
pleased to state the ares and location
of land that has been acquired for
deep dnlling and structural dnlling
in Punjab”

The Minister for Mines and Oil
(Shri K D Malaviya): An area of
63 153 acres has been acqured for
deep dnlling at Jawalamukhi m the
IDstrict of Kangra The details there

of indicating the location and area
are given below —
I ccanon Aream
Acres
+ Vilage  Gararan Had
Bast No 76 9 967
2 Jika Bhau Marze
Bohan  Tehsil Dura
Gopipur District
Kang 167
3 Tika Kalidhar Mauza 377
Dharang
4 Tka Gararn  \illage
Bohan 4 4
¢« Tiha Umer  Village
Gumbar 6 25
6 Tika Rakar Mauza
Dharang 166
~ Tika Bhan Village
Bohan 47
& Tika Kahidhar Mauza
Darang 9
9 Tika Gararan Village
Bohan 19
1v Tika Umer Village
Gummar 118
1t Tika Kahdhar Village
Bohan 6 r
12 [ika khalidhar Mauza
Dharang 1 18
13 Near Jawalamukh) Rh
Station 87
63 1
Actes.

In addition to this, an area of 17 42
acres has been taken on rental basi.
for deep driling and 073 acres fo
structural dniling a* Jawalamukh: -~
District Kangra

2 No land has been acquired a:
Bathula or Janaur: yn District Hoshiar
pur for deep dnlling However, an
area oflaucrenotenmm:hndhu

. been purchased at Bathula and 4 acres
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has been taken on rental basis at each
of the place i.e. Bathula and Janeuri
for that purpose Deep drilling at
Janaur: has not yet been atarted

3. No land for structural drillng
has been acquired either at Bathula or
at Janaur: in District Hoshiarpur

Judges of Punjab High Court

239, Shri Daljit SBingh: Will the
Minister of Home Affairs be pleased to
state-

(a) the number of judges in the
Punjab High Court at present, and

(b) how many of them began theu
career as session Judges?

The Minister of Staie In the Minis
try of Home Affairs (S8hri Datar)
(a) 17—(11 permanent and 6 addi-
tional Judges)

(b) 3

Hostel for Tribal Giris in Imphal

240 Shri Warlor: Will the Mimst~
of Education be pleased to state

(a) whether it 1s a fact that there
18 no hostel in Imphal for tribal girls
studying there, and

(b) if so, whether steps are beirg
taken to build a hostel for girls there”

The Minister of Education (Dr K,
L Shrimaill) (a) No Sir

{b) Does not arise

Wealth Tax

241. Shri Daljit Singh: Will the
Minister of Finance be pleased to
state the collection of wealth-tax dur-
g 1958-59 under the heads

{1) indivaduals, and
(n) companies?

The Minister of Finance (Shri
Morarjl Desal) The collection of
Wealth-tax during 1958-59 i1s as fol-
lows

(1) Individualg
(1) Companies

Rs 3,71,31,400
Rs 5,61,85,000
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Reopert of the Commisslener for Sche-
duled Castes and Scheduled Tribee

248. Shri Daljit Siagh: Wil  the
Minister of Home Affairs be pleased
to state*

(a) whether the Commissioner for
Scheduled Castes gnd Scheduled
Tribes has submutted his report for
the year 1958-59; and

(b) it so, when & copy of it will be
laid on the Table®

The Deputy Minister of Home
Affairs (Shrimati Alva) (a) Not yat.

(b) Does not arise

1AS and IPS Officers in Punjab

243 Shri Daljit Singh Wil che
Minister of Home Aflairs be pleased
to state

(a) the number of IAS and IPS
officers appointed in Punjab by durect
recruitment during 1858-59, and

(b) the number among them be-
longing to Scheduled Castes?

The Minister of Home Affairs (Shri
G B Pant) (a) and (b)

Servic No ap- No beclon-

pomted gINg 0
m Punmb  Schuedoled

by dircar Castes
recruit-
ment du-
ring
1958-59
1AS 8 1
1IPS. . . 2
wwafr wheat
Y §5 wew fay w7 e
wit g *a A g e fie

(%) 33 W w1 o feaw
ngr o for v fovar wa §,

(¢) wragaw g fo sy &
& frod of ool e A W™
arw # sméer e @ ¥ fr wgnie
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Extensions and re-employments of

Central Government Officers

*245. Shri Sinhasan Bingh: Will the
Minister of Home Affairg be pleased
to state

n'ht
:h
Syt

(a) the number of Central Govern-
ment Class I and Class 1I officers who
have been given extension or re-em-
ployment, after superannuation in ihe
years 1857-58 and 1958-59 (Ministry/
Department-wise), and

(b) the main reacons for these ex-
tensions and re-employments?

The Mip'ster of State in the Mints-
try of Home Affairs (Shri Datar): (a)
Informat.un 1n respect of the Mini-
triesiDepartments, fiom whom 1t has
been received 1s given 1n the siate
ment laid on the Table [See Appen-
dix I, annexure No 47] Informa-
tion 1n respect of other Ministries|De
partments will be placed on the Table
of the House as soon as 1t 13 received
from them.

(b) The policy of the Governmeat
nf India 1s generally not to continue
superannuated persons, either on ex-
iension of service or on re-employ-
ment basis, except where the public
interest s0 requires In the case of
scientific and technical personnel, of
whom there 1= at present an overall

654

shortage 1 the country, extenmons of
service are granted lberally,

Reserve Bank of India

246. Shri Kalika Singh: Will the

Mmusier of Fimance be pleased to
state-

fa) tbe total amounts of loan grant-
ed by the Reserve Bank of India
during 1958-59 to State Co-operative
Banks and other Banks and bodies
(State-wise) for the purpose of pro-
viding credit facilities through various
mediums to agriculturists;

(b) how much of the total amounts
so sanctioned for loan to agrcul-
turists 1g for short term and how much
15 for long term,

t¢) whether the Reserve Bank of
India has undertaken to assist the
agriculturists 1in any way other than
by granting the loans as aforesaid; and

(d) f so the details of those
measures?

The Minister of Finance (Shri
Morarji Desai): (a) and (b) Two
statements giving the required infor-
mat.on are placed on the Table of the

House [See Appendix I, annexure
No 48]
(¢} and (d) Besides providing

short, medium and long-term loans for
agricultural operations and the pro-
cessing or marketing of crops, the
Reserve Bank of India also assists
land mortgage banks by subscribing to
the ordinary and spetial debentures
1ssued by them

Vacancies for Upper Division Clerks’
Postc under the Central Secretariat
Clerical Scheme

247. Shri 8. M. Banerjee: Will the
Minister of Home Affairs be pleased
to state-

(a) the number of Upper Division
Clerks’ posts lying vacant under the
Central Secretariat Clerical Scheme
at present; and

(b) the number likely to be filled
during 1959?
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The Minister of State ia the Minls-
try of Home Affairs (Shri Datar): (a)
an.

(b) The number of such vacancies
that will be filled during 1050 will
depend on the staff requirements of
the various Minstries and Attached
Ofices during the next few montha.

Defence Services Organisation

#48. Shri 5. M. Banerjee: Will the
Minister of Fimanes be pleased to
state:

(a) Whether 1t 13 & fact that 4
advance mncrements have been sanc-
tioned in favour of Lower Division
Clerks working in Defence Services
Organisation;

(b) Whether these increments will
also be sanctioned in favour of other
Lower Divimon Clerks who are also
working, like Defence Services em-
ployees, in Offices no! covered by the
Central Secretariat Scheme; and

(c) f not, the reasons therefor?

The Minister of Finance (Shri
Morarjii Desai): (a) The Lower
Division Clerks of the Armed Forces
Headquarters and the Office of the
Director General of Ordnance
Factories are elgible for advance
mcrements as follows:

(1) Two advance increments to
Lower Division Clerks who pass
either confirmed in the Lower Divi-
sion Clerks' grade or who are tem-
porary but have completed three
years’ continuous service in  that
grade and are considered suitable
for confirmation.

(u) Two additional increments to
Lower Division Clerks who pass
the typewriting test (at 40 words
per minute) held by the Union Pub-
lie Service Commission.

(b) and (c). It has been decided that
the Question of giving similar advance
increments to lower Division Clerks
serving in other Offices not partici-
pating in the Central Secretarist Cle.

AUGUST 5, 1988
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Mmmmcmum has
made its recommendationa,

Repealing of 014 Laws in Tripura

250. Shri Bangshi Thakur: Wil the
gmner of Home Affalrs be pleased
state;

(a) whether 1t is a fact that a num-
ber of old laws relating to various
subjects and enacted during the time
of Maharajas are still in force in Tri-
pura;

(b) whether 1t is slso a fact that
most of the old laws mentioned above
are out of print; and

(c) it s0, when those old laws will
be repealed and new laws enacted or
the old laws reprinted?

The Minister of State in the Minis-
5{" of Home Alfairs (Shri Datar): (a)
es,

(b) and (c) It is true that a num-
ber of old laws enacted by the Maha-
fajas are now out of print Some of
them are expected ts be repealed
when the proposed land reforms
mea ures for Tripura are enacted.
Steps are being taken to have the
other laws printed

Jhumia Rehabilitation

251 Shri Bangshi Thakur: Will
the Mimister of Home Affalrs  be
pPleased to state:

(a) the progress made so far with
regard to Jhumuia rehabiitation n
Sabroom, Dharmanagar, Kailasahar,
Kamalpur, Sardar and Amarpur In
Tripura;

(b) the number of families that
have becn rehabilitated so far; and

(¢) the number of those that are
yel to be rehabilitated?

The Depaty Minister of Home
Affairs (Shrimatt Alvs): () to (¢).
mmrmaﬂmhhlumm
wmhehidmthehbhdthnﬂm
at 500m as it is recelved.
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Engincering Coliege, Guiburga

252. Bhri E. Madhusadan Rao: Will
the Minister of Sclemitfic Repeareh
and Culiural Afiairs be pleased to
refer to the reply given to Unstarred
Question No 3182 on the 16th Apnl,
1859 and state whether the Govern-
ment have taken any decision on the
recommendation made by the South-
ern Regional Commuttee of the All
India Council for Technical Education
to give loan of § lakhs rupees to the
Engineering College, Gulburga 1n
Mysore State for construction of
hostels”

The Deputy Minister for Scientific
Research and Cultural Affairs (Dr.
M. M, Das): Government has accept-
ed 1in principle the recommendstion
to gwve a loan to Gulburga Engineer-
mg College for the construction of
students’ hostels The exact amount
will be settled on receipt of detailed
plans and estimates

Limestone Quarries in Purunapani

253. Shri Morarka: Will the Mins-
ter of Steel, Mines and Fuel be
pleased lo state the monthly output
of lmestone m the Purnapami quar-
mnes from January to June, 1959
monthwise®

The Minister of Mineg and Oll (Shri
K. D Malaviya): The monthly out-
put of limestone at the Purnapam
quarnes of the Hindustan Stee]l Ltd
for the period January to June, 1958
was as follows:ie= -

Quannity

1 o)

January . 4,708
February . 4,048
March 3,194
April 2,352
May 2,002
June 3,738

Poaglens

254, Shri Exswara lyer: Will the
Minister of Finance be pleased to state

whether 1t 15 a fact that the familes
of the temporary Government em-
ployees who die while they are 1n
service are not enfitled to any pen-
sionary benefits?

The Minister of Finance (Shri
Morarji Desai): The existing rules
and orders governing the grant of
pensionary benefits to the famibies of
Government employees do not pro-
vide for an ordinary family pension/
gratmity to the famuhes of temporary
Government servants who die while
they are m service Where, however,
the death of the employee i1s due to
risk of office or special nsk of office,
the farmily gets faruly pension/gra-
tuily under the Extraordinary Pen-
<ion Rules

Talkad Temples

255 Shri Siddiah: W:ill the Minister
of Scientific Research and Cultaral
Affairs be pleased to state

ta) whether Government are aware
that * Panchalinga Darshan"” will take
place in Talkad, Mysore Dastrict,
Mysore State in the month of Novem-
ber, 1959, and

{b) if so, whether the Government
proposes to provide additional
amounts for the special repairs of the
ancient temples of national mport-
ance in that place?

The Deputy Minister of Scleatific
Research and Cultural Affairs (Dr.
M M Das): (a) Yes, Sir

(b) No, Sir The temples are 1n a
sound state of preservation and do not
requure any immediate repairs
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Ri: MOTION FOR ADJOURNMENT
Mr. Speaker: Now, Papers to be

Laid on the Table.

Shri S. M. Banerjee (Kanpur):
Sir, 1 have a submission to make....

Shri A. K. Gopatan (Kasergod): I
want to know about the sdjournment
motion which I had given
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Mr. Speaker: I have disallowed it

Shri A. K. Gopalan: I want to know

the reason why you have disallowed
it.

Mr, Speaker: I have communica-
ed it to him already. It i1s open to
me to bring up an adjournment mo-
tion here and then give the reason, or
communicate 1t t{o the hon. Member
I shall send 1t to hum,

Shri A. K. Gopalan: I want to know
why 1 should not know the reason
why you have disallowed my adjourn-
ment motion.

Mr, Speaker: I am sending 1t on to
hm I have already told him.

Shri A. K. Gopalan: You have not
told me the reason What you have
told me 15 that you have not allowed
the adjournment motion, because you
said that I had not sent 1t to the
Home Minister That 1s not a reason
for disallowing the  adjournment
motion As far as the adjournment
motion is concerned, there 1s no ques-
tion of sending 1t to the Ilome Mims-
ter

Mr, Speaker: It 1s for me I do not
allow. Ags for the reasons why I dis-
allow, 1t 1s for me to find out if 1t
13s an ad)ournment motion that has
to be allowed to be talked over here;
or even, at the preliminary stage, if
I have a doubt, I may ask the hon.
Member to explain certain matters to
me to enable me to decide whether 1
should give my consent or not. In
other cases, where I am clear that
consent ought not to be given, I do
not give any reasons, and I disallow
them.

It is not open to the hon. Members
to scan those things. Hon Members
are not allowed to scan as to why I
have disallowed; that will be entering
into an argument.

There are three categories. I do not
allow in some cases, where I am
thoroughly satisfied; in some other
142 L.SD -4,
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cases where I am not satisfled, I bring
them up here for the purpose of
finding out whether I should give con-
sent or not. The third category is
where when I give consent, I ask some
hon. Members to rise in their seats,
to find out if the motion is supported
by fifty Members.

So, these are the three categories I
have adopted the procedure for the
first category here, and I have dis-
allowed it. I did not give my consent.
It 15 not open to any hon Member
here to ask me on what grounds
I have done so, or to enter into a dis-
cussion regarding this I have dis-
allowed thus.

Shri A. K. Gopalan: According to
the rules, you have to give the
reasons here, and state whether it 1s
out of order, or whether there are
eny other reasons

Shrimati Renu Chakravarity (Basir-
hat): After the Proclamation, every-
thing about Kecrala can come up in
this House

Shri A, K. Gopalan: And 1t 1s not
only that The Legislative Assembly
of the State 1s not there, and, that 1s
the reasen why it should be taken up
here

Shri Tyagi (Dehra Dun): What is
the wording of the rule”

Mr. Speaker: Which 1s the rule? Is
it rule 567

Shri Vasudevan Nair (Thiruvella):
Now, where are we to go for relief?

Shrimati Renu Chakravartty: You
have taken it upon yourself to dis-
cuss everything about Kerala here,
and every day, you are going to allow
a discussion about Kerala here, but
we cannot bring up anything here.
People are bemng raped, and you say
that everything cannot be discussed.
{Interruptions)

Shri A. K, Gopelan: I do not know
why you have disallowed it. Even
yesterday, I sent you all the material
1 sent them to the Home Minister



hon Me
the reasons for disallowing 1t I do
not find anything to that effect in the

St A. K. Gopulan: I want to
know the reason for it

Shrl V. P. Nayar (Qulon): On a
poiwnt of order .

Sbri A. K. Gepalan: ] want to rawse
another point. You have said that you
have refused consent I want to know
what ean be done, when the Assembly
15 not there, when the Asgembly has
been dissolved, if you smmply say
like this* You have, of course, got
the right to say everything; that 1s
correct. Bst what can be done when
the Assembly 13 not there? You sum-
ply say that you have disallowed 1it,
without pving any resson. What is
the reasen? Is it not & matter of
urgent public importance?
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Legislative Assembly of Kerala, My
argument is this. ( ter) why
thould hom. Blembers ugh. Let
them hear me. If they patiently hear
me, they will be educated. Why do
they deny themgelves s rare oppor-
tunity of getting educated? I am
posing this question to you. (Inter-
ruptions)

Mr. Bpeaker: The hon. Members is
;:ingapomtototﬁer Let me hear

Shxi V. P. Nayar: 1 have stated the
pomnt We have now assumed the
functions of the Legislative Assembly
of Kerala, because 1t has been dissolv-
ed by the Proclamation of the Presi-
dent. What does the Premdent say in
s Proclamation? If you will please
Tead para V of that Proclamation, you
will see that it runs thus:

“Any reference in the Consti-
tution to the Governor shall m
relation to the said State be
canstrued as a reference to the
President, and any reference
therein to the legislature or
Legislative Assembly of the State
shall, m so far as it relates to
the functions and powers thereof,
be construed as a reference to
Parlhament, and i particular, the
references in article 213 to the
Governor and to the Legslature
or Legislative Assembly of the
State shall be construed as refe-
rences to the President and to
Parliament respectively:”
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virtue of this Proclamation, admis-
gible for such discussion in the
Parliament also, s0 that the rules
which you have applied for not giving
consent to our adjournment motion
cannot be applied; and you will have
to see whether this matter, if raised
in the Legislative Assembly of Kerala,
would have been admisuble theve. It
it was admissible there, then, merely
by wvirtue of the President’s Procla-
mation, we 1n this House are entitied
to discuss it

. Speaker: So far as that i1s con-

ed, the Proclamatron was 1ssued

under article 356 of the Constitution,

gdclauae 1(b) of that article reads
us:

“declare that the powers of the
Legislature of the State shall be
exercisable by or under the autho-
nity of Parlmment”.

Hon Members are aware that under
the Constitution, there are subjects
which have been abeclutely given to
the States, there are other subjects
fven to the Centre, and there are
some other subjects which are
common to both the Centre and the
States.

1

Now, we have taken over, or this
Parhiament has taken over juriscac-
tion over those subjects, which, but
for the Proclamation, the State
Legislature alone will be competent
to discuss That 18 the substantive
portion of it.

But so far ag the procedure 15 con-
cerned, 1t is the procedure of this
Houge that will rule, not the proce-
dure of that Assembly. . .

8het V. P. Nayar: 1 do not say.

Mr. Speaker: No, no Therefore, it
is not competent for the hon Mem-
ber to ask me to look into those rules

for Adjournment §66

House. 1 have actad in accordance
with the Rules of Procedure of this
House, Therefore, there is a0 point of
order

Shrimatt Reme Chakvavarity: May
1 say a few words?

rubmg that although Parlinment has
assumed the functions of the Legis-
hative Assembly of Kerals, we shall
not duscuss here any subject whuch
iz referred to in the State List?
(Interruption)

My. Bpesker: No, no. It = the
very megation of what I said, An

cular case, you did not even hear me.
Still you think yeu ame

satisfied In the Chamber, you told
me sometlhing else. Here you sy
something different

ke understood me wrongly.

Shri A. K Gogalan: What are the
reasons for it?

Shrimati Rena Chakravarity: This
15 a serious situation.
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[Shri A. X Gopelan)

why you have done it today? That is
what I want to know.

Shrimati Resn Chakravartty: Wo-
men are being raped. You are not
even allowing this matter to be raised
here. It 13 not Communists alone
who have sent telegrams. The Exhava
Association, SNDP people, have
sgnt telegrams. You are not allowng
it to be raised here, but you will allow
people like Dr, K. B. Menon to raise
all sorts of things here.

Shri Tyagi: On a point of order.

Mr, Speaker: What is the point of
order? There is no point of order.

It was only day before yesterday
that Shn A. K. Gopalan brought for-
ward a smmilar motion here 1 made
my observations then and then he also
agreed that these matters must be
brought before, or intimated to, the
hon. the Home Minister. The Home
Minister said that he would always
look into them. That i1s number one.
Secondly, every ordinary matter of
law and order even in the Union Ter-
ritories does not come up immediately
before Parhament. If so, we will be
just flooded only with those matters
(Interruptions). Should whatever may
be happening i1n Kerala, according to
them be repeated on the floor of the
House here” (Interruptions)

Shri Nagi Reddy (Anantapur): We
would like to know what we should
do.

Mr. Bpeaker: All thet I am saying
is this, that it was only day before
yesterday that a simular matter was
brought up here.

Bhri A. K. Gopalan: You had not
the patience to hear why I brought
it today. You have not given me an
opportunity to explain my reasons ..

Mr. Speaker: Papers to be laid on
the Table. Shri Morarji Desai.

Shri A. K. Gopalan: When I brou-
ght in an adjournment motion, you
did not even allow me to explain why
I brought it here. It is my right to

AUGUST §, 1030 Jor Adjournment 668

explain that. But you do not allow
me two minutes to do so, Stll you
talk like that.

Shri V. P. Nayar: The Assembly in
Eerala is not functioning. Where
are we to go to discuss this matter?

Shrli Muhammed Bllas (Howrah):
When the Kerala Assembly was func-
tioning, you allowed an adjournment
motion to be brought before the
House by some other party. Now we
are not allowed that right Women
are bemng raped. We cannot hear this
argument being raised when adjourn-
ment motions of other parties are al-
lowed to be brought in. This House
should be adjourned this time (Inter-
ruptions). We shall force you to allow
this motion

Mr Speaker: No.

Shri 8. M. Banerjee: Women have
been raped (Interruptions).

The Prime Minister and Minister of
External Affairs (Shrl Jawaharial
Nehru): May I say a word” It is not
for me. Sir, to say anvthing about
your ruling

That 1s for you to give Bu' I would
like to ask the Leader or the Deputy
Leader of the Communist Group who
tabled this motion whether he thinks
that this type of behaviour i1s condu-
cive to carry on work 1n this House
(Interruptions)

Shri Sadhan Gupta (Calcutta-East):
Is rape conducive to democracy?

An Hon Member: You are telling
us about conduct and behaviour.

-
Shri Jawaharlal Nehru: I should
like a quiet, not a noisy but a quiet,
answer from the Deputy Leader of the
Communist Group U this is his idea
of Parliamentary behaviour (Inter.
ruptions).

Shri Muohammed Ellas: You are
speaking of parliamentary demo-
eracy! You are the man who is des-
troying democracy in this country.

Mr Speaker: Hafiz Mohammad
Ibrahim.
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Shei A. K, Gepalsn: The Prime Mi-
nister has asked me & guestion.

You also said something and asked
me why I brought i1t now I must be
given a chance to say why I brought
this adjournment motion.

Mr. Speaker: I did not ask hum

Shri A. K. Gopalan: You did not
allow me to talk

Mr. Speaker: I did not ask hum any
reasons I sa:d I disallowed it

Shri A. K. Gopalan: You smud that
only two days back the matter was
brought up here and asked why I was
brnging up the matter agan

Mr. Speaker: I did not ask him

Shri A. K. Gopalan: I sent a letter to
Dr Ramakrishna Rao I sent a copy
thereof to you yesterday 1 forwarded
a copy yesterdav to the Home Minis-
ter also Is this a behaviour which
15 against parliamentary democracy?
Nobody does all these things befare
bringing 1n an adjournment motion
But I had been careful enough to do
all these things, I had been careful
enough to write to the Governor, I
had been careful enough to write to
the Speaker even yesterday saving
that certain things have happened
after that That 15 what I have done
I did not bring forward the adjo rn-
ment motion before domng all those
things But what 15 the reason why 1
have not been given even two minutes
to explain my case” This 13 not the
procedure that 1z followed everyday
here The Speaker will at least hear,
he will ask ‘What have you to say”'
and then he will say ‘I disallow it’
But 1n this particular case, why 1= 1t
said that nothung should be said here®
That 1s what I want to know

I know that the adjournment motion
will not be allowed here, I also know
that when one telegram was brought
here, for ten minutes speeches were
made saying that there was msecunty
in Kerala, that life and property were
not safe etc Here 1t 1s not hike that
1 wanted to press the matter and say
why I had brought it here That was

for Adjournment 670

not allowed 1 want to know the rea-
son for that The Prime Mimister asks:
is this parliamentary democracy”’ I do
not know how to answer that.

Shri Jawaharial Nebrw: I was not
saying anything about the adjourn-
ment motion That 15 for you to de-
cide I was merely venturing, in all
humility, to ask the Deputy Leader of
the Communust Group f the various
gestures and noises that were made on
the other mide were parlamentary
(Interruptions)

Shri A, K. Gopalan: I want to ask
the Prime Minister whether he has not
heard the noises from the other side
when the Speaker had to intervenc

Shri Nagi Reddy: Bigger noises were
made from the other side, he wa, not
here that day (Interruptions)

Mr Speaker: Order, order

Shri V. P Nayar: You ask your
own people Even when I raised =&
point of order, they shouted at me

Mr Speaker: I never wanted to
make any discnmination regardmg
this matter This s, no doubt, a serzous
matter The other day I asked Shri
A K Gopalan to read out a statement
I did not stop hum during the course
of his statement He referred to all
those matters and showed a bunch of
telegrams

Shri A K Gopalan: 1 did not refer
to them There are other other things
that have happened afterwards I did
not want to refer to matters which
have already been referred to But you
did not even hear me

Mr Speaker: If I allowed the ad-
journment motion, pos ibly, he might
have referred to all those i1tems tn ex-
tenso but 1 immediately requested the
hon Home Minister to say what he
had to say He said that from a dia-
tance 1t was not possible to go 1nto
those matters ‘Therefore, he imme-
diately engaged himself 1n corres-
pondence with the Governor of the
State who 1s i1n charge of the Adminis-
tration, to look into those matters; ba
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{Mr. Speaker]

even advised that Shri A. K. Gopalan
should, in the first instance, go to the
Governor. All this took place only
¢ouple of days ago, Some other inci-
dents might have occurred after
that. But now we have fixed
up a discussion of this matter,
deciding as to how best it ought to be
regulated. This was done when the
matter was brought up here.

Secondly, so far I have ruled from
time to time that wherever even in a
Union Territory there are matters
which are to be regulated by way of
law and order locally, we do not bring
them up here. That is number two.
Then, it iz 4 cootinuing matter. That
is number 8. In the circumstances,
even accepting all the statements to
be true, it is for me to decide whether
any discussion here of this matter
which has been continuing for some
time soon after the Proclamation,
would serve any useful purpose or
whether it will only create further
disturbances there instead of brnng-
ing about order. For all these rea-
sons I said I was not going to give
my consent. I do not feel that any
discussion at this stage will in any
way be helpful in removing some of
the difficulties that might have arisen
soon after the Proclamation was is-
sued. I feel that these matters will be
gettled ere long and we will have to
decide the details later on. Therefore,
1 would appeal to all hon. Members
to wait for g day or two and bring up
all matters,

a little patient. If anything happens,
I am always here. I do not make any
discrimination between......

Shri A. K. Gopalan: Sir, I have al-
wiye been patient; for the last 7 years
I pave been patient; I will also be pa-
tient hereafter. I would only say that
if you had allowed me at least one-
fourth of the time that you have taken,
1 would have explained that it is not
only an instance of murder (Interrup-
twgns). It 1s not only ane instance of
murder. There is a policy of annihi-
lation of the communist party mem-
bers and sympathisers to see that the
elections are not conducted. So, it is
a deliberate policy. It is not a ques-
tion of one murder. It is the duty
of Parliament to see whether peace
can be restored and what are the ways
in which peace can be restored. You
did not even hear me and said that it
is only a matter of law and order. I
am not taking this as only a question
of law and order; I am not taking it
that way. Violence has been let loose.
It you had allowed me a minute or
two you would have understood what
the leaders of the Vimochan Samara
Samiti are saying. They ‘say the com-
munist government must go; the party
must be annihilated and that is being
foliowed here (Interruptions).

go, I want to ask the Central Gov-
erpment whether they are allowing
the policy of annihilation of the com-
munist party or whether they want a
policy of peace. If they want peace,
the communist party is ready to help
them. Let us understand why this is
happening.  Letters and telegrams
have come in. That is why I wanted
two minutes to explain. That is why
1 wanted & discussion and you did not
allow me even two minutes to ex-
plain.

Mr. Bpeaker: T will allow him full
opportunity. Two days have been ak
lotved for shis discussion. Therefore,
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people have died in that arel'

Shrl T. B. Vittal Rao (Khammam):
Sir, let us have it tomorrow.

Mr. Speaker: 1t is fixed for the 17th.

Shri T. B. Vittal Rao: Seventeenth
will be too late. Conditions are
deteriorating. Let us have it
tomorrow. (Interruptions).

Shri Vasudevan Nair (Thiruvella):
8ir, people have begun to evacuate
from a particular area. They cannot
live there upto the 17th. Two waomen
have been raped in Ambalapuzha.

Mr. Speaker: Papers t0 be laid an
the Table.

PAPERS LAID ON THE TABLE

ActuarY’s RerorT oN Lore INSURANCE
CORPORATION OF INDIA

The Minister of Finance (Shri
Morarfi Desal): I beg to lay on the
‘Table, under Section 29 of the Life
Insurance Corporation Act, 1966, a
copy of the Actuary's Report on the
financial condition of the business of
the Life Insurance Corporation -of
India including a valuaticn of the
liabilities of the  Corporstion a8 on
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3ist December, 1987, {Placed in
Library, See No. LT-1478/39].

Frogr Cowreor ProGRAMMX

The Minister of Irrigation and
Power (Hafls Mohamnad Ihrahim): I
beg to lay on the Table a copy of a
Statement regarding the Flood con-
trol programme and the flood situation
fn the country. [Placed sn Library.
See No. LT-1474/69].

NoTiFIcATIONE UNDER MINMES  AND
Mimverars (REGULATION AND CrEviror-
menT) Act

The Minister of Mines and Oil
(Shri K. D. Malaviya): Sir, I beg to
lay on the Table, under sub-section
(1) of section 28 of the Mines and
Minerals (Regulation and Develop-
ment) Act, 1057, a copy of each of the
following Notifications:

(1) G.SR. No. 387 dated the 4th
April, 1958 making certain
amendments to the Minerals
Conservation and Deévelop-
ment Rules, 1958,

(1) G.S.R. No. 388 dated the 4th
April, 1959.

(ili) G.S.R. No. 720 dated the 27th
June, 1958,

{lv) G.S.R. No. 862 dated the 25th
July, 1959 making certain
amendment to the Mineral
Conservation and Develop-
ment Rules, 1958.

{Placed in Library, See No. LT-1475/
89].

All-India Services Act, 1851,
of each of the following notifications:

(1) G.S.R. No. 652 dated the 6th
June, 1959 making cerlain
amendments to the All Iodia
Services (Providemt Fund)
Rules, 1885,
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[Shri Datar}

(3) G.S.R. No. 653 dated the 6th
June, 1050 maki certain
amendments to Ee Indian
Civil Service Provident Fund
Rples, 16432,

(3) G.S.R. No. 854 dated the 6th
June, 1059 making cerlain
amendments to the Indian
Civil Service (Non-European
Members) Provident Fund
Rules, 1948,

(4) G.8R. No. 685 dated the 6th
June, 1850 making certain
amendments to the Secretary
of State Services (General
Provident Fund) Rules, 1943

{8) G 8.R. No. B45 dated the 23th
July, 1959 making certain
amendments to the Indian
Administrative Service (Pay)
Rules, 1954

(6) GS.R. No 846 dated the 25th
July, 19589 making certain
amendments to the Indian
Police Service (Pay) Rules,

- 1954,

(7) GS.R No 850 dated the 25th
July, 1959 making certain
further amendments to the
All-India Services (Provident
Fund) Rules, 1955

(8) GSR No. 851 dated the 25th
July, 1859 making certain
further amendments to tne
Indian Civil Service Prowi-
dent Fund Rules, 1942

(#) GSR No 852 dated the 25th
July, 1959 making certain
amendments to the Secretary
of State Services (General
Provident Fund) Rules, 1043

[Placed in Library, See No LT-1476/
591.

AmvxyomenT T0 DELHY MUuNICIPAL COR-
roraTION (ErxcTiON OF COUNCILLORS)
RuLxs

Bhri Datar: Sir, I beg to lay on the
Table, under sub-section (2) of sec-
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tion 479 of the Delhi Municipal Cor-
poration Act, 1987, a copy of Notifiea-
tion No. 22/2/50-Delhi duted the 16th

Published in Delhi Geazette, [Placed
in Library, See No. LT-14T1/59).

AnmeEnpMENTS TO MDUBTERS (ALLOW-
Axces, MepicAl. TREATMENT AND OYHER
FrvILEGES) RuLes

Shri Datar: Sir, I beg to Iny on the
Table, under sub-section (2) of section
11 of the Salaries and allowances of
Munisters Act, 1952, a copy of Notifi-
cation No. G.S.R. 502 dated the 16th
May, 1859 making certain further
amendments to the Ministers (Allow-
ances, Medical Treatment and other
Privileges) Rules, 1957. [Placed n
Library, See No LT-1478/59].

AMENDMFNTS TO MEDICINAL AND TomLFT
PreparaTiONS (Excise Durties) Ruies

The Deputy Minister of Finance
(Shri B. R. Bhagat): Sir, I beg to lay
on the Table, under sub section (4)
of scction 19 of the Medicinal and
Toilet Preparations (Excise Duties)
Act, 1955, a copy of each of the fol-
lowing Notifications, making certain
further mmendments to the Medicinal
and Toilet Preparations (Excise
Duties) Rules, 1956

(1) GSR No 617 dated the 30th
May, 1959

(n) GSR No 754 dated the 4th
July, 1859

[Placed 1n Library, See No LT-1479/
58]

NotirFicaTiONS UNDER BEA Customs
Act

Shri B. R. Bhagat: 8ir, I beg to lay
on the Table, under sub-section 4)
of section 43B of the Sea Customs Act,
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1878, a cepy of each of the following
Notifications:

(1) G.SR, No. 519 dated the 2nd
May, 1959.

(i) G.S.R. No. 520 dated the 2nd
May, 1958 msaking certain
further amendment to the
Customs Duties Drawback
(Brand Rates) Rules, 1958.

(iii) G.S.R. No. 540 dated the 9th
May, 1959 making certain
further amendment to the
Customs Duties Drawback
(Fixed Rates) Rules, 1958.

(iv) G.S.R. No. 543 dated the 9th
Way, 199,

(v) G.SR. No 566 dated the 16th
May, 1959

(vi) GS.R. No 567 dated the 16th
May, 1959 making certain
further amendment to the
Customs Duties Drawback
(Fixed Rates) Rules, 1958

(vii) GSR No 568 dated the 16th
May, 1959,

(viii) GSR No 569 dated the 16th
May, 1859 making certam
amcndment to the Customs
duties Drawback (Fixed
Rates) Rules, 1858.

(1x) GSR No 570 dated the 16th
May, 1959 making certamn
amendment to the Customs
Duties Drawback (Fixed
Rates) Rules, 1958.

(x) GSR. No 621 dated the 30th
May, 1959 making certain
further amendment to the
Customs Duties Drawback
(Gold Jewellery) Rules, 1957

(x1) GS.R. No. 622 dated the 30th
May, 1939 making cerlain
further amendment to the
Customs Duties Drawback
(Brand Rates) Rules, 1958
and Customs Duties Drawback
(Fixed Rates) Rules, 1888.
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(xil) G.B.R. No. 828 datéd the 30th
May, 1959. .

(xiii) G S.R. No. 627 dated the 30thn
May, 1050 meking certain
further amendment to the-
Customs Duties Drawback
(Fixed Rates) Rules, 1958

[placed m Library, See No. LT-1480/"
50).

NOTIFICATIONS UNDER Spa Customs
ACT AND CENTRAL ExcISEs AND Sary
Act

Shri B. E. Bhagat: Sir, I beg to lay
on the Table, under sub-section (4)
ol weioem 438 of Yhe Sea Tovturs Avty,
1878 and section 38 of the Central
Excises and Salt Act, 1944, a copy of
each of the following Notifications: —

(1) GSR No 571 dated the 16th
May, 1959 making certain fur-
ther amendment to the Cus-
toms and Central Excise
Duties Refund (Fixed Rates)
Rules, 1958,

(1) GSR No. 572 dated the 16th
May, 1959 making certain fur-
ther amendment to the Cus-
toms and Central Excire
Duties Refund (Fixcd Rates)
Rules, 1958.

(m) GSR No 629 dated the 30th
May, 1959 making certain fur-
ther amendment to the Cur-
toms and Central Excise
Dut es Refund (Brand Rates)
Rules, 1958 and Customs and
Central Excise Duties Refund
(Fixed Rates) Rules, 1958,

(ixv) GSR No. 630 dated the 30th
May, 1959 making certain fur-
ther amendment to the Cus-
toms and Central Excise
Duties Refund (Fixed Rates)
Rules, 1858

(Placed in Library, See No. LT-1481/~
59].
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“The Deputy Minigier of Law (Shri
‘Hajarnavis): Bir, I beg to lay on the
Table, under sub-section (8) of sec-
‘¢ion 28 of the Representaiion of the
People Act, 1850, a copy of Notifica-
tion No. GB.R. 878 dated the 24th
July, 1969 making certain further
amendments to the Representation of
the People (Preparation of Electoral
Rolls) Rules, 1956 [Placed wn Library,
See No. LT-1482/59].

ReroRT oOF REHABILITATION FINANCE
ADMINISTRATION

The Deputy Minister of Finance
{Shrimati Tarkeshwarl Sinha): S,
I beg to lay on the Table, under sub-
section (2) of section 18 of the Reha-
bilitation Finance Admintstration Act,
1948, a copy of the Report aof the
Rehabilitation Finance Administration
for the half year ended 31st December,
1958, [Placed in Library, See No. LT-
1483/591.

ANNUAL REPORT OF THE TRIPURA STATE
BANK LIMITED

Shrimati Tarkeshwarl Sinha: Sir, ]
beg to lay on the Table, under sub-
section (1) of section 639 of the Com-
panies Act, 1956, & copy of each of the
following papers:—

(1) Report on the working of the
Tripura State Bank Limited
during the year ended the 31st
December, 1957.

(2) Directors’ Report with Acco-
unts of the Tripura State
Bank Limited and the Audi-
tor’s Repott for the year end-
ed the S1st December, 1057.

(8) Letter No. 1-Rep. I1-35/58
dated the 5th January, 1939
from the Director of Commer-
cial Audit, New Delhi to the
General Manager, Tripura
State Bank Limited, Agartala.

[Placed in Library, See No. LT-1484/

‘.“]c

AUGUST 3, 1969 Stetement re: Crath of 8o
Dukota of Kalings Airlines

of
OPINIGNS QN Bl

Sardar A. B. Ssigal (Janjgir): Sir,
I lay on the Table Paper No, 1I to the
Bill to provide for the béiter adminis-
tration of Sikh Gurdwaras situated in
different States of Indian Union and
for wnguiries into matters connected
therewath which was circulated for
the purpose of eliciting opinion there-
on by the direction of the House on
the 12th December, 1958.

——

1227 hrs.

STATEMENT RE: CRASH OF
DAKOTA OF KALINGA AIRLINES

The Minister of Transport and Com-
munications (Shri S. K. Patil): Sir, I

regret to inform the House....

Shri 8§ M. Banerjee (Kanpur): 1
am told that this 1s & non-scheduled
operator and in this particular lne
Shr; Patnatk was running. About the
non-scheduled operators many a time
questrons have been asked and letters
have been written We were told that
everything 1s good I want to know
what action has been taken against
this non-scheduled operator vho is
playing with the hives of the passen-
gers.

Shri Tangamanl (Madurai): I want
to know what they are going to do
with the Dakota planes and whether
they are going to be replaced also?

Mr. Speaker: They want to know
something about this non-scheduled
operator agamnst whom s0 many com-
plaints have been according to them;
whether they are going to usc Dakota
planes or gomng to give them up.

Shri S. K. Patil; I regret to inform
the House that Dakota sircraft VT-
DGP operated by the Kalinga Airlines,
which took off from Mohanbari for
along (47 miles North-North-West of
Mohanbari) at 10,17 hrs. IST on the
Srd August, 1959 failed to reach its
destination. The last contact made



B8r Statement re:

by Mohanbari with the sircreft was
&t 1028 hrs. IST.

The aircraft was on a non-schedyled
fiight carrying 8280 1bs of freight and
had on board the following crew and
other staff:

One Pilot,

One co-Pilot,

One Radio Officer,

One Attendant and

Two members of Assam Travels,

Two IAF Dakota were gent in search
of the muissing aircraft One of them
took off from Jorhat at 1415 hrs IST
and the other one at 14 28 hrs IST on
3rd August, 1859 Both returned to
Jorhat at 1700 hrs w:thout localing
the migsing areraft

A wireless message from a Political
Officer 1n the North Eastern Frontier
Agency relayed from Jorhat on the
4th August stated that the completely
charred wreckage of the aircraft had
been located 25 miles south of Along
near Sagong village According to
unconfirmed reports from villagers
from the scene of the accident, three
persons were killed, one serously
injured and two slightly injured
Because of the difficult track, the
rescue party which had left for the
scene of accident is not expected to
reach Along before this evening.

Shrn A M N Shastr:, Inspector of
Accidents, left Dell: by air on the
morning of the 4th August, to investi-
gate the accident.

I shall place on the Table a detailed
statement about this accident after
further details are available

A question has been asked about the
non-scheduled lines. So long as this
matter is under investigation, 1t 18 not
proper for me to say something relat-
ing to this ssue. That is a general
question. This question Iy under
investigation and I believe, in abowt
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another week's time we shail have a
report as to what exactly has happen-
ed The other is a big question about
which I shall make a detailed state-
ment later on after this report of the
investigation comes wnto our posses-
sion—as to what our athitude 1s going
to be so far as these non-scheduled
fughts are concerned and particularly
the parties and persons mentioned It
is not proper for me, without any
investigation to say anything on that
point Therefore, I would ask the hon.
Members to wait sometmme before the
details are gathered (Interruptions).

Mr. Speaker: And also about the
use of the Dakota Hon Members
want mformation and investigation cn
that point also

Shri 8. K. Patil: I have made a
statement I would make a statement
particularly on this point whether the
turbulence of the weather 1s very
great in the NEFA area. I would also
refer to that

Shri Joschim Alva (Kanara): The
hon Mimuster 1s aware that this area
15 the most vulnerable area and many
accidents have occurred there. We
should like the hon. Mimister to pey
more attention to this area where
several accidents had occurred and
pilots had to be paid extra to go on
that line We do hope that there
would be some long-term and xhomr:
term programme for that area 80
improved planes with better and more
engmes may be put imn operation so
that everything there may be safer.

Shri 8. K Patil: Tt is a freight car-
rier with which we are concerned
here But so far as passenger-Lfting
1s concerned, I would assure t_lul
House that we are thinking of having
very soon planes which can fly in such
weather and we shall avoid all these
difficulties.
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1233 hrs,

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS

ForTy-SIXTH REPORT

Sardar Hukam Singh (Bhatinda): 1
beg to present the Forty-sixth Report
of the Committee on Private Members
Bills and Resolutions,

—

CORRECTION OF ANSWER TO
STARRED QUESTION NO 1183

The Deputy Minister of Finance
(Shrimatli Tarkeshwari Sinba): In
reply to supplementaries on Starred
Question No. 1193 answered 1n the Lok
Sabha on the 13th March, 1959, I stated
among other things that “a Depart-
mental enquiry was held after ths
thing was pointed out by the Public
Accounts Comnuttee™ 1 understand
that a Departmental enquiry in the
formal sense of the term was not held
but that the matter had been examin-
ed mn the Department after it was rai-
ed by the Public Accounts Commuttee
As my original reply 1s likely to create
an mncorrect impression, I request that
it may be suitably corrected

12-34 hrs.

INDIAN ELECTRICITY (AMEND-
MENT) BILL—contd.

Mr. Speaker: The House will now
take up further consideration of the
following motion moved by Hafiz
Mohammad Ibrahim on the 4th

August, 1859, namely—

“That the Bill further to amena
the Indian Electricity Act, 1910, as
reported by the Joint Committee
be taken into consideration"

T understand that out of five hours
that have been allotted for all the
stages of the Bill, 2 hours and 45
minutes have already been taken up.
2 hours and 15 minutes remain. I fur-
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Mr. Speaker;: Very well. So, we
shall conclude this stage at 1-45 and
I shall cell upon the Minister at 1°15:
1 am told that no hon, Member was in
possession of the House when it rose

yesterday,
Some Hon. Members rose—

Mr. Speaker: Hon Members will
take five munutes each

Shril Naushir Bharucha (East Khan-
desh): You mav extend the time by
one hour; it 15 in vour discretion

Mr. Speaker: At the end of the day,
1 do extend but not during the muddle
of the dav, normally Very well I
will allow an agricultunist to speak
now Ch Ranbir Singh

wto womie fay (Viees) o sy
aeYey, Frdraz &3 & Feqld #1 aovder
*T g & oy &7 T T @ qwa e
ol @F ¥ & N faorlY w1 GETE g
2, Sud vy & agn ww frmr By
9 @Y | A ST I 9 o
3nq fegerm & g & a9 gt
anfae &@ ¢

Mr Speaker: May I know the hon.
Members who want to speak?

Some Hon. Members rose—
Mr. Speaker: ] find that Shri Braj

Raj Singh, 8hri P. R. Assar, Shri
Jadhav and Shri Harish Chandre



©8s Indian SRAVANA 14, 1881 (SAKA) Electricity 686

(Amendment) Bill

Mathur want to speak. The hon. gefam fi—fraw & afc T @™

Members may be as brief as possible.

WMo wwiie fug : ™ oEw W
ad g4 & = fe aw ow g
&1 wedt f 74 fipar faoreft ¥ §
13 2, a7 ax v wifew ¥ qit & qiw
¥ [rd g s am R -
&R 1 W Iy oo o
AT g 1 fawst £ "oy w7y A
| 7 8, afeT sz & g fs o7 aq
* G2y FrapA ¥ fad ox ghigrdz
wmﬂwra%a—-—miﬁfﬁfzﬁ
F 3 £ o T G F jrA
q’r&ﬁ?mﬁmzaﬂmmﬁ
e FE F A v 30 A | N
a2 & fa v § gARE Ay 9
at 3 47 7 O A 2 e
Aae F12a Ao G § 77 a@ T
wAr aun # fE gem 7 fraedt dara &
foafady § orafoas e & 3w
#gd SaTeT W1 A7 fav @ Aew Wk
IAH AW § 75 =W wfeq, afea
W 2E@A ¢ & w07 e & faert a2,
agr & A7T QA 2 AT A, QY 7 2w
& rElm eane v ofsqa fz & EAEE
¥ foi mat o # o ¥ @2 A A
I WG | 37 FEE & WA gd
Wi 51 ave & 2/ N W@ A R,
9 gma e g3, § anaw g 5 4
F&q 2 f& wifem & gy Y MiAT
F@ g7 37 A T WA AR T A
| W |

AT AT FREE W FEHTQA
3o ¢, qEw amd W ¥ WX &
N ¥ W fesfte foay mar &, 39 &
ot veRaw & oy wwr & 1 3g
IO AT § | WU IANT AT qg N
foar o fis s fen TewE=
auedt §, N 9¢ vl o v &

wTaveTe %t g §f ok 7z 0w
qfedw &z & frd wAIwer wgT 1—
&t gaw 9 wadt & and, we wwfay
Faw! feefre favar mrar § fir fadh aoerd
®TTA Y Iaq mi‘!r,a’r q g

I AE TN T AT R,
ﬂ’ﬂgﬁmﬂﬂﬁmﬁﬂw
GE q TR N R A ari g,
W AT N A & oggry And
It Al Az A A L, v R
T @1 wfw & 6 9w grq ey
1| IF 79 FOTA 2, A1 IO
fefeafamam a1 ? w1 o Fvoama-
T, T & wroAnd ¥ afar 9
foa w1 A &1 we fear, v
TqAT FATET WX FET 37978, T4
A F AATA AT 8. AL w2 deg A oAy
1 7R uTET 34T 9T § WK T
T g 77 & fF wre wrE ow gew
" &1 wfas &, 9T W A Sw
FHEFTA 2 § AT 9 AT F A WA
8 # wmeTr 7 e a3 9§ aga weay
dF A 17 A% ¢ s e
g fov & A7 gw 97 FRaEr W
% T a1, Afew www 7
T st awm-obrg @ wfid,
ag 43 & W faady ) 3w o aoa
¥ fo7 1w v &, & faseir &=
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Shri Supakar (&lmba!pur}: Sir,

yesterday, the hon. Minister while
speaking of the development of elec-
tricity between the year 1810 and the
year 1957 probably forgot how the
Government machinery has not been

city Act with a view to meet the deve-
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Therefore, I feel that this amending
Bill, though a high claim iz made by
the hon. Minister that it fulfils the
needs of the developing tempo of elec-
trical development, does not go far

Then, the 1948 Act envisaged the

{

the Union Territories are 8o under-
developed that Electricity Boards have
not been set up for the Union Terri-
tonics. Similarly, in some of the
States State Electricity Boards have
not been set up. This failure to set up
State Electricity Boards takes away
much of the validity and effectiveness
of the 1948 Act, and it therefore ham-
pers the reasonable growth of electri-
cal development in the country,

You will see, Suir, for example, that
one of the amendments suggested and
on which I have appended a note of
dissent is about the doing away with
the clause regarding maximum rates.
Explaining this yesterday. the hon.
Minister said that since section 57 of
the 1948 Act and also the schedules
attached to it fixed with more meticul-
ous carc the basis on which the elec-
trical rates have to be decided it is not
necessary to retain any longer the
maximum charge that was fixed under
the 1910 Act, and therefore clauses X
and XI A should be deleted. Baut in
those States where Electricity Boards
have not been formed and in those
States where the State Governments
as such have no time to look into the
complaints of the consumers regard-
ing the reasonsble rate at which elec-
tricity should be supplied, the people
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are without any remedy whatsoever.
In this connection, the ressons that
were put forward by the hon, Minister
regarding the non-functioning of State
Electricity Beards apply not only to
the Union Territories but also to the
States where they have not been form-
od. In those States where they have
not been formed, it is suggested that
as soon as State Electiricity Boards will
be formed they will be subject to many
restrictions and taxations whereby it
will not be profitable for the BState
Electricity Boards to function and that
is why they have not been formed.

When the 1948 Act was in the Select
Committee stage, the Select Committee
suggested that the State Electricity
Boards, which function mainly through
some of the officinls who have other
duties to perform, should be exemptad
at least from the central income-tax.
But that suggestion of the Select Com-
mittee on the Bill relating to the 1948
Act was not accepted by the House.
Therefore, the State Electricity Boards
are subject to all such regulations.
That is why the State Governments in
some of the States have not formed
such Boards.

Since in many of the States section
57 of the 1948 Act and also the Sche-
dule VI attached to it which fix the
rates at which the electric supply com-
panies should claim the rate per unit
are practically defunct, it is all the
more necessary why these clauses X
and XI which fix the maximum rates
and also section 3 which provide that
the maximum and minimum electricity
charge should form part of the licence
itself should be retained. There should
be no inconsistency whatsoever
between the maximum and the mini-
mum, or at any rate, at least in rela-
tion to the maximum, and also there
should be no inconsistency in respect
of this maximum and the detailed way
of calculating the reasonable rate as
provided by section 57 as well ag Sche-
dule VI of the 1948 Act.

Now, 1 will show some inconsisten-
cles between the 1948 Act and this new
Act. Apart from the amendments

{(Amendment) Bill

brought forward to thiy Bill, there are
gertain amendments which have been
proposed by our Communist friend
Shri Panigrahi. He has suggested that.
s0 far as the taking over of electric
supply companies is concerned, the
besis of acquisition should be the dep-
reciated book value. But the 1810 Act
provided that the acquisition should be-
ot the fair market value. So far as the
amendment of sections 5, 68 and 7 is
concermed, for the acquisition of a pri-
vate company by the Government, we
find that the market value should be
taken. This constitutes an inconsist-
ency and this has been emphasized by
the report of the Advisory Board for
the Indian Electricity Act constituted
in the year 1953. It has made pointed.
reference to this, At page 9 of the
report, while suggesting an amendment
to the Act, the Board said:

Schedule or under the Third Sche-
dule to the Electricity (Supply)
Act, 1948, the price to ba paid for
such acquisition is to be the “dep-
reciated book cost” as laid down
in the Fourth Schedule. On the
other hand if an undertaking is

tricity Aect, 1910 in pursuance of
the provisions of section 71 of the
Electricity (Supply) Act, 1948, the
purchase price is to be the fair
market value.”

R

This provision of the 1910 is
sought to be amended by this new
clause, The same standard of market
value is retained whereas the 1048 Act
retains the depreciated book value
There is thus some justification for the
amendment sought to be moved by our
Communist friend that the depreciat-
ed book value should be the proper
standard so far as the acquisition of
the electric supply companies is con-
cerned.

»

Of course, the Board itself bhas sug-
gested that the 1948 Act should be
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amended to bring it in line snd to
smake both the Acts, the 1910 and the
1948 Acts tally In the 1948 Act also,
It is said that the depreciated book
«value should be the proper standard
for acqummtion But as 1t 1s, so far as
the 1948 Act 1s concerned, it 15 not
contemplated that there should be an
amendment I think that this amend-
ament should be accepted

Another thing to which I may draw
the attention of the hon Minister fs
the official amendment that he pro-
poses to move regarding section 5 He
proposes to do awav practically, wath
the d.fferent categories in clause 7 of
the amending Bill In clause 7, he
wishes to delete praclically hines 1 to
B8 at page 6, thercby perhaps over-
simplifving thce legislation on  thus
point But here also probablv the
hon Minister has failed to take into
consideration the distincuon between
the cage when an undertaking 1s wought
to be acquired after it has worked for
a certamn time and the case whele 1t 1s
sought to be acquired ab mitio before
the secunity 1s deposited

In this connection I mav refcr again
to page 17 of the report of the Adwi-
sory Board where the reason for thus
distinction 1s eliborated It 1s said

“The proviston for revocation
on the grounds set out in existing
section 4(1) (¢), has been separat-
ed and put 1n this new sub-
section The procedure pre<cnb-
ed 1n existing section § for find-
INg a new hecensee on revocation
had to be followed 1n all cases of
compulsory revocation ncluding
revocation for failure to deposit
secunty or fo satisfy Government
that the licensee was 1n a position
to discharge his duties and obhga-
tions Clause 1 of the Schedule
makes 1t clear that the licensee has
to fulfil these two conditions
before he 1s permtted to exercise
any of his powers in relation to
the execution of works Where he
fails to fulfil them, there would

Aml.llumw) &

Normally be no works to valus and
Sell and no necessity to follow the
Special procedure laid down m
existing section 5  All that is
Tequred, therefore, is a provision
to enable the Provinmal Govern-
Thents to cancel the licence when
these two initial conditions have
Niot been fulfilled”

S0, the consequence of the over-
siMmphfication as suggested by the pro-
POo%ed amendment of the hon Minister
WOyld pcrhaps result in complications
IN cases wheie the proposed licensee
hay pot undertaken any work and hus
heence could be termimnated without
any detriment either to himself or to
tha Government I hope in moving
the amendments the hon Minister wall
tak, these ponts also into considera~
tiop

ot wwre (Tafnfr)  swfam o
fya> mframa g o =3f 71 47 3
By grgzaavArgatizr A
Carq i Aty 72 AY gt A ¥ R
Bz fry fam €T T W41 @ IR AT
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S aFar a1 fama gTdleat &
St 7 Y /At faady frr A
Taq ng Qi AT € 33
fafrez sart @ ¢ & 37 3 wnafwy
8t wror g7 <y fagh ranady ) gz A
¥ ¢ 9v-q 9 EN WA FY AWWAT L
yzx & Ay A s feft s a &
yresft oy 7 fod A gw wred) B A
47 en fagw & w7 a6 fawdl
¥ fodt ) ST AT H AT TG iTX
¥ s ax wft & fad faordft T @
Y g &) Wy 9T & wraey I fawey
¥ wifed | f6T T qfor ¥ @A
¥ iz @ gady fowwa ag & fe afy
w4t o S argA fegrdt g At sad
Fed tx qiz W QAT €Y T
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Electricity

(Amendment) Bill

b1 xu fawr § on ford #Y7 @ wra
£ ¥ ygF ® wrovn ag ¢ fe B
Tyt WA NAE &1 FW w® Q@ &,
¥ e wreans o o ¥ xEr AR &,
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Electricity
(Amendment) Bill
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@ Tt g T W A
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@ifew qav & at & gner AR
AT @I, A @ @ AT q R
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SraT A AgA TGy g

T A w9 2 Y AR W wgT AT
Demacracy and electricity 1s soctalism
® I wr g fF w=mo®
feraelt 7t v @fgfedt 3 1 faw
dsgnagmg iy cr 2y ¥ aam A
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% WA fearl & Srad & g 67 4% )
arg wat § fv frer & vy da
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3, ot Ay el qadft R W
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IA%Y ATH TEA W QU W |

wt sl sve A agn e & fw
rofigw & fag g7 feorly O wifwe
e T W g s @ ol g
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e §, B et aft gt frge
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etz & tw o fearc Wit aft et
At eew 7 i §)

Dr. Malkote (Raichur): Mr. Deputy-

Mr. Deputy-Speaker: I hope be
would be very brief. There are other
fon. Members who want to speak and
we have already spent the tume that
we had. We are struggling for time.

Dz. Melkote: I shall not touch upon
wm&ntthnhualrudybeendellt
with,

1 welcome the amendment that has
been brought about today. I expected
that it would be far-reaching. But it
s not 50. Even so, 1 welcome it.

A good deal of debate has taken
here and I have felt that during
the debate discussion went on in 2
manner which was not quite logical
from the scientific pomnt of view It
may be due to lack of information.
Therefore I would place this before the
hon. Munister for his consideration
whether 1t would not be advisable in
the public interest to publish litera-
ture in a manner which the common
man could understand with regard to
the different aspects of generation of
electricity, its transmssion, its supply
to the consumers and to the big manu-
facturimg concerns as well as the rate
atructure These things are of an
entirely technical nature which, unless
it is placed before the public In &
clear manner, the public would not
understand and that is why debates of
this nature take place in a House of
Parliament.

There is one aspect of the guestion
which one has to take up verv serious-
fy. That is with regard to the genrra-
tion of electricity At present elec-
tricity fs being génerated by watar
power, bv coal and by diete? all These
are the three main fvpes of electri-
city that are being gencrated but their
cont structure in ‘India is * ¥arying
extremelv. The cost. 'd,.,dhu_l oil
being heavy the rate per unit goes up
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We are nationalising the generation
and supply of electricity, which is »
welcome feature. But keeping a uni-
form rate all over India has still not
taken place. Unless this is done the
competition in the market between a
person who has got to use electricity
generated through coal or through
diesel oil and one who is supplied
with electricity generated with hydel
power at a cheaper rate would vary
in the cost of production of the
material As such the consumer at
one place has got to pay a little more
and at different places less for the
same product Competition would
vary, and the business commumity
alwavs puts up a fight with the Gov-
ernment whenever the rete of elec-
tricity goes up This 1s only one as-
pect of the question.

There is the other aspect of the
question which particularly 1s relevant
to India in mixed economy That is,
where materiale are produced by =
small man 1n the willage sector and
the same mmaterial is produced by a
big industrnalist, where the big indus-
trialist 1s supplicd with power at a
cheao rate whereas the rate of supply
of power {o the small man for the
production of the same material, like
cloth, varies greatly; there the com-
petition between the small man and
the big man becomes 50 enormous that
the «mall man has to go extinet
Thi< is an aspect which many people
have pressed here. Therefore it
would he nece<sary, {f we have to in-
crease the emnlovment potential, that
the rate structure of the material
which is produced in a big industry
and a small industry must ba compa-
rable. and that rate structure should
be uniform. If that facility is given
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40 a small consumer and the rate is
-brought down he can certainly compete
with the big industrialist.

‘The second aspect is with regard to
the big industrialist himself, as bet-
ween the different types of electricity
produced, whether by coal or by hydel
power. Unless these rates are also
made uniform, the competition bet.
ween these two types of commercial
people will vary, and the consumer
at one place has to pay much more
than what has to be paid by another.
If uniformuty in the rate structure 1s
brought about, ¥ a little more rate is
added to the power generated by
hydel power and a little lower rate
fixed for the power generated by
»coal, the same rate structure would
follow suit to the benefit of the
manufacturer as well as the consumer.
This 15 an aspect of the question
which has got to be looked into by tha
Ministry.

Then, with regard to the domestic
econsumption, 1t ig left to the Electri-
oty Boards to arrange for licensing
for wirings and other things for
domestic consumption In many States
the licensing 1s so arranged that there
is a separate licence for lighting, a
licence for power, and a licence for
ordinary power for fans and other
things. These three kinds of lines
have got to be put in. In each case
the domestic consumer has to pay
separately, he has to purchase wires,
he has to pay for the different meters
If only one wire and only one licence
is introduced, as in Andhra Pradesh
today, the amount of wiring that we
purchase from foreign countries
would be diminished and we will be
saving crores of rupees in the purchase
of these materials. Even so with
regard to the meters as well To the
consumer it would be a matter of
“benefit that he ha< to purchase only
one kind of wiring and onlv one
meter. And 1if the rate structure for
-all these three tvpes of power i< made
uniform it will be to his great benefit.
This will help manv consumers in
many parts of the countrv. It is a
-matter which is left to be decided upon

(Amendment) Bill
by the different Electricity Boards,
This 1 a feature which could have
been brought in by this amendment
today, and I hope this 15 within the
purview of the Ministry.

Thirdly, so far as agriculture 1s con-
cerned, many of the hydel schcmes
give water for irrgation, but they
also generate electricity. I have suid
it several tumes in this House and 1
would repeat it again: watcr flows
down, 1t cannot flaw up, but clectri-
city could be made to flow up. In
the same village where thc river
fiows, the advantage or bendlit of a
dam, over which the national cxche-
quer spends croreg of rupecs, s
derived by the agniculturii lower
down the dam, as well as the elee-
tricity. The electricity to a large
extent should be given to thosr people
who are deprived of these water faci
lities, so that they could use it for
agricultural purposes, for pumping
water. This will give added fnode
stuffs to the country, because water is
ane of the means for increased pro-
duction, apart from manure and good
seed It is said that manure, sufficient
manure, would by itself give fifty
per cent more foodstuffs, and betier
seed would give ten per cent more.
But if there 1s adequacy of water it
will be 200 to 300 per cent If electri-
city is made to flow up where the d*m
water cannot go, much more Iind
could be brought under irrigation And
if the rate structure for agriculture
and cottage industries is lowered it
would help the agriculturist to stav
in his place instead of running to the
town.

These are the three main aspects
which I wanted to place before the
House as thev have not been pliced
by others. And with this I end my
speech.

Shri Ajit Sinch Sarbadi (Ludhiana):
I will confine mv observations to two
aspects onlv, namelv, the policv with
regard to the generating and distrihu-
tion of electric'ty as set out in the
Bill and, secondly, the price structure.
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It is correct that India has made
tremendous progress in the matter of
generating electricity as is borne out
by the figures given by the hon.
Minister, and it is also correct that
there is a great potential for genera-
ting electricity in the country. But
it is also equally correct that electri-
city is the most important industry,
or if I may put it differently, the most
important industrial raw material
for both the agricultural sector as
well ag the industrial scetor, and the
Government should have a set policy
about this industry, namely generating
of electricity.

When this very Bill was to be refer-
red to the Joint Committee last
November, this point was definitely
taken up as to what is the policy of
the Government pertaining to nation-
alisation. At that time it was thought
that the Government had yet not come
to a decision as to what is the policy
of the Government with regard to
nationalisation, and we expected that
Government will be able to come to
a definite decision during the course
of the proceedings of the Joint Com.
mittee. But unfortunately, in the Bill
as it has emerged from the Joint Com-
mittee we have yet to come across
what the policy of the Government is.

Unfortunately, the hon. Minister has
rejected outright the question of
nationalisation, not on the plea that
that is not the policy of the Govern-
ment, but on the plea that it would
cost a very large amount for acquir-
ing the electricity undertakings. The
policy of the Government should have
been in consonance with the Indus-
trial Policy Resolution laid down in
1936 which gives out that the pattern
- should be that the basic industries
should be in the public sector. 1
would say that electricity is certainly
a basic industry, a key industry to
the other industries as well as to the
agricultural sector. Therefore it is
very unfortunate that nationalisation
has not been adopted.
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And while bringing jn » provision iy
clause 6 where an option has been
given for the acquisition, first to the
State Klectricity Board, secondly to
the State Government, and thirdly to
the local body, it has not. been provi-
ded that whenever 8 licence is re-
wvoked or it expires the concepn should.
be teken over by the State Electri-
city Board That should have been
there. .

As to the purchase or acquisition of
the undertaking, & very relevant.
suggestion was made in the last dis--
cussion by Shri Bharucha that com-
pensation could be given by bonds
redeemable after twenty years or
such period. That teo has not been
considered by the Government. There
would not be so many undertakings
requiring acquisition at one time en-
tailing such a heavy amount. Because,
the licences expiring at any one time
would be a few and it would be pro-
gressive acguisition. Therefore, 1
would request the hon. Minister and
the Government and beseech them to
consider this again. It is very import.-
ant that generation of electricity as
well as its distribution should be 2
function of the Government, particu-
larly in view of the developmental
economy through which we are
passing.

1 could only give the case of Punjab
to which 1 draw the attention of the
hon. Minister. Punjab has mainly
an agricultural economy. It has also
got the biggest concentration of small-
scale industries. Bhakra js situated
there. Unfortunately, to some extent,
this point has not been stressed so
far, but it is a matier which I would
emphasise. There i§ no heavy indus-
try in the Punjab. The Punjab State
Government has approached the
Centre for the installation of more
power houses for the purpase of gene-
ration of electricity because Punjab
is starved out of electricity. I come
from a Constituency Ludhiana which
has the biggest concentration of small-
scale industries. When the hon. Minis-
ter of Commerce and IMhdustry was
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there, he was approached by the indus-
trialists who have, on their own ini-
tintive set up the small-scale indus-

tries, for which Punab could justifi-
ably take credit The reply that was
by the Mmmster was that he is

given
helpless and it is the concern of the
Ministry of Irrigation and Power It

Nangal Firtilizer Factory—this 1s
subject to correction—, and Punjab s
absolutely starved out therefore
Punjab Government should approach
the Centre that it be assisted to
instal new power houses
pectful submission to this hon House
and through you to the Government
18 this. These undertakings should be
nationalised for thig reason The
Government should take over genera-
tion and distribution of power simply
for the reason that these backward
areas which require assistance 1n the
supply of electric energy should be
given such asmistance [ am very glad
and I am also grateful that the hon
Minister has said that he has got
certain proposals in mind that certain
concerns would be subsidised We
have no clear picture Nor one has
been given I would certainly stress
that this point should be kept in view
and these backward areas which need
further development and which need
further assistance should be given
certain priorities Certain  prionties
should be fixed For that reason, I
say—I do not say exactly now; that
can be taken up later also if amend-
ment cannot be made now but there
should be a set policy as to how we
are going to give assistance to the
backward aress Everyday we are
not having legislation on this subjcet
This Bill has come after a long time
in order to substitute an out moded
Act of 1910. It was in the fitness of
things that it should come with a set
policy pertaining to the generating and
distribution of electricity

1 will not take much time, I thank
you for the time given The next

Electricity 714

{(Amendment) Bill

point that I would take pertains tor
the price structure Again, I am
not aware of the conditions prevauling
in other States, | can only speak of
my own State, Punjab As 1 sad,
it depends on an agricultural economy.
The canal system that has come recen-
tly—we are grateful for that—has
led to waterlogging. The water level
in the wells has risen up The soakage
capacity of earth has decreased and
any time heavy rains create floods
It has begun to be increasingly appre~
clated that Iift irnigation 18 one thing
which 18 successful in the Punjab
‘That cannot be succcssful unless there
18 electricaty and at a cheap rate At
five annas, you will appreciate, how
a poor agriculturist could afford to-
utilise it It 1s not being utiised Of
course, as my hon friend the previous
speaker said, 1t 1s a point which needs
thinking and investigation by experts
also There should be a umiform rate
In the agricultural sector, ip the
small-scale industry sector ahd in the-
village and cottage.industry sector,
1t 15 for the Government to see and
guarantee that cheap electricity is
supplied I hope these points which
1 respectfully submitted before the
hon. Minister will be considered

Mr. Deputy-Speaker: I must repeat
my request that hon Members shall
be very brief

Shri Harish Chandra Mathur (Pal1):
I am afraid I will have to take a
little time

In this amending Bill, we have cer-
tain provisions which are beneficial
to the consumer and there are certamn
other provisions which give a certain
power to the Government for better
regulation We appreciate them and
we welcome those provisions But, T
venture to submut that I am deeply
disappointed and dissatisfied because T
feel that this amending Bill has been
brought forward wnthout taking into
consideration the changed needs and
circumstances obtaining in the coun-
try

This amending Bill 1s unsatisfactory
and disappointing because it has no
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foundation whatsoever. It is just in
thun awr. I say it has no foundation
because there i3 no bams which has
been taken into conmderation 1 do
not know if the Electricity depart.
ment or the Ministry of Irrigation and
Power have formulated any national
policy even to thus day We all know
n this House, we have a tertain policy
in respect of Industry The Industrial
Policy statement has been there It
has been discussed on the floor of the
House It has undergone certain
amendments again in 1956 The Prime
Minister made here on the floor of
the House the other day a policy state-
ment regarding scientific development
But much more important than both
these policy statements would have
beren a policy statement regarding
generalion and supply of power Be-
causc both industry and science would
advance with generation of power It
must be clearly reahsed even at thus
stage what our national policy is in
respect of generation and supply of
power

I have before me the 1848 Electri-
city Supply Act In this Act, 1n clause
3, an authonty has been constituted
which is called the Central Electricity
Authority Further down, provision
has been made that the function of
this Central Electricity Authonity 1s
to develop a sound, adequate, uniform
national power policy and particularly
to co ordinate the activities of the
planning agencies Quite a few days
back, I wrote to the hon Minister
asking him certaiy information and
asking him particularly whether the
Central Electncity Authorfty has for.
mulated any natipnal policy as envi-
saged 1n this provision of the Act
which was enacted 1n 19048 They are
collecting certain information and they
will forward thgt information to me
in due course I am a bit amazed to
know that information regarding the
policy which they have themselves
formulated has got to be collected
irom somewhere I think particularly
that information. regarding the policy

they have formulated and
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which they want to be adopted should

immediately. Because we have nol
got a really sound natlonal po all
our difficulties arise That 15 why 1
say that this enactment s in the air
If we had a sound n&tional policy, the
amendments and the provisions of
this Bill would have been entirely
different They would have been re-
lated to that policy

I go a step further and submt that
I do not consmder that the Central
Electricity Authority would be able te
formulate a real nstional pohicy What
is the composition ol the Electricity
Authority, I would like to know A
few officials of the Irmgation Mimstry*
not even the Minister himself I think
a national policy for generation and
distribution of electricity should, as
a matter of fact, be formulated by the
Cabinet, should be submitted before
Parhament and only after due del-
beration, that should be adopted as
the national policy for generation and
distrnbution of power All these enact-
ments would then be entirely different
and will bear some reference to the
present needs of the country We hava
heard criticism coming forth from all
quarters that this factor has not been
taken into consideration, that there is
no provision in this Bill There can-
not, maturally, be any provision be-
cause we have not got any policy, be-
causc we have not gven proper
thought to this matter, this most im-
portant matter

As my hon frniend there pointed
out, the entire progress of the Soviet
Union was based particularly on one
aspect, the aspect which was high-
lighted and which was given the ub
most importance, and that was the as-
pect of generation of electricity
Their entire programme and plan s
basically based on it, and the major
yardstick with which they assess their
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progres: and advancement iz naturally
the generation of power Even at pre-
sent we judge any country by how
much power it generates, how that
power is distributed, how it is being
utilised Until and unless this nation
has got a clear national policy, &
policy which s adopted and approved
by Parliament, all these enactments
would just be fragmentary and of no
real value It 18 therefore that I would
most respectfully urge he hon M-
ister for Irmgatioy and Power to ask
the Central Electricity Authonty to
take mto consideration the demands
and needs of the time, to collaborate
with other non-officials and to
formulate a policy, and I would
request the Minister to take that policy
statement to the Cabinet and place
#hat policy regarding ke generation
and distribution of power before this
House I hope this will be done

The hon Minister made a statement
as to what they are doing about small-
scale ndustries, and I was a lttle
surprised and a little amused to find
headlines being struck in some papers
regarding the subsidy which 1s being
given to the small.scale industries

The Minister of Irrigation and
Power (Hafix Mohammad Ihrahim):
Not at my request

Shrf Harish Chandra Mathur: This
statement 1s being made all the time
by the Mimister of Industries and I
have been asking them at every meet-
ing whenever this point 1s raised to
let me know the figure, the amount,
which has been given in sybaudy dur-
ing all these five years to all the
small-scale industries in all the various
States You will be surprised that it
Is & few thousand rupees I say it is
2 huge joke against that industry, the
small.scale industry It has given the
oountry & very false impression that
so much is being done for the small-
scale industry when, ag a matter of
fact, during all this time you will find
only a few thousand rupees have been
given by way of subsidy 1Is that the
satisfactory way of solving the prob-

({Amendment) Bill

lem? Is this how we are gong 1o
implement our national policies? Is
this how we are gomng to gave xuupetus
and initiative to the small-scale indus.
try?! We will have tb decide what s
goin€ to be our treatment of the
various places

We do not know, even after thaee
11 years, when we are in the midst
of the Second Five Year Plan, what
are the rates of electricity in different
parts of the country We have, as w»
matter of fact, made cement as well
as steel available to all the parts of
the country at a uniform rate The
steel which 1s imported and the steel
which i3 manufactured in the coun-
try 1s available at Rs 800 per ton in
Calcutta as &lso at Jaipur “Why'—
because, otherwise there cannot be =
dispersal of industries, otherwise,
there cannot be a development of
industries all over the country, it
would be only lopsided But power
is much more important than steel.
Steel 1s required only 1n a particular
sector of industry, steel 13 required
only to a smaller extent, but power
1s necessary in every little mdustry,
We have not taken this smportant step
so far as power 1s concerned

There are certain places where even
to the small-scale mdustry power is
available only at eight annas a umit.
Do you think any indostry can develop
1 that area, when power is available
at 1} annas or at a cheaper price else-

where?

All these anomalies are there simply
because we have not got any real
pobcy which has got to be imple-
mented I need not go into it further
This lack of policy has resulted in so
mAny anomalies, 50 many dficulties
and has handicapped the growth and
development of the various parts of
the country in different ways The
policy statement should also take into

consideration nationalisation and alr
other factors

Another matter which was referred’
to was the Electricity Boards. We
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have given certain preferences to the
Electricity Boards in this particular
enactment. I should like to have from
the hon. Minister a little appraisal
about the working of these Electricity
Boards This very enactment tells us
that they stand for the Electricity
Boards, this very enactment tells us
that they want to give a certam pre-
{erence to the Electricity Boards, May
1 ask the hon Minister what his ex-
perience is of the Electricity Beoard
here in Delhi itself? Is it not now in-
tended to wind up the Electricity
Board and run it departmentally or
try some other ways?

These Electricity Boards have oeen
hardly a success anywhere, Instead of
going by certain fads and gong in
that particular direction, 1 think, be-
fore this enactment was made, a sur-
vey and assessment should have been
made and material made available
to this House as to whether these
Electricity Boards have been a success
and whether we should pursue that
policy and give this preferential treat-
ment to the Electricity Boards

Even this very enactment envisages
that the State Government will give
first preference to the Electricity
Board, and if the Board does not take
up the concern, the State Goven.
ment itself will take it up, wnich
means that certain concerns will be
run by the Elcectricity Board and cer-
tain concerns will be run by the State
Government. If we have come to a
certain conclusion, then we must foel
that at least in a particular State wul
the power generation and distribution
should be in the hands of the Electri-
city Board. There is no question +f
the State taking it over. Otherwise,
we will have iwo paraliel b~dies, cer-
tain sections being run by the State
departmentally and part of the gene-
ration and distribution being done by
the Electricity Board which would be
® highly unsatisfactory state of affairs.
And this highly unsatistactory state of
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affairy is envisaged and encouraged
this enactment. Even if they w

to continue these Electricity Boards jn
their scheme of things, even if they
wanted first preforence to be given *o
Electricity Boards, at least it should
Lave been provided that the State
will not take over, the State will not
be given any priference. Let there be
cither of the two, the Electricity Board
and the private entrepreneur or the
State Government itself. Otherwise,
we will create sc many complications
and so many difficulties

Then, the question of the associa-
tion of MPs was referred to by cer-
tain Members. I db not know whe-
ther the association of MI's in the
Central Electricity Board 1s at all use-
ful I do not understand what v ew-
voint 13 going to be brought up by the
MPs I can undrretand the association
of the MPs in ‘he Central kicetrieity
Authonty where policies are to be
formulated, and I wouid strongly urge
e hon Mimster to revise the com-
posiion and the structure f the Cen.
‘ral Electricity Authority ad asso-
tiate not only c.rtain MPs by~ cortain
other non-officinls who wou'd be a“le
i0 asvist the Gove rrment = formulat-
ing a correet policy Actually f you
gr through the pravimons of this Bull,
you will find that MPs and MLAs are
rarticularly disqualified f~.m being
Members of any of these State Electri-
titly Boards As a matter of faet, so
{ar as | am concerned my personal
‘iews are very clear i L.;, matter
that the MPs should never be asso-
ciated on any of the directorates of
these public enterprises. But it M.Ps.
sre to be associated with ~ther public
enterprises—we are havi:g sc many
of them now—I do not see what justi-
fication there is to debar Government
from having M Ps on the State Elec-
tricity Boards WMy objecticn and a
very strong objection, is based on the
fact that these bodies are . executive
bodies; they take executive decisions;
they take executive responsibilities,
and, therefore, no MP. or MLA.
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should be amociated with it But how
are these bodies different from other
public enterpriyes? They arve also
executive bodies; they take executive
decisions I think it i1s time that the
Hon Minister, in consuMation wnth
his Cabinet friends, comes to a defi-
nite decwsion as to how these boards
are to be constituted for the public
enterpnses If on the boards in the
public enterprises in other sectors,
they are going to associate M P.3 anJd
non-officials, then he cannot make an
exception in this case

14 hrs.

Here, in the case of these boards,
Government have gone a step forward
It 15 not merely a siting 8rF or
MLA who cannot be a member of
these boards but even one who 1s not
a sitting MP or MLA but who had
been an MP or MLA six months
varlier cannot be a member of these
boards, unless and until he has Jeft
the legislature for one year, he 1s dis-
«qualified from becoming a member [
do not very much appreciate why this
particular distinction has been made
80 far as the State Electricity Boards
are concerned, which have been re-
ferred to m this particular enact-
ment

Then 1 want to invite the attention
of the hon Minister to the verv lop
sided development of electric genera-
tion There are certamn areac which
are <aturated while there are certain
other arcas which are completely
starved, and for which m the First
Plan, there were no schemes, and
the Second Plan also, there are no
schemes The result 1s that the entire
development is absolutely lop-sided

We would hike to know from the
hon Mimister whether Government
have at least got anv scheme in this
regard, whether they have given any
consideration or thought to thus matter,
as to whether we are to proceed in
the same old manner and have a lop-
sided development m this country, or
whether they have got anything mn
their view, saymg that in the Thard
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Five Year Plan, any particular distnet
Which 1s not served by any of the big
Projects will have a 10,000 k w set, s0
that the needs of that particular dis-
ttict are satisfied to a certain extent

t present, there are entire districts
With five hundred to six hundred wil
lyges, which are completely starved.
nd no development s talang place
In those areas So, Government must
Cvolve a certain policy to see that at
'east those places where there are no

1g projects comung up are given some
Qonsideration, and some scheme 13
“volved for those places

1 would now wind up by saymng that
this amending Bill which has only
taken into consideration certain wery
thsignifficant{ matters sfiould He recon-
Sidered after a real national policy for
the gencration and supply of electric
bower has been formulated We
Should have a clear picture of the
Whole position; at least, we expect the
hon Minister to place before this
House a policy statement in the first
Instance and then we shall see what
further amendments should be made

oft pom oy (I3we)  fodt wfhet
wERT, ™ T & waw g gy ataw
AT ANE | v ww @,
gwiAT ST O A § w7 A .
az § v T ¥y 1 wx ava fad
fafaes qrm @ fagwa & oF w€a7

gHtamarmefrwlmg
AR A A ¥ uf § | A 29w
Mwe ot W ® Pfnfed
AT ¥ IAAT ST A Y 47 foper
fe aTeaw Fore w7 § v Ay v
2 T W i Wi aw 77 e
e g, Jwr fg g wgw A v
ot 3ET W A o Wy 3, weAwe
¥ o qifaEr §HT F1fge fs iy & O
srgaw fad S § A A g 6%
qafaw e 7 fa oy, witfe faorelt
%T IV QW ¥ur Kifae I § ) qaw
FC Wl et w1, w wdt w
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T & W W v o AR §, o
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HBafizs Mohammad Ibrahim: Mr.

‘ﬁm =Y T g3y t EICE Deputy-Speaker, since yesterday uptill

WM—A4Y T S0 AT T w9 mwwehvebmwm
which troduced 1n

mmﬁiiﬂ‘(ﬂmﬂﬂ*ﬂ wlthth:uu::nndmmtofthe Inaan

Fdam 2 W 1 Electricity Act of 1910. I am ghd to

say that so many speeches made dur-
ot g wrem e 7 &g fe ing the discussion were very construc-
e Ao e et 14 G, e e e ol e
wengfemgraa g et g fs them.
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1t is clear now that within the short
campass of time available to me at
present it will not be possible for me
40 cover the entire fleld which has
been traversed here during the dis-
cussion. T will only try to deal with
certain points which have been raised
during the discussion in order that I
may be able to tell the House through
you about the intentions and polivles
of Government in regard thereto,

My hon. friend, Shri Harish Chandra
Mathur, raised a very important ques-
tion—1 am very thankful to him for
that. Of course, there should be a
formulation of policy; in regard to
that, the Electricity Act of 1948, as
Tead oul hete, e el 2 dheat TEUW-
sion. But at the same time, he already
knows, as he indicated when he
wrote me a Jetter and I replied, that
we are taking certain steps. I hope
that in the near future we will be able
to do something in_this connection.

Sir. yesterday in my speech 1 refer-
red—rather hinted at it—that we are
intending to amend this Act of 1948
also. It will be examined and where.
ever it is found necessary, in order
that the provisions may cope with the
present day needs, amendments will
be introduced and the improvements
suggested by the hon. Members of
this House will also be taken into
consideration.

During the discussion one of the
points raised relates to nationalisation.
In my opening speech I said some-
thing about that. On hearing the
speeches which have been made on this
question I have come to the conclu-
sion that the opinion of the hon.
Members in regard to nationalisation
is the same as I expressed myself.
What I expressed was that electricity
being an essential service jis a fit
subject to be nationalised. 1 pointed
out only that on account of the
paucity of funds required for all sorts
of expenditure in regard to the
development of this country it would
not be possible to provide as much
money as may be required for this
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. Therefore, this sort of policy
cg#n be started and continued at a slow
speed. Wherever and whenever it is
pessible it will be done. Wherever it
is seen that a certain licensee is not
sipPplying as he ought to do, then
nationalisation will come. I wish that
the day may come soon when we
nationalise it entirely and the whole
tping will be in the hands of Govern-
ment for the benefit of the public
here.

Another point which has been
raised relates to the cheap supply of
electricity for agriculture and small-
scdle industry. I said yesterday that
1 quite agree with that. There have
WL mmnnicatinns  htvvas tha
centre and the States at present on
this subject. In that connection I
egid that as far as the formula
embodied in the Act of 1948 standing
in the way of doing something iz
concerned, I am going to examine
that position. If it is found possible
then we will be able to do something
a)so for that. As far as the help of
the State is concerned, we are pre-

red to do that 1 said yesterday
that the Centre will participate in
the subsidy which shall have to be
given for the purpose of reducing the
pld'ces of electricity for small-scale
industries and for  agriculture.
(Interruptions),

Shri P. R. Patel (Mehsana): How
msny States have implemented this?

flafis Mohammad Ibrahim: The
question of implementation by the
gtates does not arise at presend
because we have written to them
only recently. This offer had been
msde to them in the month of june

only.

An hon. Member: Why so late?

fafiz Mohammad Ibrahim: There-
fore the question of implementation
do#s not arise now, One thing is
certain; that is, it will be implement-
ed without the interference of the
Central Government or anybody elss.
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H you examine the achedule of
prices of electricity In each State you
will come to the conclumion that each
State is chargng much leds in the
case of agriculture and small-scals
industry than in the case of domestic
uwse I have the list with me and if
I read it it will take time I do not
think it 13 necessary for me to read
it out If any hon Member wants it
1 wiall furnish a copy of 1t to hum

Shri Nagi Reddy (Anantapur) It
is better to circulate 1t

Hafis Mobammad Ibrahim: At
present I am presenting it only Zfor
the purpose of showing that as far as
the small-scale industry and agricul-
ture are concerned, the consideration
that 15 being asked for in this House
15 already being paid by the States
or by the Centre

Shri Harish Chandra  Mathur. |
think there 13 some msunderstand-
mng The question 1s that the smali-
scale mndustry 1s not getting even the
treatment which the big 1ndustries
are getting Power 1s being supphed
to big industries at a much lower
rate than for the small-scale indus-
tries So far as home consumption
1s concerned 1t 15 quite clear

Hafis Mohammad Thrahim+ Therc
15 no question of home consumption
By reading this schedule 1 have come
to the conclusion I have expressed 1
will ask my hon friend Shri Mathur
to sit with me and discuss it with me
If st 18 wrong 1 will correct 3t I do
not deny that prices have to be
reduced for small-scale industries
and for agriculture

Shri Harish Chandra Mathur. We
are satisfied

Haflxr Mohammad Ibrahim 1 think
this 15 enough to satisfy the House

Shri P. R. Patel: Is the price of
electricity the same or less for big
mdustries as for domestic purposes?

Mr  Deputy-Speaker: The hon
Member wants to know whether the
price of etectricity supplied to Ddig
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industries is Jess than the price that
is charged for domestic purposes.

Hafls Mohammad Tbrahim: It may
be 30, I do Dot “deny becwuse 1 have
not exammed that

Shri Naushir Bharucha: It 13 not
0

Hafiz Mohammad Ibrahim: But I
will examine the whole question
After examination whatever is posm-
ble will be done

Shri Harish Chandra Mathur: That
1s right

Hafix Mohammad Ibrahim: Then
there was a complaint in some
speeches that the rural area has been
neglected I can say that prior to the
First Plan no thought was ever
bestowed by any Government any-
where 1n India on the electnficabon
of the rural areas—] mean the
villages But, in the First Plan the
idea was entertained and prelimunary
steps were taken mn order to decide
what has to be done, how itis to
be done and how far it can be done
All these questions were considered
Duting the Second Plan there has
been electrification of 7,985 willages
50 far 1 do not say that it 1s satis-
factorv I do not say 1t 1z much But
what I mean i1s thus Steps have been
taken and we have gone towards that
side 1n order that villages may be
provided (Interruptions)

Shn P R. Patel. When he says
that the rural arcas are looked after,
I want to know from him why the
project that was to be implemented
in the First Plan was not implement-
ed That 1s the rural area

Mr Deputy-Speaker: He himself
has admitted that not much attention
was paid durmg the First Five Year
Plan

Shri P R Patel. That was put by
this Government, why was it not
unplemented?

Hallz Mohammad Thrabbm: I
conceded that during the First Five
Year Plan not much attention to this



that we develop it as expeditiously
as possible. (Interruption).

From one speech at least it appear-
ed that this amending Bill  has
favourable provisions for licences, 1
want to point out thus I will draw
the attention of the hon, Members to
a few provisions in 1t from which 1t
will appear that no provisions detri-
mental as far as the personal
jnterests of the lhicensees are concern-
ed are embodied 1n this They are
embodied in this Bill [ requested the
hon. Members not to wview these
matters from this point of view and
think that the Government 13 pro-
licensees or pro-anybody or aganst
anybody. Government has to serve
every citizen and has to take interest
i every citizen; it should be impar-
tial whatever 1t may be deemed to
be. Now, the period of the licence
has been reduced Is that provision
m favour of the lLicensee? So far the
licence could not be amended with-
out his consent Now 1t can be done
without his consent Other control
measures are provided here and they
may be wused against hm. His
security can be forfeited if certamn
things happened There 15 also a
new provision, Whatever was paid
by the consumer will be deducted
out of the compensation which will
be paud to the licensee. The requred
number of consumers has also been
reduced from 6 to 2. Much has been
said about this yesterday and today;
it hag been said that one person
should be allowed to apply for it
Yesterday, I have ponted out that
in the non-compulsory area a
licenaee is forced to supply if two
persons will apply. He will ask the
people there and give notice and
ascertain whether anyone else
wants supply. If he receives
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two applications, he will supply.
I an area is potemtial, why

not two people be there? If
i\ g potential area, one man is
living and if he wants electricity, it
Will never be impossible to find out
2hother person, There will be no
dificulty. It will be easmer than
Defore

Shri Braj Raj Singh (Firozabad):
z? not accept my amendment
n?

Hafiz Mohammad Ibrahim: Do
these arguments lead to the conelu-
Sion that the amendment 1s neces-
Sary? It does not mean that the
2mendment should be accepted.

As regards the 15 per cent which
Will be allowed to the licensee, much
his been said about 1t But thus 15 per
€ent 1s only in name. If calculation is
Made, 3t will probably be reduced to

per cent net Therefore, it is not
2 thing which should be objected to.

Shri Panigrahi: How does this 15 per
€tnt come to 2 per cent?

Mr. Deputy-Speaker: It would be
Clear to the hon Member if he wats.

Hafix Mohammad Ibrahim: Two
1ings were saxd ahout UP I do not
think that 1 should say much about
em because the persons who said
:‘icm are not heie and so I leave them
t

Shri Harish Chandra Mathur: The
UP Chief Mimster has explaned it
fully 1n the Assembly the other day.

Hafilz Mohammad Ibrahim: Not that
thing It has been said that a tenant
May not be able to avail the convenie-
Nte that is going to be provided by thig
Byl At the time of vacating the
l-lm_ the electricty installation mey
By there The owner may not pay
for it and take 1t over. The tengwt
May not also be allowed o taks, it
8%ay. That was the explanation
Biven. I think we,.shoyld hot qopeern

Olrselves with; that pagltion: )
dy will know the M
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faking eleciricity: what may happen or
what may not happen Omne will take
action in regard to this matter with
oben eyea He is not the owner of the
house When he vacates the house
owner would rather force him to
restore the house to the same comndi-
tion mn which it was found when he
eccupied it e may take it away or
there may be some compromse
between the two On this ground 1t
should not be said that the tenant
should not be allowed tc take
electnicity So many are engaged in
industry, they are earning their income
out of industry, they are helping the
country with that industry They are
hiving m the house of others For the
industry, electricity 1s required but the
owner does not allow that 1 came
across several such cases in UP where
the tenants were not allowed by the
owners to take electricity So, I think
it is very necessary and in the interest
of the development also this provision
should be there It should not be
opposed

Shri Harish Chandra Mathur spoke
about the Members of Parliament
being members of the ¢lectricity board,
provided under the Act of 1948 The
only function assigned to that board 1s
to make rules and the rules framed by
that board will be placed before this
House. That will be considered by the
Members of Parhament and in that
way Parliament will have the supreme
authority (Interruption.)

An Hon. Member-
always supreme

Parhament 1

Hafiz Mohammad Ibrahim. Then
why 15 1t degrading itself? Why are
amendments proposed that the Mem-
bers of Parliament should be given a
place among the members of the
electricity board  (Interruptions)
There should be no such amendment
I do not accept them

Shri Narayanankuity Menon
(Mukundapuram) Regarding the
UP. affair, he has said that the hon

e
3
%
3
i

vaford aft arllar fon o Y agar
£TIT &7 9T 1 F 7 A Wy qg gL
aifgur & srara & a1 faeg) & fis Fegme
9 o qud S w art F wgyown

He spoke only about a very small
pomnt 1 did not think it necessary
even to contradict that, although I
knew what was the posiuon His m-
formation on that point i1s not correct
tpat they refrained from purchasing
pecause they have to make heavy pay-
ments  There may be so many things
oft account of which onc may refrain
gyom doing something I do not think
tpat 1 should disclose a UP matter 1n
tpis House That was not the position
| was saying about electricity com-
plmnt.s One hon Member raised a
question dabout Rihand Dam

Shri Braj Raj Singh: It was 1 who
r#15ed the question about Rthand Dam,
and I am hcre to hear fiom hum some-
tping about that

Hafiz Mohammad Ibrahim: I am
ufraid my hon friend’s information is
only hearsay, received from others 1
wds trving to contradict only those
who had got firsthand knowledge But
gor the benefit of my hon friend I
may point out that today the entire
agea which was gomng to be served by
pthand Dam 18 served by electricity
puring my stay there three or four
power stations have been constructed
and they are going to supply power to

and every district That area
js not suffering now. The idea of
d Dam was entertained in the
your 1048, twelve years ago. At that



737 indian

time sn area was fixed in regard to
that project, to which area that elec-
tricity will be taken in order to benefit
those people, But now the position has
changed. So far U.P. has got no big
mdustry I it 1s advantageous for
a State to have a big industry and a
small industry—both-—and U.P. tried
to have a big industry there and for
that purpose 1t gives any part of its
generation work, 1 do not think it can
be objected to As far as the suffering
of those people in regard to electri-
city 1s concerned, I was going tn point
out—in my face he should have said
that that i the part which 13 not
served today by electricity and which
was gomng to be served by Rihand
Dam-—that the Rihand Dam area is

el by dietinoy Yobay.

ft wo wro ey (w=¥h) - 7
arrerdt & aty qv 3 ST SRR
g fe oo gov x2w 7 faed ) ©
wEw (xdra & fad faortt famr ot
g

piee qrewe e qw A A
ag ¥ wrw T4 & fe faad et &y
&k g1 9 Wy ¥ q1A § I AR
gidferdaisarrg g A f
agy #Yf Y 7 a1 $2 7Y Ny Ay Fawh
Haf g

S W giF . U7 NI AT
dferna g femr 2 fe T@a @
st faoreit fazar wvoft w7 & sraafy
a wret ¥ 7 /) A w7 € A,
T g A R

Tiee gpwx gamm g8 QI
VAT AAFIAIFTL I 4F &1 39
FIR A @R A &1

Mr. Deputy-Speaker: The guestion
is:

*“That the Bill further to amend
the Indian Electricity Act, 1910,
ag reported by the Jont Comnut-
tee, be taken into consideration”

The motion was adopted.

SRAVANA 14, 1881 (SAKA) Electricity 738

(Amendment) Bill
Mr. Deputy-Speaker: We shall
now take up the Bill clause by
cia®e The Question is:

“That clause 2 stand part of
the Ball"

The motion was adopted.

Clause 2 was added to the Bill
Clause 3

pir. Deputy-Speaker: Are there
any¥ amendments to clause 37

ghri P, R. Patel: Sir, I beg to
mcVe

f’lﬂe sr""‘
after line 5, add—

“r0),  ‘empll. spala  ndAnatey
means an industry worked by
glectrical energy on a motor of
not more than 10 HP.” (54)

Sir, this amendment 18 meant only
to define a small scale industry The
intention 1s that cheap electricity be
gven only to very small industnes.
I do not want to say anything more
or this pont

Mr. Deputy-Speaker:
been sad

Shri Naushir Bharucha: Sir, I
desire to move an amendment

Mr. Deputy-Speaker: When was
the notice given?

Shri Naushir Bharucha: Itis
amendment No 16, Sir, but I want to
move 1t 1n a slghtly modified form.

Mr Deputy-Speaker: I am told
that the Government 13 prepared to
actept 1t with a lttle modification.
He¢ may move 1t

Enough has

Shri Naushir Bharucha: I am
moving 1t 1 the modified form, I
beg to move,

Page 8, line 8,—

add at the end—

“and includes any Board which
functiong in that State under
sections 6 and 7 of the said Act”
(18).
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Mr. Deputy-Speaker: Is the Gov-
ernment accepting this?

The Deputy Minister of Irrigation
and Power (S8hri Hathl): Yes

Mr. Deputy-Speaker: Then I shall
put that first The question is,

Page 3, line 8,—
add at the end—

“and includes any Board which
functions mn that State under
sections 6 and 7 of the said Act”
(16)

The motion was adopted

Mr. Deputy-Speaker: I shall now
put amendment No 54 The question
is:

Page 3,—
after line 5, add—

“{11) ‘small scale industry’
means an mndustry worked by
electrical energy on a motor of
not more than 10 HP" (54)

The motion was negatived.
j'Ml'. Deputy-Speaker. The question

“That clause 3, as
stand part of the Bill"

The motion was adopted

amended,

Clause 3, as amended, was added to
the Bull,

Clause 4

Mr. Deputy-Speaker: What are the
amendments o clause 47

8hri Panigrahi
to move

Page 3,—
omit lines 30 to 32 (1)

(Pur1) Sir, ] beg

Shri Bupakar: My amendment No
51 is the same as amendment No 1.
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Shri P, R, Patel: I beg to move:
Page 3,—
for lines 30 to 32, rubstitute—

(1) n item (1), after the words *“in

respect of the supply of energy”, the
following shall be nserted, namely —

“which in case of supply of
encrgy for agriculture and its
allled works and also for small
scale industry shall not exceed 10
naye paise per umt” (55)

Shri Panigrahi: Sir, T just wanted to
submit that the provision for iate
regulation exasted in terms of clause 11
and the Schedule to the Indian Elec-
tricity Act, 1910 After the passing of
the Act of 1848, a_clear profit or rea-
sonable return 6 per cent was
allowed So, it was decuded to forego
this provision in clause 11 and the
Schedule to the Indian Electricity Act
of 1710 But Sir, I would hke to sub-
mut that this 8 per cent net profit is
enabling the electricity undertakings
which are worked privately to mani-
pulate their accounts to such an extent
that, even if 1t 1s possible {for the
State Governments or their inspectors
to check their books of accounts, what-
evar profits they earn always come
within the margin of 8 per cent with
the result that the rate chaiged per
unit of eleetrieity can never be redue-
¢d I can just cite one instancc The
rates which are being charged for the
last 40 years by the Octavius Company
in Cuttack—it has got two power sta-
tions one at Cuttack in Orissa and the
other m Bihar—are s1X annas per unit.
For so many years, 1t has been giving
more and more dividends and earming
more profits, but their books show
that they are ecarning a profit within @
per cent 'Therefore, they charge six
annas per unit in Cuttack It s now
geiting the bulk of its supply of eler-
inaty from Hirakud at a very cheap
rate of 10 naye pmise per unit But
after getting electric supply for 10
nP per unit from Hirakud, it still goes
on charging sx annas per unut at
Cuttack So, I would submit that the
old provision should also be retained,
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that is, the provision about fixing a
maximum price limit. So, with a view
to this aspect of the matter, 1 have
moved this amendment.

Shrl Supakar: I shall be very brief
in view of the fact that I have append-
ed rather a long Minute of Dissent on
this particular point. Apart from those
arguments in the Minute of Dissent, I
may say that after the 1948 Act was

, the Advisory Board was formed
in the year 1953 to go into both the
Acts of 1910 and 1948 and it must have
arme into the action and reaction of
this partwlar scclion, section 3, and
clauses X and XIA in the Schedule in
the 1910 Act and also section 57 and
Schadules VI and VII of the 1948 Act.
Even after a thorough study of these
two apparently conflicting standards,
as is suggested by the Government,
they did not suggest any amendment to
the Act of 1910.

Now, we are told that unless we do
away with the clause regarding the
limits of price there will be an incon-
sistency. But I would submut, as 1 have
submitted earlier, that therc will be
no inconsistency, and we should see
that the present clause prevails
masmuch as, whenever there 15 a con-
flict, this clause gives the consumer the
rule of thumb or a ready reference as
to the amount and the rate that 1%
payable by him

On the other hand, the formulae that
are mentioned 1n Schedules VI and
VII and section 57 of the 1948 Act are
rather comphicated and it 15 not pos-
sible even for the Government to
know, as 1s our experience, on what
basis these rates are calculated. There-
fore. I would submit that rather than
domng away with the limits of price,
as is suggested 1n the present clause,
they should so adjust the provisions
under the 1948 Act so as to conform to
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to the limit up to which he is liable to
pay.

Shri P. R. Patel: I have moved my
amendment I have been very glad to
hear from the hon. Minister that the
Government intends to supply electri-
city at a cheap rate to the agricul-
tunists for agricultural use. He also
said that clectricity 1s supplied at a
lower raie for agricultural purposes
than for domestic purposes. I think
that 1» always the case everyvwhere,
and clectricity 1s supplied to bigger
industrnies at a lower rate than for
agriculture or small industries. But,
for the Minister’s knowledge, 1 want
to say one thing. When electricity is
supplhed for agricultural use, there is
a minimum charge and even though
electricity is not used in the monsoon
season, the agriculturists are charged.
That works up to the maximum charge
and thus the agriculturists have to pay
more than that which 1s charged for
domestic purposes.

At the same time, the Minister said
that the Government 1s thinking of
>upplying eclectnicaity for agricultural
uses at a cheaper rate 1 withdraw
my amendment if the assurance comes
from the hon Miruster that the Gov-
ernment will take action within six
months 1 do not think the hon. Min-
1ster considers the matter, but if he
considers the matter and promises on
the floor of the House that the Gov-
crnment will take action within six
months or say one year and supply
clectricity to agriculture and small
indusiries at a cheap rate not exceed-
ing 10 nP per umt, I will be vesy
happy to withdraw this amendment.

Mr. Deputy-Speaker: It 1s better
that he sticks to his amendment!

Shri P. R. Patel: But the Mimster
said the other day that if necessary he
will amend the Act of 1948. For this
purpose, 1if 1t could be necessary to
amend the Act of 1948, what is the
sense 1n amending the present law
whuch authorises the Government to
fix the rate of supply for agriculture
or any other purpose? I only desire
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that the QGovernment should have
authority to fix the rate of slectrical
energy supplied in the case of agri-
culture and small industries I hope
the hon. Minister will be good enough
40 accept this amendment

Bhri Krishna Chandra rose—

JAWAR WP ¥qT  HTAATT OAET
Nt aes § ?

s g W AT @ wAEAew
T

Mr, Deputy-Speaker: There are 41
lauses that ought to be pone through
within one hour which has been fixed
by the House The maximum that I
could allow in addition to that one
hour has also been exhausted There-
fore, I shall have to put to the vote
at 3 45 all the clauses that may be left.
If hon Member, want that all clauses
should be discussed they should pro-
ceed at a quicker pacec That i1s my

request

Shri Krishna Chandra. I beg to
move

Page 3, after lmne 28, insert
“(an) for clause (c), substitute—

“(c) A local authority 1f 1t 18
an applicant for the heence shall
be given preference over any
other person” (40)

Page 3, for lines 30 to 32, substitute—

“(1) in item (1), after the
words ‘“in respect of the sup-
ply of energy”, the words
“which hinut shall be kept lower
n case of supply of energy for
agriculture and also for small-
scale industries”, shall be insert-
ed” (41)

aiTHE 7AYo § ¥ 7 gAY
firar § fiw o faorelt & argdw & fod
ATWATEY W, I7 F W W waqrfdy
o oamen & Ot I w1 AR fedy
wwoft & qee § dwie feqr wd o

AUGUST 8, 1960 Fisctrickty (Amendment) 744

. wrfem e qwador : ot W
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shgerwr = & 1 o aEw
fohe fer amar §, o1 3% o frgre
w g arey §, vy A WA F orew
vt &) gy wram Wit fedt oew
& qered §  fegr mr §, e ox
axgw arz fear o §, @ Sew
wafdt gt W feft qat
AT e ¥ qwnad F o delte wff
femm o & 1 ST o g 4 B
v Bk e gy aew &
fog sveare R, oY 9a wy ffr sopely
et 9¥ gwew faar and o

FTTH § T T F AT F OF
7wt & fx srore o fafire fraer W
& aroeft fw 3l Fafae q—adt @
7 areA=ft faost &1 7> o @,
T AT TET 48 T | W g 9T
fasrr @ 7€ & 1 F I § v e
w1 gg o1 wiawrr §, I wigwre wy
FEEQT T Y, qew IT { W IR
farar o oY g 9 o & o fe
g @1 &t #@7 @ gr gam-
T % g syawrerqn & Y arEet |

15 hrs.

The Deputy Minister of Irrigation
and power (Shri Hathi): With regard
to the amendments of Shr1 Panigrahy,
it 13 known that in the 1810 Act, thas
provision of fixing the maximum rate
was kept But subsequently after the
passing of the 1948 Act, the profit of
the hicensee has been restricted by the
provision that it should not be more
than 2 per cent. above the Bank rate,
which 15 termed as a reasonable return
In no case can he charge more than
that. So, whatever the maximum the
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profit should be restricted only to that
much., In the 1910 Act, this provision
did not exist, but now with this pro-
vision which 15 restricting the profit,
that maximum prescribed limit 1s not
necessary

Regarding the other pomnt raised by
Shr1 Patel about the agricultural rates,
I think the hon Munister has amply
clarified the mntentions of the Minis-
tries of Food and Agriculture and
Commerce and Industry Up to now,
no subsidy was given by the Centre
for small-scale ndustries, but now
they have said that 50 per cent Jf the
subsidy will be borne by the Central
Government, provided the rate 1s more
than 1§ annas per umit In that case,
the Centre will bear 50 per cent
for small-scale and cottage industries
Up to now, there was no mention of
subsidy, but now we have prescribed
the rate It should not exceed 1}
annas per unit for small-scale indus-
tries If it exceeds that subsidy may
be given and 1in the subsidy, the
Centre will share half

So far as the Ministry of Commerce
and Industry are concerned, they have
menfioned the rate and this question
of sharing the subsidy But afta all
we know that agriculture 1 mors
important and there should not b. any
difficulty for the State Governmants 10
give electricity to agrculturists at a
lower rate In fact, 1n manv ca<es, 1t
15 given at a lower rate As the hon
Minister mentioned, the rate for agri-
culture 1s Andhra 14 annas Bihar 2 4
annas, Madras 9/10 anna, Mysore 3/4.
Omnssa 11 annas

Shei P. R. Patel:

What about
Bombay?

Shri Hathi: For Bombay, I will give
all the three rates 5% annas for domes-
tic consumption, 2 23 annas for indus-
try and 15 n P for agriculture.

Then, so far as the local authorities
are concerned, when an individual
Sicence has to be given, there is a pro-
vision in the 1910 Act that the State
Government will consult the local
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authorities, if they have any objection.
That objection will be considered,
repsons will be recorded and then only
the licence will be given, There 1
ample provision for consulting the
local authonties

For these reasons, I am not uccepting
any of the amendments

Shri P. R. Patel: He said that so far
as energy used for small-scale indus
tries 1s concerned, there 1S somm
scheme But is there any scheme
regarding energy supplied for agri-
culture?

Mr Deputy-Speaker: That he has
made clear by sdaying that 1t would not
be difficuit for the States te supply it
at a lower rate

Shri P B Patel: Within what time
and how?

Mr. Deputy-Speaker: If that does not
satisfy hum, it cannot be helped.

Shri Panigrahi: 1T qute appreciate
what the hon Deputy Mimister has smd
with regard to my amendment But I
would bring to his notice the report of
the Bombay Electncity Board for
1956-57 They have clearly observed
that even after fixing this reasonable
rate of return of 2 per cent. above the
market rate, which comes to 6 per
cent the Board was sgjisfled that the
rates charged were higher So, they
wanted to revise the rates, but the
licensee did not agree.

Shri Hathi: We can appoint a rating
committee

Shri Panigrahi: The rating commt-
tee was appointed and it was satisfied
that the profits were higher They
wanted to revise the rates, but the
licensees went to the courts and got
decisions m their favour for higher
profits So cven with the 8 per cent
we are giving, they are getting scope
for getting higher profits and the con-
gumers are bemng fleeced I would only
request the hon. Deputy Minister, who
38 very much accommodating, to see
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whether he can be sccommodating in
this matter also

Shri Hathi: I have nothing to add
except that the rating committee is
there which considers the question On
the question whether the profit 15 more
or less, if the courts come to a
different decision, 1t cannot be helped

Mr., Deputy-Speaker: 1 will put all
the amendments to clause 4 to the
House

Amendment Nos 1, 55, 40 and 41
were put and negatwed

Mr. Deputy-Speaker: The question

“That clause 4 stand part of the
Bi”,

The motion was adopted
Ciause 4 was added to the Bill
Clause 5 was added to the Bill.

Clanse §— (Insertion of new section
44A4)

Shri Panigrahi. I beg to move
Page 5, omit lines 5 1o 8 (2)

This relates to the provision which
says that—

*“the consent of the licensee
should be taken before the under-
taking 1s taken over”

This really gives a power of veto to
the licensee and the redeeming feature
embodied 1n new section 4A 1s nulli-
fied by this provision I would, there-
fore, submit that this may be deleted

Shri Hathl: If the licensee 1s unrea-
sonable, then the State Government
can go ahead and take over the under-
taking

Mr. Deputy-Speaker: The hcensee 1s
to be consulted first and an attempt
made to secure his consent But if he
refuses to give his consent and is
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unreasonable, then the State Govem-
mant can go ahead without his consent
even,

Mr. Depaty-Speaker: The question
15

Page 5, omit lines 5t0 8 (2)
The motion was negatived.

Mr Deputy-Speaker: The gquestion
1%

“That clause 6 stand part of the
Bm”

The moton was adopted.
Clause 6 was added to the Bull

Clause T— (Vesting of the under-
taking in the purchaser)

Shri Naushir Bharucha. I move
amehdments Nos 19, 20, 21 and 22 One
amendment 15 the same as a Govern-
ment amendment I beg to move

(1) Page 7.—
after hine 14, add—

“Provided that where the
hcensee 15 required to deliver the
undertaking pending the detumi-
malion and payment of the pur-
chase price of the undertaking, the
State Government shall, 1n wswung
such notice undetr above sub-
section, also specify therein—

(a) the reference to arhitra-
tion of the question of valuation
of the undertaking and any
difference of dispute relating
thereto, and the time, not
exceeding four months, for the
completion of the arbitration
proceedings,

(b) the amount by way of
interim payment which the pu-
chaser shall pay to the licensee
withun one month of the delivery
of the undertaking;

(c) the period, not exceeding
sux months from the date of

delivery of the undertaking
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within which the balance of the
purchase price shall be paid;

(d) payment of interest after
the expiry of the above period
of six months at the rate of three
per cent. per annum above the
current Bank rate” (18)

(2) Page, 7, line 24,—
after “the aforesaid date” mserl—

“gr such further time as the
State Government may choose to
extend” (20)

(3) Page 8, Iines 18 and 21,—

omuy “reduced in either case by
the value of contributions made by
consumers towards the cost of con-
struction of service lines or other
capital works” (21)

(4) Page 9.—
after line 23, odd—

“pProvided that the value of the
assets shall be increased by an
amount cquivalent to the tax, if
any, which the undertaking would
be liable to pay under section 10,
sub-section (2), clause (vu) of the
Indyan Income-tax Act, 1922 after
taking into account the halance, if
any, in the Tariff and Dividend
Control Reserve created under the
Electricity (Supply) Act, 1948".
(22)

Shri Panigrahi: I beg to move

Page 6,—

for lines 29 to 40 substitute—

“(dy if the State Electnioity
Board 15 not willing to purchase
the undertaking, the State Gov-
ernment 1n any case where the
local authonty referred to n
clause (b) 1s willing to purchase
the undertaking shall by notice
in writing require the heensee to
sell and thereupon the licensee
ghall sell the undertaking to that
local authority;
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(e) if the State Electricity
Board 1s not willing to purchase
the undertaking and the local
authority 1z not willing to pur-
thase the State Government
shall have the option of pur-
thasing the undertaking;” (4)

Shri Hathi: I beg to move:
(1) Page 6,—
for lines 1 to 8, substitute—

“5 (1) Where the State Gov-
ernment revokes, under section
4, sub-section (1), the licence of
a4 licensee” (36)

(2) Page 7.—
after line 14 add—

“Provided that in any such
case, the purchaser shall pay to
the licensee, interest at the Re-
serve Bank rate ruling at the
time of delivery of the under-
taking plus one per centum, on
the purchase price of the under-
laking for the period from the
date of delhwvery of the under-
taking to the date of payment of
the purchase price™ (37)

(3) Page 9, lines 18 to 21,—

vmt “reduced in either case
by the value of contributions
made by consumers towards the
tost of construction of service
lines or other capital works™ (38)

(4) Page 9—
for hne< 28 and 29, substitute—

“other than (1) a generating
station declared by the licence
not te form part of the under-
laking for the purpose of pur-
chase, and (n) service lines or
Gther capital works or any part
thereof which have been cons-
tructed at the expense of consu-
Mers, due rcegard” (39)

Shri Krishna Chandra: I beg o

move

(1) Page 6. line 22—

for ‘“whole"” substitute “major
Portion” (42)
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(2) Page 4, line 37—

for “twenty” substitute “ten”. (49).
(3) Page 10—

omet lines 8 to 6,—(44),

{(4) Page 10, line 4,—
for “"twenty' substitute “ten” (45)
Mr Deputy-Speaker: Amendment

No. 44 19 the same as Amendment
No. 11

Shri Naushir Bharucha 1 do not
desire to take the time of the House
1 have a&lready referred to my
amendments in the course of my

speech

Shri Sapakar: Regarding Govern-
ment Amendment No 36, during my
speech earher, I have said that this
is rather an over-simplification which
may lead to complications in future
‘Therefore, may I suggest to the Gov-
ernment to reconsider 1t* Even if
they do not propose to drop 1t now,
will they at least reconsider it and
see what will be the repercussions of
the over-simplification at a later

stage?
st yow wwr gy fafaer
7 wxaam & fe Swa ogfvd
Tregr 9v wfaEy fwm amm fe
TH Y% qEeTer A AET & 1 A qoAry
gy t fix I®T ARAW AT wlwd o
®< W a7 T gz § feargae
ww ¢ fear smar § e fan s
gt I oy wow AT AT @
w faw 7 o W o\ ¥ w= o0y
wifea § fx 38 sew oo W
o g fawd ax 7 qont W
qu &7 wrar ¢ Wk v afan wre
gt w1 &5 N7 & fgewr o 39
o gurfcdt ¥ o & ag e g
v fox wee qorfed w1 a3 Wiam
-t Q) o vz g & fe e
ofcr wrs gears wr wfiewre s avew

Shri Panigrahi: I have already
moved my amendment No 4 to zub-
stitute lincs 29 to 40 Now I am mov-
ing my amendment No 7 to that
clause I hope the Government will
accept both my amendments.

1 beg to move,

Page 9, hnes 8 and 9,—

omit “or intending purchaser” (7)

Shri Hathi. So far as amendment
No 7 1s concerned, I think the omus-
sion of the woids "or intending pur-
chaser” may be accepted.

So far as amendment No 4 15 con-
cerned, we do not accept the amend-
ment I think we¢ have very clearly
stated that the first reference will be
to the State Electricity Board, then
the State Government and then the
local authority Thercfore we are not
prepared to accept 1t

Regarding Government amendment
No 36, Shri Supakar <aid that over-
simplification mught complicate mat-
ters As it 15, under section 4(1) (c)
some procedure 13 adopted and for the
remaimnder another procedure 15 adopt-
ed We want to have th¢ same pro-
cedure for all the case Even if there
1s a default the procedure should be
the samc—a notice will be given and
all that Therefore, we want to have
a uniform procedure 1 do not think
there 1s any complication

Shri Supakar: The previous one
was mmpler

Bhri Hathi: Previously there were
two categories Now we have one
category for all casea
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So far sz amendment Nos. 38 and
39 are concerned, we are only taking
them from the present place and keep-
ing them elsewhere That 1s the only
thing.

So far as Shr; Bharucha's amend-
ment about gaving 3 per cent 1s con-
cerned, we are putting it at 1 per
cent We cannot accept the amend-
ment to make 1t 3 per cent We can
appreciate the difficulty that when
once the undertaking 1s sold the arbi-
tration might take some time and the
man may not get his money for a
long time He has to wait for that

Shri Naushir Bharucha: The Gov-
ernment 15 notorious for not paying
the money in time

Shri Hathi: No, but we think we
should leave 1t at 1 per cent

Mr. Deputy-Speaker: The ques-
tion 1s

Page 6—
for lines 1 to 8, substitute—

“S (1) Where the State Gov-
ernment revokes, under section 4,
sub-section (1), the licence of a
licensee”  (36)

The motion was adopted.

Mr. Deputy-Speaker.
18,

The question

Page 7,—
after line 14. add—

“Provided that in any such
case, the purchaser shall pay to
the licensee, interest at the Re-
serve Bank rate ruling at the
time of delivery of the wunder-
taking plu. one per centum, on
the purchase price of the under-
taking for the pernod from the
date of delivery of the wunder-
taking to the date of payment of
the purchase price” (37).

The motion waz adopted.
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Mr. Deputy-Speaker: The question

i H
Page 8, Lnes 18 to 21,—

omit “reduced in either case
by the value of contnbutions
made by consumers towards the
cost of construction of service
lines or other capital works"”
(38).

The motion was adopted.

Mr, Deputy-Speaker: The question
18;

Page 9, —
for lines 28 and 29, substitute—

“other than (1) a generating
station declared by the lLicence
not to form part of the under-
taking for the purchase of pur-
chase, and (1) service lhnes or
other capital works or any part
thereof which have been construc-
ted at the expense of consumers,
due regard” (39)

The motion was adopted.
Mr. Deputy-Speaker: The question

o 18!

Page 9 lines 8 and 9,—

omut “‘or intendung purchaser”. (7)
The motion was adopted.

Mr. Deputy-Speaker: Amendment

No 21 i1s barr-d, because amendment

No 38 has becn accepted 1 will now

put the rest of the amendments to
the vote of the House

Amendment Nos 19, 20, 22, 40, 42,
43, 44, and 45 were put and negatived.

Mr. Deputy-Speaker: The question
is:

*That clause 7, as
stand part of the Ball"

The wmotion was adopted.
Clause 7, as amended was adopted

Mr. Deputy-Speaker: The question
is:

“That clauses 8 and 9......

amended,
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Shri Panigrahi: What sbout section fShri  Naushir Bharwcha: My
7A? 1 have an amendment relating amendments are sel-explanatory.

to section TA which I want to move.
Mr. Deputy-Speaker: 1 supposs
+«  Mr, Deputy-Speaker: Section #A 18 Shri-¥rishna Chandra's amendment is v
part of clause 7 which we have al- algo self-explanatory

ready adopted Now the question is: Sbrl Krishoa Chandra: 1 do not
“That clauses 8 and 9 astand went to say anything.
pistaf (he B Ms. Depaty-Speaker: Does the bon.
The motion was adopted. M:nister want to say anything?
Clauses 8 and Bat:::.-re added to the Shri Hathl: No, Sir, we do not
accept the amendments
Clauses 10 to 14 B:.:;:re added to the Mr. Deputy-Speaker: 1 will put all
the amendments together
Clause 15— (Insertion of new sections
9%A and 22B) Avwendwment Nos 23, 74 and 47 were

put and negatived

Mr Deputy-Speaker: The geus-
tion 18

{1) Page 12— “That clause 15 stand part of the

Bl
after line 33, add— !
The motion was adopted.
“Provided that the arbitration

Shri Naushir Bharucha: I beg to
move

proceedings shall conclude wathin Clause 15 was added to the Bull.
s1x months and that pending such

proceedings the establishment Clauses 16 to 26 were added to the
referred to 1n sub-section (1) . Bl

continues Lo pay for the cnergy

at the usual rates of the licensee Clause 27— (Amendment of section

for such category of consumer” 364)

(23) Shri Panigrahi: Sir I beg to move
(2) Page 12,— Page 18—

after line 41, add— after hinc 8, add—

*“Provided that m case of diffe-
rence or dispute as to the rate
at which or the terms and

“{1) two members to be nomins-
ted by the employees organi-

conditions on which the supply RN

of energy 1s to be continued after (k) thrve members of Parha-
the termination of any agrrement ment * (12)

between the licensee and the said

establishment such difference or With regard to the representation
dispute shall be determmned by or taking m of Members of Parliament
arbitration and the proviso to the hon Minister had replied but wath
sub-section (2) shall apply to such 1cgard to (), that 1, regarding my
arbitration proceedings” (24) vuggestion that two members from

the cmployees working 1n the elec-
Shri XKrishna Chandra: Sir, I beg tricity undertakings throughout the
to move country should also be represented on
Page 13— this Board, there was no reply given,
’ 1 think the hon Minister may accept

omit hnes 25 to 28, (47). it
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Shri Hathi:. The hon. Minister had

explained the position that on this
Board, which is merely a technical rule

miking body, it is not necessary that
hdn, Members should be represented

Mr. Deputy-Speaker: Not hon
Members. He says about labourers
and workers,

Shri Hathi: There also 1t would not
be proper because this Board is to
frame rules with regard to safety etc
Therefore I oppose the amendment

Shri Panigrahi: I wanted to know
about the employees

Mr. Deputy-Speaker: There is only
difference of opinion Both have
understood each other

The question 15
Page 18—

after ine 8, add—

“()) two members to be nomu
nated by the employees organi-
sation, and

(k) three members of Par-
Lament” (12)

The motion was negatred

Mr. Deputy-Speaker: The question
1

*“That clause 27 stand part of the
Bl

The motion was adopted
Clause 27 was added to the Bill.

Clauses 28 to 30 were added to the
Ball

Clhawse 31—=(Substitution of new sec-
tion for section 42)

Bhri Krishna Chandra: Sir, T beg to
move:
{1) Page 19, —
after line 7, add—

“(f) makes default in carry-
ing out any hahilities 1mposed
142 L8D -8
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on the licensee under the pro-
visiong of this Act or the rules
made thereunder;” (27)

Page 19, line 8,—
for “one thousand” substitute
“three thousand” (28)

(3) Page 19, Line 10,—

for “one hundred” substitute
“three hundred” (29)

(4) Page 19,—
after ine 10, add-—

“Provided that out of the fines
imposed the court shall direct to
be paid to the complainant such
sum as 1t may deem adeguate
to compensate him for the ex-
penses incurred by hum.” (30)
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“makes default in carrying out
any lLabilities imposed on the
Heensee under the provisions of
this Art or the rules made there-

AUGUST 8, 1980 (A
li-:ruq mandment) 8o

That is included;in section 42. So,
what he intended ig covered.

Mr. Depuly-Spesiser: I will put all
these amentments together

Amendment Nos. 27, 28, 29 and 30
were put and negatived.

)
Mr Deputy.Speaker: The question

“That clause 31 stand part of
the Bill"”

The motion was adopted

Clause 31 was added to the Bill.
Clam:azmaﬂlntc added to the
Bil

Clause $0—(Amendment of the Sche-
dule)

Shri Naushir Bharucha: Sir, I beg
to move-

(1) Page 21—
after hne 25, add—

‘(n) for ll.lb-cl.ll.l.l: ‘(t;). the
following sub-clause shall be
subatituted, namely:—

“(c) The audit shall be
made and conducted by per-
sons with such qualifications
and in such manner ag the
State Government shall
direct™* (25).
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(2) Page 22—
after line 2 insert—

‘(ua) to sub-clause (1), the
following proviso shall be added,
namely.—

“Provided that when a
licensee 1s requred by the State
Government under section 22A
of the Act to supply energy to
an establishment under sub-sec-
tion (1) thereof, or to any new
mndustnal or commercial concern
making a Tequisition for supply,
the rate for supply of such
energy shall not be such as to
necessitate an mncrease m the
rates charged to the exsting
consumers of the undertaking”’
{28)

Shri Panigrahi. Sir, I beg to
move

(1) Page 21, line 32,—

for “two or more"” substitute “one
or more” (13)

(2) Page 21, hne 41—

for “fifteen per-centum”™ subs-
titute—

“five per centum for agricul-
tural purposes and ten per
centum for industrnal and other

purposes” (14)

Shri Supakar: Sir, 1 wish to move
my amendment No 52

Mr. Deputy-Speaker It 1s the
same as amendment No 13

Bhri Naushir Bharucha: Amend-
ment No. 25 15 self-explanatory and
amendment No. 26 I have already
referred to 1n my speech

Bhri Panigrahi: Sir, wath regard to
my submussion for reducing the num-
ber from ‘two or more’ to ‘one or
more’, I would again like to request
the hon Minister to consider this
point. In a rural area where the

agriculturuts or a single enterprising
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agriculturist wants to take s distribu.
ting main, the private undertakings
do not ke to wundertake any loss
They alwaysg want to shift the res-
ponsibility on the State Electricity
Boards so that the prnvate under-
takings can reap the profits and any
loss that has ta be mcurred will ba
mcurred by the State Electricity
Boards So, when the number has
been reduced from six to two or
more there 15 no sanctity in the num-
ber and it can be reduced to one or
more If any imdividual enterprising
agriculturist in a willage wants to
take the distnbuting mamn and f he
applies he must be given that power.

Now, the question may be asked
that as it 1s today in India agriculture
1s not very much paywng. It has also
been calculated that for usmng ome
kilowatt of power in agriculture, =
capital investment of about Rs 1,200
1= requred So, when the agricul-
1urist wants to take power for the
purpose of producing more {food-
gramns, at least we must have consi-
deration and even if one agriculturies
applies he must be supplied with
power

Sbri Krishna Chandra:
move

Page 21, hne 41,—

for “fifteen" substitute “eight”
132)

I beg to
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“five or more” the amendment “one
or more” , That is to say, even one
person can take advantage of clause
VII, though it is not within the com-
pulsory area. Then why should the
same reason not apply in the case of
clause VI also?

The distinction is only regarding
the laying of mains and extension of
service lines. Since the argument
that was advanced yesterday by the
hon. Minister about the distinetion
between compulsory area and non-
compulsory area does not hold good
in the case of clause VII, there is no
reason why the same facilities shruld
not be extended in the case of those
persons who come under clause VL
And I think that Government should
consider extending it even to the case
of person where it is only one. And
those cases may be the kind of cases
referred to by my hon. friend Shri
Panigrahi, that is to say one enter.
prising person may come forward and
he may seek the benefit not only for
himself but for other persons to be
benefited at a later stage.

Therefore, there is no reason why
1t should be restricted to two or more
than two persons Even one enterpri-
sing person should be enough to help
the growth of electricity in a parti-
cular area. I therefore submit that
this amendment which has been
moved by my hon. friend and which
1s supported by me is a very reasona-
ble amendment and should be acccp-
ted.

Hafis Mohammad Tbrahim: 8ir, I
am on my legs to remind hon. Mem-
bers of this House that yesterday In
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my opening speech I
that with the licensee there are
kinds of areas, compulsory area
non-compulsory area In the com-
pulsory area, according to the hcence,
the licensee is under an obligation to
provide electricity and to give elnc-
tricity to those persons who apply for
it there As far ag the non-licennng
area 1s concerned it 15 opional My
hon friend Shri Krishna Chandra 1s
under & wrong umpression that this
applies to both It does not apply to
that area which 1s a compulsory area,
this rule does not apply there, its ap-
plication 1s confined only to the area
which 15 non-compulsory, which 1s
optional There this convemence
has been provided for the members
that instead of six—under the present
law 1t is provided that unless there
are s1x persons applying for connec-
tion, the connection will] not be
given to the person who has apphed
—that has been reduced to two So,
it 15 the utmost possible convenience
which can be provided there, and if
it 18 reduced to one, then that dis-
tinction which is basic and which is
provided under the agreement goes
away

There 15 a compulsory area and a
non-compulsory area, and the basie
difference between the two 18 this
that in the non-compulsory area the
consumers cannot ask so freely and
with that freedom with which they
can ask for electricity in the com-
pulsory area Therefore I maintain
that according to the contract which
is embodied in the licence i1t has to
be continued m this way So the
number has been reduced from six
to two, and 1t 1s never too difficult
to find out

Shri Supakar. What about the
distinction between clause VI and
clause VII* That way my point

Shri Hathi: May ] reply to that,
Sir, regarding the distinction between
clause 6 and clause 7* Clause 6
actually answers the point raised by
the hon Member there He wanted
to know if there iz any provision un-
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der wheh, where the mains are Jaid
down, even one person can apply
and the licensee 1s obliged to do it

Clause VI of the Schedule says

Where after distributing mams have
been la:d down under the provisions
of clause IV or clause V and the sup-
ply of energy through those mams or
any of them has commenced, a requi-
sition 1s made by the owner or occu-
pler”—please note, it 1s the singular
number—“of any premises situate
within the area of supply requnng
the licensee to supply energy for such
premuses, the hicensee shall, within one
month from the making of the requs-
tion” supply the energy

That 1s, where the mains have actu-
ally been laid, any one persons can do
it, because that 1s the compulsory area
where the lLicensee 13 requred to com-
plete his work and lay down the mang
within two years The other area sug-
gested was voluntary where he 1s not
obhged to lay down the mams It
may be ten miles beyond the populat-
ed area, where it 13 not obligatory for
him. If a man wants it in an area not
included 1in the hicence, then only this
question comes

The distinction between clause 7
and clause 8 15 this In clause 7 what
1s provided 1s that where a new mamn
or a new line 15 going to be laid, the
licensee will give a notice and say “if
anybody wants let him apply, we shall
lay the mams” It 1s not a question
after the mains have been laid down
It 15 while they are being lmad ‘This
1s after it has been laxd That 15 the
distinction
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Where after distributing maing have
been laid down under the provisions of
clause IV or clause V, when any con-
sumer spplies, he will have to give an
undertaking—“within fourteen days
after the service on him by the licen-
see of a notice in writing in this behalf,
he tenders to the licensee a written
contract, in a form approved by the
State Government, duly executed and
with sufficient security, binding him-
eself to take a supply of energy for
not less than two years to such amount
as will produce, at current rates charg-
ed by the licensee, a reasonable
return—now 15 per cent.

W ¥ g fay o { sl
st o e A L
e ofaar §, ot sw ofar & o
oy 1Y Tz A af wr @« fer wwrr
x i ofy duy & & ooy § Wt wgel
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Clause &

“Where, after the expiration of
iwo years and six months from the
commencement of the lLicence, a
requisition is made by six or more
owners or occupiers of premises in

or upon any street or part of a
street within the area of supply—

Not area of compulsory supply. It 1»
anly “withun the area of supply”

W # st N weoer ofrgr g fas

ot ¥

Mr. Deputy-Speaker: Area of sup-
ply is mterpreted by the Ministe:r hke
that

Shri Hathi: The difficulty s, rule
13 (d) mentions what 1s compulsory
The rules made under the Act deal
with at

' Shrl Namibir  Bharucha: ‘Ares of
supply' has been defined *
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#ir. Deputy-Speaker: Yes; that bas
beed defined,

§ shall now put all the amendments
to the vote of the Huse.

Amendments Nos. 25, 28, 13, 14 and $2
were put and negatived.

pr. Deputy-Speaker: The question
s
“That clause 40 stand part of the
Bill”

The motwn was adopted.
Clause 40 was added to the Bill.
¢lause 41 was added to the Bill.
pir. Deputy-Speaker: The question
-

“That clause 1, the Enacting

formula and the Title stand part
ol the Bill"

The motion was adopted.

Clsuse 1, Enacting Formula and the
Tstle were added to the Bill

ghbri Hathi: I move:
“That the Bill, as amended, be

pir. Deputy-Speaker: The question

*“That the Bill, as amended, be
passed"

The motion was adopted.

1545 hrs.
DOWRY PROHIBITION BILL

Jhe Minister of Law (8hri A. K.
Sep): Mr Deputy-Speaker Sir. T
beg to move

“That the Bill to prohubit the
gVing or taking of dowry, be Yee
gerred to a Joint Committee of the
Houses consisting of 45 members;
30 from this House, namely:—Shri
J. M Mohamed Imam, Dr. K
Atchamamba, Sbhr Niberan Chan-
ara Lasker, Shri Oakar Lal; Shri-
prtl Jayaben Vajubhai Stah, Shn
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Balkrishnrk Wasnik, Shri Ram
Krishan Gupta, Shri Mahendma
Nath Singh, wsmm
Devi, Bhri Sinhasan BSingh,

MUmN&ru.ﬁhriJB.&Bht,
Shri Hifzur Rahman, Shrimati
Renuks Ray, Shri Tekur Subrah-
manyam, Dr. M V. Gangadhars

Chakravartty, 2
Shri Subiman Ghose, Shri Ultlm-
rao L. Patil, Shri Braj Raj Singh,
Shri Ignace Beck, Shrimati Khush-
waqt Rai—I am sorry—

Shri Braj Raj Singh (Ferozabad):
Is it a Committee of Shrimatis?

Shri A. K. Ben: I am very sorry

Shri Khushwaqt Rai and Shn
Asoka K. Sen, and 15 members from
Rajya Sabha;

that in order to constitute a sit-
ting of the Joint Committee, the
quorum shall be one-third of the
total number of Members of the
Joint Committee;

that the Committee shall make a
report to this Houte by the end of
the first week of the next session;

that in other respects the Rules
of Procedure of this House relating
to Parliamentary Committees will
apply with such
modifications as the Speaker may
make; and

that this House recommends to
Ra)ya Sabha that Rajya Sebha do
Join the said Joint Commuttee and
communicate to this House the
names of Members to be appointed
by Rajya Sabhu tv the Joint Com-
mittee "

Thas Bull was introduced in the last
Hon, Members are

SRAVANA 14, 1881 (SAKA)

Government from time to time, pub-
lic opinion, by and large, has been
insisting for many, many years that a
Bill of this nature be at least intro-

evil. I can tell you, Sir, that sines
the introduction of this Bill, I do not
remember how many hundreds of
letters of congratulation I have per-
sonally received apparently from peo-
ple who have been feeling the oppres-
sion of this system. Coming from the
part of the country where I come
from, I can testify myself how espe-
cially the poorer sections and the
middle class have suffered in the past
and are still suffering when their
girls come of age and they have to
find suitable bridegrooms for them

It 18 true that a system which pro-
vides for parents’ finding out bride-
grooms for their daughters naturally
supplies the cause for such a system.
. Byt 1 cannot see in the near futupea
substantial relaxstion of that,

tice 't am notverymmhmngl
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myself of a Jarge-scale freedom to the people whith must ultimately
daughters to find bridegrooms for sanction the sanctity of every law.
themaelves, but whatever my ;;:; After all, Penal Code has mnot

lasts, the price that
necessarily involves becomes felf by
those people from whom the price is
demanded, and it is for those that

As I said, we do not claim, I do not
think anybody would claim  either
here or outside, that this law alone
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law. About the enforcement of it, we
must build up solid public opinion
against this system, a public opinion
which will come forward to see that
the law iz obeyed and that those who
infringe it are punished.

I am aware myself, and I have also
expressed it here and outside, that =
long time will elapae before this ewil
1s completely eradicated by this law,
but this law will at least bring to
forefront the rising public
this country against all evils, in
particular case the evil of dowry.
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House should pass this Bill as an
pression of a solemn duty we have
perform in the matter of social

forms, in expressing the
people in unmistakable terms
evils which afflict our society
One of the evils we are

tackle today. Others we
to tackle in the past, end
be more which we will be
to tackle in the future
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1 do not want to add very
think the Bill recommends
recommendations for
writ large not only on
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history of our society
decades,
i e@ucation and
of people W
ble in the eyes of
pective parents-in-lew. It is
because or that class of people w
eagerly sought after by
parents-in-law  that prices started
being demanded. -That privileged
class is fast disappearing. It will take
some more time for all such privi-
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grooms, this evil will continue unless
the law makes it illegal. Therefore, as
I said, the recommendation for the
Bil) s writ large on the Bill itsel,
in our society, in our history and in
the needs which have impelled us to
bring this legislation. I ¢herefore
submit that this motion may be pass-
ed,

Shri Narayanankntty Menon
{Mukandapuram): May I point out
to the hon. Law Minister that when
the Bill is passed and when it is noti-
-fied that it comes into force, it will
affect certain communities in the
State of Kerala unless some conse-
quential Bills are introduced and
passed? Now that Parliament has
got jurisdiction over Kerala, may I
inow whether the Government will
introduce those consequential Bills?

Mr. Deputy-Speaker: That can be
raised when we discuss the Bijll.

Shri Narayanankutty Menon
1 am just putting it to him.

Mr. Deputy-Speaker: Motion made:

“That the Bill to prohibit the

- Donwry SRAVANA 14, 1881 (SAKA)

Prohibition Bl 774,

Bhrimati Satyebhama Devi, Shri
Sinhasan Singh, Shrimati Uma
Nehru, Shri J. B. S. Bist, Shrl
Hifzur Rahman, Shrimati Renuks
Ray, Shri Tekur Subrahamanyan,
Dr. M. V. Gangadhera Siva, Shri V.
Eacharan, Shrimati Sahodra Bai
Rai, Pandit Babu Lal Tiwari, Shri
8. R. Arumugham, Shri Radha
Charan Sharma, Shri R. M, Hajar-
navis, Shrimati Renu Chakravartty,
Shri P. T. Punnoose, Shri Subiman
Ghose, Shri Uttamrao L.  Patil,
Shri Braj Raj Singh, Shri Ignace
Beck, Shri Khushwaqt Rai and
Shri Asoka K. Sen, and 15 members
from Rajya Sabha;

that in order 1o comstifute a sit-
ting of the Joint Commitiee the
quorum shall be one-third of
total number of Members of
Joint Committee;

that the Committee shall make a
report to this House by the end of
the first week of the next session;

that in other respects the Rules
of Procedure of this House relat-
ing to Parliamentary Committees
will apply with such wvariations
and modifications as the Speaker
may make; and

iF

that this House recommends to
Rajya Sabha that Rajya Shabha
do join the said Joint Committee
and communicate to this House
the names of Members to be
appointed by Rajya Ssbha to the
Joint Committee.”

Shrimati Parvathi Krishnan.

Shri Vajpayee (Balrampur): There
ig an amendment.

~ Mr. Deputy-Speaker: He may move
R,

Shri Vajpayee: I beg to move:

{1) “That the Bill be circulated
for the purpose of eliclking
opinion theretn by the first day of
the next session.” .



the Government say? They said:
us time, we should not be too
hasty, we will bring a comprehensive
measure. Six years later, with great

This is a most disappointing thing
because when he is there represent-
ing the Government to bring forward
a measure which is for jolting the
social conscience of our country, at
that time one would think that his
very speech should give the initial
jolt, rather than that he should start
off by throwing cold water, in the
manner in which he did. We know
he himself dxid to begin with
he had received hundreds of
letters of congratulations, messages
and so on, and having given us this
very happy information, he goes on to
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Tehinded of one's misdeeds, and
therefore, no wonder we find the hon.
Member so sensitive even on a Ques-
tion, jike prohibition of dowry. So,
YOy see that the opposition has started

Very early.

“What are the ponts that the oppo-
Sitlon usually wields? One is that we
Mugt give our daughters someth'ng
{0 fall back upon, that dowry is what
We give to the daughters so that they
£9 into the new household that they
enter, the father-in-law’s household,
With the social and economic status
that will enable them and help them
10 be respected there This is the
&rfument that is advanced, but what
sctyally happens in practice? In
Practice, once a girl with her dowry
£0€s there, the dowry is snatched
W4y from her, and she really has
#bsolutely no claim to it at all. There
&r¢  hundreds of cases or rather

of cases which one can
Qudte, where when a girl is widowed
&t a very early age, she is thrown
out g, the streets, because there Is no
One there to support her, and because
once the dowry which she brought has
£0Ne into the hands of the father-in-
1aw*; neople, they have no further use
10F her>There have ‘heen’ cases - ‘even
Wihap \the- phrents bave Biid to vescue
their  widowed - ddugiters: 1 ‘from
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Hindu heritage, of our culture and
so on and so forth. This is one of the
favourite arguments to point out that
one should not interfere with the
sanctity of dowry. They do not care
at all about the sanctity of marrage;
it is sanctity of dowry that these
people usually talk about in sesron
and out of geason

Always, we find that reactivnary
sections, throughout history, whenever
they want to hold back the march of
progress, whenever they want to keep
up all traditions that help them to
remain in power, bring forward this
sort of arguments in trying to side-
track issues

One cannot forget that a learned
judge, some years ago, in a judgment
in a case about dowry, said these
words:

“When the hridegroom is bemg
ered as a' marketable commop-
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dity, the high standards of the
scriptural marriages is eccntami.
nated by sordid considerations of
immediate monetary gain”,

No more effective reply could be
given to those who talk in terms of
the sanctity of dowry than these
telling words of a judge

Now, coming to the Bill itself, the
flist thing that 1 would like to draw
the attention of the House, and the
attention of those Members who mre
going into the Joint Committee, s
with regard to the definuon. Not
being a lawyer myself, I am not sure
how far this definition will really

any property or valuable security
given or agreed to be given to
one party to a marriage or to

either at the marriage or
or afier the marriage.”.

But I wonder whether this defini-
tion would cover whatever the father
wishes to give to his daughter,
whatever a father is called upon to
give to his daughter at the time of
marriage by private agreement
between the parties, that 1s, the bride-
groom’s family and the bride's
family For, here, he talks of one
party to the marriage giving to
another party to the marriage; I am
apprehensive whether there might not
be the danger of an understanding
that a certain amount should be
settled on the bride and later,
knowing as we do what the social
status of our women is today, know-
mg as we do the difficulties that
women have ¢ fhice ‘'Tn 1’ ,
whether that' will 'not ' altedwards °
gotaway | from “her -By ‘Methody ‘+ B¢

8
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[Shrmati Parvathi Krishnan]
bullying Is this a ‘water-tight
definitton or not? Or should the
definiton be something more; should
the definition be more precise, and
more detailed in order to cover also
the posmibility of gifts being given by
the father to the bride at the time of
marnage®

Then, in the same clause, the limit
that s set upon the dowry 1s Rs 2000
I feel that this 13 much too large a
figure, because in these days, we
know what a great deal of indebted-
ness is arising because of this system
of giving dowry People have to
borrow, they have to mortgage what-
ever little property they have, and
once the marriage 1z over, they find
that i1t takes years and years for
them to pay off these loans that they
took in order to pay the dowry

That 1s why in  our country the
minute a daughttr 1s born, there 18 no
jubilation in a house, she i1s con-
sidered to be a lability whereas a
son is conmdered to be an asset Only
two days ago, 1 met a friend of mine
who happens to be the third child in
the famuly, and she is a daughter,
ghe 15 a girl She was telling me how
from her childhood onwards, one
story was being repeated to her all
the time by her mother, how when her
brother was born,—the first child,—
the grand-mother came  with
scales and had the child
weighed 1n gold and presented her
mother with all that gold, when the
second child was born, 1t was a
daughter, and they received some
silver ornaments and so on When she
was born, as the third child, the
grand-parents were so disappointed
that they just sent a postcard, not even
a greetings telegram Now, this is
a very telling instance

Mr. Deputy-Speaker: By that time,
they might have lost that gold and

silver
Shrimati Parvathi Krishoan: No,

Sir, they had no dauhgter to give in
marrisge The first was only a son

AUGUST 8, 19000
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Be that as it may, the point is that
when a daughter is born, the first
thing that strikes the parents is: what
are we going to do about the dowry”
Therefore, 1 think this Limut should be
brought down. I would suggest to the
Members of the Joint Committee that
Rs 500 would be a far more reasom-
able amount If parents do wish to
give thewr daughters ornaments,
because they like to see them dreased
up at the time of the marirage and
$0 on, there are all the years preced.
ing the marrnage and they can certain-
Iy give their daughter these gifts even
after their marriage, but as part of
the marmage expenses, the jewellery,
clothing and so on at the time of the
marriage, the figure should be Reopt
Jow as possible, because only then
will it be possible to educate public
opinion and to see to 1t that people
do become conscious of the fact that
marriage expenses should be restricted
to the minmimum

With regard to clause 3, I feel that
the fine of Rs 5,000 which has been
put down 1s rather exorbitant This
might be considered strange, opposing
the institution of dowry as I do, but
I feel that 1t 1s not by these monetary
penalties that you are going to rouse
gsocial conscience 1n this country,
much more are you going to rouse it
by sending them to jail, by seeing
that they are pointed out to society as
enemies of society because they
contribute to a custom and an insti-
tution that 1« an evil m socety It
1= not money penalty that 13 going to
rouse them, because those who have
money will say, ‘All right We pay the
fine and, at the same time, we do
this' You may even have an agree-
ment, an nner understanding,
whereby the fine will be covered by
the amount that 1s decided upon for
dowry

Therefore, 1t 23 a social penalty that
has to be inflicted on those who are
enemies of society and that 1s why I
do mot think that this fine iz going to
help in any significant way, on the
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other hand, it i the imprisonment that
is tar more important and that is what
we should concentrate upon.

Now, 1 come to clauses S and 6.
Clause 5 says that any agreement for
the giving or taking of dowry shall
be

[SHR1 BARMAN in the Chair)

In clause 5, you say that the agree-
ment will be null and void. I think
according to section 65 of the Contract
Act, when an agreement is null and
void, whatever is paid acGording to
the agreement has to be paid back to
the person who paid it. I am net
clear about this. I would Tike the Law
Minister to clarify this point.

Shri A. K. Sen: The hon lady
Member is perfect on that point.

Shrimati Parvathl Krishnan: I thank
him, But there is something that
really alarms me in regard to this
particular clause. As is usSual with
many of the measures, particularly
social reform measures, that are
brought forward by Government, my
experience has been that there are
always these loopholes which enable
people to contravene the law and get
off very lightly. Therefore, I feel that
this penalty ghould be much more.
This provision for contravention, this
loophole, must be looked irto by the
Joint Committee. They should make
provision for avoiding any such
contingency.

Coming to the last point, in elause
8, the offence is made non-cognisable

SRAVANA 14, 1831 (SAKA)
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This means that Government ure
expecting the imitlative for action to
coma either from the aggrieved
parties or social reformers, They do
not want to take any responsibility on
themselves. They want to say: ‘We
have brought a social reform measure.
We are a very progressive Govern.
ment. See what we have done. We
have bowed down to public opinion'.
But they do not want to go that one
step further and take on executive

w
is finally implemented. If it is left to
the aggrieved parties, if it is left %o
social reformers, I do not think it is
going to be quite so successful as it
would be it the executive authority
itself had to take cognisance of
breaches of this law. Therefore, I feel
that this offence should be made
cognisable and not lIeft non-cogni-
sable.

These are really the points tv
which I would ke to draw the
attention of the House as far as this
Bill goes. In conclusion, I would
like to say that while the measure is
a very important one and will give a
fillip to the social reform
movement in  this country—a
fillip to the eradication of one of the
worst social evils that has grown up
in our country—at the same time,
unless the women of our country are
given basically equal status with
men in every sphere of life, you are
not going to be able to eradicate this
evil. It is no good being complacent
and saying, ‘Now we are having our
clvil code. We have jntroduced one
measure after another’. We have omn
the statutie-book today the Marriage
Act, the Succession Act and so on.
We have to go much faster than that.
Side by side with the social measures
that are undertaken, we will also have
to see that economically women are
enabled to have an independent
existence and not continue as they
are today, in the dependence that
they have been forced into.

As I said, the ruling Party haa =
particular responsibility In this
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[ Shrimati Parvathi Krishnan)
eonpection, because to every moasure
of this type that is being brought
forward, opposition has come much
more from the side of the Congress
Benches than from the side of the

ﬂmmmﬁm). That Is

why I would say that we should be
sware of !-ctth: the fight is
there not only outside Plrunment.
otan}ylcainﬂ parties or

certain unal groups who may be
m:lnanorunuedmmer, but
even insi detheconmhrtyiueu
In the name of old customs which are
a festering sore in our country, we

ave told that we should go very
:hw But it is very necessary, when
there is a festering sore, to have a
mqﬂ&m&mﬁwm&ﬂw
tion. In this case, the surgical
operation needs the co-operation of all
parties and all sections The law
ahould operate in such a manner that
this co-operation can be mobilised and
thig evil can be eradicated.

The Minister himself has admitted

hat it iz not the Act that is going to
eradicate the custom but jt 1s the

bullding up of solid public opinion
that is going to root out this custom

Therefore, 1 hope that this Bill
when it emerges from the Joint Com-
mittee, will be a much improved
measure, particularly these loopholes
will be removed, and it will pave the
way for the eradication of the dowry
system

sfywemddlht Tl oft, fawr W
¥ gwrfora §Y &3 o fadws avw-mn
¥ waw vafeqa feqrmar 8, & swwr
A w1 ¥+ vk Y fadwafrw
wafiey Qo 591 %1 SR Y STHEN
w vy gurk ferd o afamg am wk
wredfta sty F artr o ferfy fm am
gt cewr ¥ gww & 1 qew (el
aniqfg & Ay sr e &
¥ %7 Qg 9w § 1 Wy gArt A
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forea @t afowras § o sy (0w
¥ w0 fe xwg ¥ wo-fose
*r o ag wuy §, v@ W gEreRTT
O wfed

fiesy wer 7y § fw gu gfew qar
%I, wraww  § gardy gepfa § o a%
fagfr eaw Y af §, s & fawewr
w1 &Y e v § 7 fafiw sefy & wad
v F gw A o e e §
armfo® AU ¥AT WA & FT
Tl & ww i, Wik ewfas gt §
WEA ¥ o as Mo §,
ofx g% 37 ¥ WAAT ¥ Rww 7 ]|
ar gu frewi ox qgaT fe gfy s
awry aft & v ¥ avree w7
S&hwr ag g W arnfas ¥
Im 7 w7 At wowfaw gque ¥
fod a@ a% s wemfoay & ar
RIE eI v g fag ww
fda M@ & fod gw waefw &
% ¥ Fisq A gt T wT o

g9 wsey o fafw adr a4 e faag
ofafraw w1 I@a fem g1 fowr
fadza & fe g are amw faarg & qoondy
®Y 931 a1 awar ¢ faag wvA Q.
sfer R Y dagwww  qwE,
Ty 3% 37 qY 7 T F & o fawma
T T, & aqrags fim, 7§ & I
g g1 9K uWAT q@ WF A0
ar ¥ gar § Y o af w30
afe &1 fraw safe fmwma s
o ek fad T wTAr Qw W9
gwegt §Y Jraet | A Tw AT W qren
S (% cq T & 9T ST ¥
wregifos  sfemenr wft @i,
37w fraeo &3 fiwar am?

Shri Tyagl (Dehra Dun): Boys will
go into black-market,
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oft vt : g O e Y R 7
& wrry g fs wnget w1 v 9T W
§ fawd oryfinai wa §, sy wfaw
wyt framy w3 & fadt wesly I &Y
Ty wfY 7 qean, A wawr § a1 A
o7 foar § wg e foap & @ @
waw vk & fay @ o gafad
TRT Wy q™ ©) gy gfwon Qar

et 2 wwwdt  (xdrE)
ay fow &Y 3% < waT w0

oft sy : ¥ ufar g & fw
Ty faewr @ a7 =) i Bfew aform
w3 §m fe aga & ¥ fem =g @
WAER

sfwmft aftra arf o (smr-daa

g ofen) @ A% W= waw
& 2 Y Tav ST w1 &, g AT WA

ot wraddY : S BN R f6 q®
T §4379F KT aY 6T &7 WA oY
wTOw! § wAg baw faang W @wg
SIZTA-TATA A Y §F A1F, AU -
TAT ¥ 9z ] Y AT wOq Ay
qUT 919 A ¥ T 6F aY R ow ady
& wRfy oY 7y 2@ @ e wEa
% o Rfega v §, W< <@ T win
W W ¥R ...

& wwht : sy wrdar fe arg feaht
WH wm

ot arwedt: o T 2] oI
Wi e fwqr wiam fe ga  fadaw #Y
T T W €9 F e Y Frwanf
0 oW, AT 77 Wi avafa wr wwm
W w0 ferg AR e w ad
T X Ty AR f§ & ¥ qwr W
wwdw g 137 o & 9 e e
fo xg w9 wr Fefa @ wfed,
Fog vus fod g ¥ oo w1 Firwle
oY, srenfone o o oyl o e
s idowg oy § A @
W AR frg s@E & Wl
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grarfaw fax o afenfor ey &
a & AT wT ATAT ¥ XY v
@ aNw ¥@ EEW T A Ul
g | e it wfafafagt
il aw ¥faa A g, sl
& fordt waerdter W< foreg ey faw ok &
% I a7 2@ ¥ Faq amgw 1 dfew
ax &4 drpa & grfaes g
®f T o Har T, v g

¥ Tgr & INEE TS VR
wE fna § 1 fra fraga § fe e
g & fd T 7 SuT AT JOw
w7 wifgd, W e afgmwr i
aurtfaw 2ot qx, s ¥ sfafafe
T ¥ WX gIwX 9T A §, I afrw
o st o qrerr gl ey s

FRT AT HATew <@ w4t & fawg
us feew da1T &< awar a1, I 9T
ATHGTETS HUET §, TR ¥ qgI@ar
qrX &, AT ¥TE WA §, A FATH
g o faofadi & wAw A &,
AW T TG OB WA E
fed wafew foar arewer & f&
7 g ¥ faeg o wrEweT arow
w7 | Afew og *™ TR Tl fear i
AR vl fewy
Nt ¥ At At o e f
A TR A 0% 6T A Iww
ot § 1 o TR ¢ e pTo W
qu 8w, TERt cfeht @ af, qw
gwama A ggafi wen 1

BWTET & AX W e & feld iy
SR AR § I wwew F F e g
% ST & AR ¥ @ w ey W
w*™ # arfa dar 3 & v
o1 5% wv off v Wi arnfas sd-
waf awwd § s ww oY w7 @
WR W wfwew o § gfee
i, g W o § 1 o A s
fos Yo & grnfes IR & W
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{sfr wrwdefr]

R § & @ wrnfew g WOt &
waeit & fafqwar o § 1 oY A
gere ¥t deard § ¥ v ey # gawdy
¢ fr gorer W QU ) T, W™ O
7, W wW T S aey ) F eawn
§ fe gy feafr W€ gt Qw & fird
awly vt § | oft wFF T o TaT @
w u® qwar ¥ fed ax o @
ot g2 or safiew amres aff gt ax
% I W1 qrew qe g ) X o
oot & fie fafi st &@ a1a 9 wwerw
ol fis for @ wrl F @ W &
foxg Wt *% § wgt 37 W avew
frr sy g, A ETwE dar §
fage & Wik win & w7 W 9, W
W fedas & o @ A & A &
ww freen o g o & s
wrgar § i o7 & w1l wv aar A
§ W s o ¥ @ oww &
wae af § ! W sTA o
AR gart A Wy = dH @ W W
a1 Y Wl T A & wAwar g 6 9
wtt eren qoTa T § 1 A gER
o w1 ST ¥ aga gf v A
& wwd % g w7 @1 v A4 fo
AT W TAfo S TR ) 6
ford FTETT #1 WR @R F S
¥ T gl gwm N e
g wfed

wikswfRmgifrw
faduw ' gAma & Srrm & fag
safo firar stra 1 o frdaw & g
W % X ong, wafed T fF gw
wg qar FNA Wy € 5 o wm ¥
oW # § o1 7fY, witg sefad fs oF @
g frdas s av G A TAT 9N
qrer ¥ wgdnT ¥ I PR TR BT
fisay § f ag wrpr o oF warh
Bv orw s fie oy ST STF 1E ST
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¥ qffcarw & fad swrordrer off @ ¢
& wrerr gy § A waves
ot Yo ¥ vaw S ¥ Pl @
syt R L

oft wowto WEzTwW : T W
Dt
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¥ fag w A Y wwlt § ) R e
@ wr o aft & fie wear W v foar
arer @ 1 we fran ol AT TR
Y iafrsmdafrdqud
fog ¥m ¥ e § ot 0% W ww
& wr gwar § ¥y qroree faag &
e 39T ¥ oY &F O ¢ W IR
w0 ¥ fad 9%y T v O
faomngfrarmisrdagu @
naT W @ Il 1 arog # R
st @13 7 WUC WIT R EATC R
gar AR AN AT amE I E
a7t gz @ fs arua 7 Yoo ¥ wiiw
wsfed oy g WX I W ATX W
wwt fear am@, IF o, o WR WK
efaort & frd amg A @@ g e §
% T gaTar A faar 9w A F aamw
g 5 st ad ¥ sy frew
Tt WYX WITeT T sue
% | yafed ag Ay g afl
¢ forey fif sqmY AT T TAT AT O
g1 mfexag e B garewrS@
arry & X ¥ feward § Wik
wfewardl w1 ogt % { wwar § 7g
A G g W, Ivw A afy
F@T ) TE N TN Haad s
§ | TET I AY €T T WT
e T won wgh § B @
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T QW WET ST RO T
¥ frder § fis dwr wor W
e w gfee & e wo @
o amdr aefioer ¥ gt 3 amer
aff v § | QT g W S &
vt & wae 9 frd i fod o 0@
WA o ow W § R W & A
o A et § @ & afy ewwer

11s

vt wgr T fe ofee @ ew
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fufawr wraref o gwrd 1 A w
Ay & Arery wow qot frafeer @t
# wreT vy fedae ¥ qrovy ¥ g
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T TR WY o A g & w R A
¢ fi o agt ol @ £, 9o Frafer
o ¥ w & X § gy off Wt Wk
o & Y afew s e g & frag
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;AT R WqT € wWE & qay oy
HIAAT 47 FWE T AW A A, &
AT BT FFAT 3 A @ ag fiw F
HTAT AT W7 9T W) 2w & ey
T | W W o el
FATAT WTER A TEARAT ¥ ww g W™
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_ ¥y river § i wa At v Ao oft vl qu ot v & 1 A AR wy
o q¢ aefton ¥ frart w2 i g fafireee Tge & ww ofr yew afere
Wty o & g e fiear o it far fe facfe ¥ omre ow oY
AT WY TE AT AT w3 & A o sfer Ot wifed fis oy 2w A o
afdes F v w T wEE A AR Aanedt W wad A ¥ o 4 o
My aea & ¥ fiw § g N THIAL T §E |

forfirer R w1 w18 w3

Bhri Tyagl: 1 am opposed to this
Bill .

Some Hoa. Members: Why?

Bhri Tyagi: For the sumple 1eason
that these small measures .

g% wreiy waer ¢ fygelt F atfed

Wam: . o fw w1 fady
wafed v § fe ag 8 & N
A f et woa @ arE & fo
v ¢ v Bk agn QD Wy 7
T a7 Y & W T W §2 wme ey
NABP L) T & IR |7 |
THRZ A Og IROT FAT 41 6 qow &
I & ford ag $1€ A" w19 w9A @y
#§ FoTeft YT IEH 4@ WA FY AN
™ 0 oA fut 7 s Raaa Q
@% wa 1, W A7g N G g am
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IR qRaEE & A fy e e
g% 2 faar 1w o gfom oF
a9 ¥z w7 "EgmIw &V AW | A
AN TN & qo7 ag ¢ fE oW
iz &1 woW & fad e ¥ Iwer
e N seur Y 8, AT ST
9 WUT WAL 93T § | 94 A% FEN
5 TRw o @, A gaw @ A €
o worr ghf, W v § fir ow el
& oy o€ § ofte s &Y Guy aTw oy
§ e Ok mvs 7 B B, ofe A
ot o oc W waT T v QY 4 v
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ww won fs duwrt & 3w @
oy ¥ gurey quy AGmw wdw, gard
Tt ST ST /IO T ST FaeEt
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“In this Act, ‘dowry’ means any

property or valuable security given
or agreed to be given to ane party
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to s marriage or to any other per.
son on behalf of such party . . ."

Therefore, it is either that party or any
other cousin or anybody on behalf of
that party. For the sake of distinction
we may call it ‘party No, 1. Then it
says:

wife or husband and nobody else.

Shrl Tyagl: Of course, party to the
marriage; there is no doubt about that,
It means that either the daughter her-
self must give to the bridegroom or
anybody on her behalf must give to
the other party or anybody on behalf
of that party. There are two parties
in the marriage. If any person on
behalf of one party transfers money
to any person on behalf of the other
party, that becomes a dowry. If two
parties are.not involved in the tran-
saction and a father gives something to
his daughter, that will not be a dowry.
That is what the law says. If you read
the provisions here you will find it to
be so. I want the lawyers to contra-
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gives something to his daughter it will
not be a dowry.

According to this, Sir, where are we?

How is the dowry system going to be
stopped? Under this provisiom you
can give Ra. 5000, but the only condi-
tion is that you should not give it to
your son-in-law, you should give it
t0 your daughter. In that case it is
all right. I suggest, Sir, for God's
sake do not come out with measures
which are a lmughing-stock before the
public. What will people think about
us, when we, Members of Parliamens,
pass such an Act which has no mean-
ing? Even the objective of the Bill is
not achieved by this wording.

Then there is something said about
presents. If the present exceeds
Rs. 2000, the father or the parents
concerned will immediately be sent to
jail for six months. Is that the man-
ner in which such a relationship
should be controlled? Marriage is the
only occasion in the country, in Indis,
where a house is happy, where every-
body is in his happy mood. It is
that occasion that you want to
the bombshell of this law. What
this?

2Es

Then about the security and
money. You can give any money
anybody. For instance, you can gi
a gift to anybody in the world but
to one's own relation! That is what
comes to. Then why not stop the
to others also? I can give any amount
to anybody, gifts to anybody, but not
to my kith and kin! That is what it
comes to. I can understand that mar-
riages should not be performed or
subsist merely on the basis of ex-

855§

:

that is criminal. I can

that it should be stopped, but if wil-
ling offers are made, for instance, by
a father to his daughter, what is the
matter? For instance, I have no sen.

I# I have any money, to whom shall
give it? Shall T give it to

i
3
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[Shei Tyxgi)
for nothing? After all, some money

hmﬂm&tmmniuhm I sug-
gest and I appeal to the Government
not to indulge in such small matters
because they are popular and because
there is demand for such measures.

Somehow or other, we seem to be
feminine-ridden. Somehow or other,
we have given so much hft to the
ladies that whenever any demand
comes from ladies we surrender to
them immediately, reason or no reason
That seems to be the law Whatever
their demand, that 1s considered to be
a reformist demand because the de-
mand is made by the ladies After all,
1 think it 1s all right that dowries go
to the ladies

In the circumstances, I request my
friends that they should not be impa-
tient. Such things can be brought
shout by means of real education It
is wrong for the Law Minister to say
that a penal measure will be an educa-
tave measure. This 1s something con-
tradictory. It 1z a law of penalty and
a penal law, it is expected, will edu-
cate society, as if education 13 penal
and penal actions are educative
actions. This 15 something contradic-
tory which 1 cannot understand

I therefore oppose the Bill. I suggest
we should not indulge in these
smaller matters Let us leave this
matter to society, and take up some
other serious affairs for the develop-
ment and progress of the country

1858 hra,

{SmrrmaT1 RENU CHAKRAVARTTY in the
Chair]

Shrimati Manjula Devi (Goalpara):
1 amn very happy to welcome this long-
awaited Bill and I am happy to  see
that at least an opening is made for

AUGUST §, Noo
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elicting public opinion and effort in
eradicating

working in this field to remove thus
evil from our society. But they find
it an uphill task. When greaf
speakers like our hon friend Shn
Tyagi are there, | am afraid it is rather
difficult for us to achieve our aum.

An Hon. Member: He spoke in a
lighter vein

Shrimati Manjula Devi: Yes; now
1 do hope that the House will take
this matter in a serious way and see
that the tragedy of our soclety 1s
removed

I shall narrate to you a few unhappy
events 1n our society, when we try to
eradicate this evil from the mdst of
Indians and raise the standards and
morale of the citizens of India and
Indian culture There was a marriage
party that came to perform the marri-
age The father of the daughter was
unable to meet the demands of the
bridegioom’s party As a result the
daughter, unable to face the insult to
her parents, put an end to her lile by
committing suicide

Therc has been another such occur-
rence When the bridegroom's party
arrived and the relations were assem-
abled and the priest was waiting to
perform the ceremony the bridegroom
refused to arrive because he did not
get the required amount As a result
the bridegroom’s party returned and
the bride was left alone According to
the social custom, after the betrothal
fs over, the bride becomes a vudath
and for her life she could not
marned

There are many such occurrences
that are happening in our society.
There are also some girls whose stories
came to our notice, namely, that they
committed suicide to save the predi.
lection of their father becawpe the
fathers had to sell the entire property
to give their daughters in marriage, All
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thiy tragedy of life could be avoided
it tas secial evil could bé removed
and the system of dowry could be
eradicated from our midst

But the measure that we take
should be effective It should not be
Just fike the Sarada Act, a mere scrap
of paper The people should be rous-
ed to co-operate with us This measure
should be a sort of opening to get the
co-operation of the people The pre
sent situation in India, especially the
economic situation 1s such that very
few can give the required amount
either for therr cxpenses for the marr:
age or as dowry for their daughter

Next, I come 10 stridhan Clause 2
ol the B says

In this Act dowry' means any
property or valuable security given
or agreed to be given to one party
to a marriage or to any other person
an behalf of such party by the other
party to the marriage or by any
other person on behalf of such
other party either at the marmuge
before or after the marrage as
consideration for the betrothal or
marrage of the said parties but does
not mclude’

(1) dower or mahar in the casc
of persons to whom the Mushm
Personal Law (Sharmat) apphes

And then comes  sub-clause (1)

which says

“any presents made at the time of
the marnage to either party to the
marriage tin the form of ornaments,
clothes and other articles not ex-
ceeding two thousand rupees 1n
value in the aggregate”

For many people this Rs 2,000 itself
may be beyond their capacity to pay,
and 1n some cases it may be too httle
This Bill should be made clear There
18 no clanification as 1t 1s In the Bihar
Bill there 1s a clear definition It says

“stridhan or anv other religious
oBligations enjoined by the Hindu

Bolans Ores 802
Private Limited
1aw or the persomal law applicable
to the parties”

17 brs,

This should be incorporated after item
(ud In clause 2 I specially stress for
11s Inclusion, because under the Hindu
Succession Act, the daughters are
supposed to get a part of the property
of the father It 15 just an eye-wash
In actual fact they don’t The father
hae the option to give away the
property to his sons by a will, be-
cause in India, there 1s partiality to-
waTlds the sons The daughters do
not actually get any part of the
fatfer's property Hence, strdhan
chould not be included in this term
“aowryY Tt wirtham frvm e
Bipar Act which I have quoted should
b, added after stem (n) in clause 2

Mr Chawrman Does the hon Mem-
be; have much more to say?

whrimatl Manjula Devi Yes

pir Chairman She can continue to-
moTTOW

17 02 hrs.
+BOLANI ORES PRIVATE LIMITED

pir. Chairman: The House wnil
now take up the half an-hour discus-
sion on Bolami Ores Private Limuted
[ will fix the time¢ Who are the
other Members  apart from  Shri
Sykla who have intimated their mten-
tion to participate in this discusmon?®
1 sée none How much time does the
hor Mmister want?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh) The
tipe may be divided half and half
15 Minutes may be given for cach

pr Chalrman Shn Shukla may
try to fimsh in 12 minutes so that
some other Members may be permit-
ted to put questions 1if they so dearre,
and then the hon Minister can reply

oy -
sHalf-an-bour discussioh -




pur steel plant will be made by the

per cent. of the shares, but the entire
financial and managerial control of
this concern, Bolani Ores Private Limi-
ted, has been given to Bird and Com-
pany as Secretaries and Treasurers of
this Company. We fail to understand
why departmental mining could not be
arranged in Durgapur on the same
pattern which has been arranged in
Bhilai and as it is being arranged in
Rourkela. When I enquired about the
reasons through the Reference Branch
of the Lok Sabha Secretariat, the
Ministry submitted two reasong for
giving the contract for supply of iron
ore to Bolani Ores (Private) Limited
instead of working it departmentally.
The first reason given was that in the
Gua region, from where supply is to
be derived by the Durgapur Steel
Plant, the private mining interests had
most of the mines in their hands. It
further says that the Gua region nas
got practically inexhaustible Teserves
of iorn ore both in quantity ag well as
in quality. The second reason given
is that the limited resources of the
Government already committed for
the development
Rajaura and Barsua in Rourkela and
Bhilai, it was conridered desirable to
develop the mines in Bolani in colla-
boration with the existing firms. Now
what we cannot understand is that the
Gua region, if it has got practically in-

of the two mines’

tant steel plant.

It was also envisaged in our Indus-
trial Policy Resolution that in future
all major mining in iron ore,
A minerals, will be done entirely in
the public sector and no mining pro-
ject will be given to the private hands.
But in utter disregard to the declared

%

ment, and in fact the whole thing is
operated and run by a British mining
company here.

The argument about the limited
resources of the Government do not
appeal and we do not see any reason
in it, because the iron ore areas of
Bhilai are being run by the Govern-
ment by help of the raising contrac-
tors. These raising contractors are
more or less labour contractors who
supply unskilled as well as  skilled
labourers for the running of mines,
whereas the control of the mines
completely in the hands of the
authorities. They put up the machi-
nery and they suprvise the running of
the mines whereas the day to day
operations and the supply of skilled
and unskilled labourers is done by the

some rates. The same lsudable practice

5
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iron ore mines in the Gua region with

Bolani Ores (Private) Limited?

In Orissa, as the House might be
aware, there is one Orissa Mining
Corporation in which the Government
of India and the Government of Orissa

of Bolani Ores (Private) Limited

Now, finally I come to the question
of prices and the length of contract of
Bolani Ores (Private) Limited with
Durgapur Steel Plant. 1 would like
to know how the prices which have
been settled with Bolani Ores (Pri-

price of iron ore at the pit mouth, 1
hope the hon. Minister will
whether we have gained any advan-
tage by entering into an contract with
Bolani Ores (Private) Limited or
whether it could have been more
advantageous to work the iron ore
mines ocurselves.

I would also like to know
of the contract. How long
to depend on the management

the
are

H
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Bird and Company to get the vital
supplies of raw iron ore for running
the Durgapur steel plants?

These are the only four points which
T want the hon. Minister to eclarify
and I hope he will be able to satisfy
us on this score.

Mr. Chairman: 1 have received a
request from Shri Panigrahi, that he
should be allowed to speak, He had
not given the intimation earlier and as
such I think the only thing that can
be done at this stage ig that he can
ask a few questions for clarification.
Then I will call upon the hon. Minister

to reply.

Shri Panigrahi (Puri): Mr. Chair-
man, 1 would like to be informed
about the following points by the hon.
Minister. Previous to the formation
of or entering into an agreement with
Orissa Minerals Development Com-
pany whether the Government of
India invested Ra. 5 lakhs or not and
started an Orissa Mining Corporation
mn Onissa and whether it was not
started in the year 1956 whereas the
agreement with Orissa Minerals
Development Company was signed on
the 5th June, 1957. Prior to the agre-
ement with the Orissa Minerals Deve-
lopment Company on the 5th June,
957, an 1dea of forming the National
eral Development Company was
also there and it had also been formed
to develop the area. I would also lke
to know whether the iron ore deposits
in the Kiriburu area of Orissa are not
quite sufficient t0 meet the require-
ments of Durgapur for which the
Government of India have started this
National Mineral Company.

With regard to the appointment of
Bird and Company as Secretary and
Treasurers, 1 would like to be infor-
ed by the hon. Minister as to what
made it necessary that they should be
appointed as Secretary and Treasurers
and what is the remuneration for their
services. What the Government of
India is going to pay or is there any-
thing in that agreement to that effect?
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[Shri Panigrahi]

1 was going through the articles of
association It really covers a wide
field than what we are given to under-
stand The Bolani Ores (Private)
Limited has about 41 objects I do
not want to enumerate all that, but it
goes agamnst the very industrial policy
of the Government of India How 1s
it possible that the Government has
gone 1nto an agreement with this
Orissa Mineral Development Com-
pany?

Sardar Swaran Singh: He 1» con-
verting the questions into a speech

Shri Panugrahi No, I am not con-
verting the guestions into a speech

My, Chairman. What 15 the paru
cular 1ssue in which he finds that the
industrial poliey 1s subverted” He may
ask that particular question

Shri Panigrahi Thi~ companv has
been formed with the object of pur
chasing ships and purchasing boats
and with the object of running diffei-
ent industries How 1s it that Gov-
ernment can enter mto an agreement
with the Orissa Mineral Development
Company with the sole object of sup-
plying 1ron ore to Durgapu but
covering all aspects of industrial
activity? How can Government go
into partnership with an individual
company, that 1s Bued & Company
whach 15 very famous and whose capi-
tal 15 owned by British interests” So
my apprehension 1s whether 1t 1s
true that the British financial interests
have prevailed upon the Government
of India to go into partnershup with
the Onssa Mineral Development
Company so as to supply iron ore
to Durgapur I think this apprehcn-
sion should be cleared

Mr. Chairman: Is it your point that
t is not only on thas particular point
of supplying ore to Durgapur but it
is a much more comprehensive agree-
ment which covers many other as-
pects of industrialisation?

[
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Shri Pasigenhi: Exsctly so. And
when it covers a wide scope of acti-
vities 1in the industrial sector I want
to know how Parlinment was not con-
sulted
Shri Smpakar: May I know when
this Bird & Company got the lease of
this area and what 15 the period of
their lease?

Shri T. B. Vittal Rao (Khammam)
And the extent of lease

Shri Bupakar: The area and the
persod of lease

Sardar Swaran Singh: Mr Charr-
man, there 15 really not much to
reply, because the points that have
been raised have come up before this
honourable House on two earber
occasions once In April when the hon
Member from Orissa, Shri Panigrah:,
tabled a starred question, and this
morning agawn in reply to supplemen-
taries to a starred question when I
threw some lhight on this Bolani Ores
Lamited

In the first place it will not be
correct to =ay that Bolan: Ores 1s in
any way a British concern The cons-
titution of it 15 quite clear Govern-
ment own a majority share, that 1s
50 5 per cent, and the Orissa Mineral
Development Company own 49 § per
cent  According to the information
in m) possession the Orissa Mineral
Development Company 1s an Indian
company, incorporated in India, and
I think the majority of the shares in
the Orissa Mineral Development
Company are owned by Indians
Therefore the basic thing which 1s
the subject matter of this controversy
does not appear to be correct

Shrl Panigrahi. May I just correct
him?

Shri Vidya Charan Shukla: Bird &
Company are the managing agents

Sardar Swaran Singh So, all that
it boils down to 1s this, namely, for
this joint venture, in which Govern-
ment hold a majority of shares and
in the mnorty part also the majo-
rity of tite shares 15 owned by Indimm
nationals, why bas the mansging
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agency been given to Bird & Com-
pany.

Mr. Chaleman: The pomnt winch
the hon. Member made was that the
majority of shares are held by Bird &
Company which is the managing
agency, and thefr contention 1s that
the majorily of the shares in Bird &
Company are foreign

Sardar Swaran Singh: That Mr
Chairman, 153 not correct factually,
because 1n the Orissa Mineral Deve-
lopment Corporation the majonty of
shares are not owned by Bird & Com-
pany.

Shri Panigrahi: They are owned

Sardar Swaran Singh: When you
check up the register you will find
that you are not correct

The point, therefore, 1s, for this
venture, as you have rightly pointed
out, why has the managing agency
been given to Bird & Company And
the objection 1s that this bemng a
foreign company, in the sense that
the majority of the shareholders n
Bird & Company may be foreigners,
why has the managing agency for this
Holani QOres been given to them.

So far as this aspects of the matter
1s concerned, 1n a venture where the
majority 13 owned by Government
and only a minority is owned by the
other party, and where out of the five
directors two are appointed by the
Government, two by the Orissa Mine-
ral Development Company and the
Chairman also ig appomnted by the
Government—though after consulting
the other partner—— we cannot say
that the structure of the company 1s
In any Way WTong or erroneous, or
that the interests of the Government
have not been sufficiently safeguard-
ed That cannot be an objection
against this,

Other points have been raised that
there are other companies, and in this
particular connection, menton has
been made that the Orissa Minng

Private Limited 810

Corporation which is a joint venture
of the Government of India and the
Onmssa Government to the tune of 50
per cent each, and it has been asked
why has this work not been entrusted
to the Orssa Mining Cerporation? 1

considerable and the Orssa Mining

Corporation will have enough to do

During the last year, 1958, the Onssa

Mming Corporation was able to rawe
about 47,450 tons in the whole of the
year. All this wassoldtothe S. T. C

for the purpose of export. They are

working 1 two or three mines Let
us hope that they work more. But,

the quantum of work that is required
to be completed for the production af
ron ore for supply to Durgapur Steel
plant i1s much larger in quantum and
1s of a highly mechanised character.
1 am afraid, the Onssa Muing Cor-
poration, 1if they had been entrusted
with thus work, would have not founds
1t easy with their resources both of
men as well as equipment to handle
this work

Government have taken a wvery
deliberate decision to expand the pub-
lic sector so far as munng of iron ore
18 concerned. The House 13 fully
aware that for Bhilai we are deve-
loping the Rajhbara mines, highly
mechanised For Rourkela, Barsua
munes are developed, again highly
mechanised It 1s our intention that
Bolan would also be highly mecha-
nised so that the requirements not
only of the existing capacity of Dur-
gapur, but 1n case of expansion, even
more might be supphied from Bolan:
Besides these, as is known, the Kiri-
buru mine is being developed in the
public sector so that it may be able
to export 2 million tons annually and
for that a contract with Japan has
already been entered into. I am
mentionmg this all to show that the
Government have not hesitated to
enter in this mining iron ore in the
public sector and to the maximum
extent all the resources that eould e
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matter of policy, we have not
any such policy that there should be
any discrimination between one Indian
incorporated company as agmnst an-
other We always talk of the
coming 1in of foreign capital in a
wvariety of directions, we are always
thinking in terms of incentives and
the hike, the creation of a climate pro-
per for forelgn investments etc Hence
in cases where there is participation
in equity capital there should not be
any objection whatsoever

With regard to the giving of the
managing agency, this point was gone
wto with great care

because we had been taking advantage
of such arrangements before also In
other directions also I think we can-

the terms are appropriate in entering
into arrangements or partnerships of
thig type

A point was reised by Shr1 Vidya
Charan Shukla that in the mattter of
the supply of raw materials to steel
plants we should not tie ourselves
down to any foreign interest. I think
it 3 wrong to say that in this case
we are In any way trymng ourselves
to any foreign interest merely because
they happen to be the managers or
treasurers of thus After all, even in



ever on any foreign interest but I do

cause of this :dea that with regard to
the supply of this or that part we are
dependent upon a source which 18 not
entirely withm our control. I think
so far ag the over-all regulation of
supply or the like in all these mat-
ters is concerned, Government 1s not
without authority or power, and no
such fear need be entertained on that
score.

Then, one or two questions were
put, about which I mght hike to
clarify the position. It ;s trye that
the Orissa Mining Corporation had
been started in 1856, and it is a part-
nership between the Government of
India and the Orissa State; but it was
considered that it will not be able to
undertake the highly mechanised form
of mining on this scale; and, there-
fore, a separate company was floated
to undertake mining for this

So far as the Kiriburu deposits are
concerned, 1 have already said that
we are developing them in the public
sector for a different purpose, namely
that of export to Japan

Then, a question has been put as to
the necessity of Mesars, Bird & Co
being given the maneging agency and
the treasurership Y have attempted
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to explain that with our hands full,

tha!
the terms were not in any way one-
rous. It hag always to be remember-
ed that in the ulumate profits that
the Bolani ores produce, Government
will be entitled to more than half.
So far as the remuneration 13 concern-
ed, i1t 15 at the following rates, on the
net profits of the company. In respect
of each financial year of the company,
for services rendered by them as
secretaries and treasurers, the figures
are 7 per cent on the first Rs. 15
lakXhs—that is, 7 per cent of the net
profits—8 per cent on the next Rs. 10
lakhs, and 5 per cent on the net
profits over Rs 25 lakhs

Then, another question was put
about the duration The imtial durs-
tion 15 for a period of fifteen years,
and, thereafter, 1t can again be nego-
tiated These points were gone info.
This remuneration that Government
have agreed to pay compares quite
favourably with remuneration that is
normally paid for similar services in
other spheres

Reference has been made by Shri
Panigrahi to the rather elaborate arti-
cles of association or the memorsn-
dum which he says appears to be
covering a large number of things.
1 am afrmad that on that score, I
shave his concern. But 1t is not un-
usual for companies to put down a
large number of things m their memo
randa or articles of association; se
we need not be frightened. The in-
tention 1s that this is meant only for
this specific purpose, notwithstanding
the mention of any other things In
the articles of association I hon
Members try to scan some of the
memoranda or articles of association
of even our State undertakings, they
will see that they also try to cover a
large field; probably in the off chanee
of some little thing coming within
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their scope and then in order not to
be depandent on any extranecus
source, by way of abundant precau-
tion, they give 1t in the form of a
particular item in the articles of
association, or in the memoranda. But
it is not the intention that this Bolani
Ores Private Ltd. would do anything
outside this. Nor iz there any risk
either, because the Industries (Deve-
lopment and Regulation) Act can
always be used to stop the industrial
activity m sny direction, if we do not
Iike. And Government being the
majority pariner, there need not be
any fear on that score that they will
do anything which is not consistent
with the industrial policy

1 would like 1o assure the House
that there is no truth in the sugges-
tion that was made that any British
interests or ke prevailed upon Gov-
ernment to enter wnto this arrange-
ment with Messrs, Bird & Co It
was considered, negotiated and discus-
sed purely on its own merits, and
Government came to the conclusion
that this was the best arrangement

So far as the area of lease 15 con-
cerned, I think it 1s about 14 square
miles or so; I am speaking from
memory; 1 have not got the exact
figure with me at the moment

About the period of lease also, I
mught say that it 1s the usual period
of lease which is permitted under the
Mineral Concession Rules. So, I
submit that there is nothing n this
about which the House need have any
fears whatsoever

The working of this company will
be watched with very great care and
control, and {f there is .

Mr. Chairman: But there 15 one
question which has been left, and that
78 the question of the price of the ore
to Durgapur and the price of the ores
to Rourkela and Bhila.

Sardar Swaran Biagh: I am afraid
I hava not really besn able to lay my
fingers on that But it T may say so,
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that is not very matzrial betause we,
the Government, are the majority
partner and on that scors, we will get
more than half of whatever is the
profit geined.

As regards the price, I think it is
also mentioned, that it will not be
more than Rs. 15 or so. I think some
ceiling has been fixed but I am afraid
1 cannot give any precise answer on
that, because I do not think any fixed
price as such has been mentioned
there—My colleague now tells me that
the price is likely to work out at less
than Rs 10 per ton I think it is
quite attractive

Shri Vidya Charan Shokia: Is
there no mention of the price m the
agreement concluded between the
Hindustan Steel (Private) Limited
and Bolani Ores (Private) Limited”

Sardar Swaran Singh: It is not at
al] necessary because Government are
the part owners and that also in a
majority way I think it will not be
in the interest of Government to enter
into that kind of agreement, because
we can always control the profits
There 1% nothing to prevent us from
negotiating @ price, and I am sure
that the interests of the steel plant
will be kept fully in view when nego-
tiating the price.

Shri Vidya Charan Shukia: There
are one or two questions I have to
ask

Mr Chairman: I think we have al-
ready exceeded the time-limit,

Shri Vidya Charan Shukla: We wll
be very happy—we would not mind
at all—if the price 12 equal to wha
we pay in the case of Bhilai. But
here the hon. Minister has not said
why a departure was made from the
carlier system of raising the iron ore
from the mines of Hindustan Steel(Pri-
vate) Limited through the contractor
system which they have followed in
Bhilai. Why they departed from this

-
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usual system and given over the
mining operations to a completely naw
concern?

Mr, Chairman: 1 think the hon.
Minuster need not reply to that. He
has already said that Government
considered that the best persons
available were Bird and Company
That, 1 think, i1s the only answer he

Prwate Limited 818

can give. We need not press that
point any further. Also, we have
already exceeded the time-limit

17-38 hrs,

The Lok Sabha then adjourned till
Eleven of the Clock on Thursday,
August 6, lmﬁmmu 15, 98]
(Saka)



8i

DAILY DIGEST

{Wednasday, Auguit, 1959 | Sravana 14, 188:  (Saka)]
ORAL ANSWERS TO

QUESTIONS 53374
S.0 Sulfect CoLumns
No.
104 Comumuttee for Interna-
tional Economic Growth. $33—3§
105 Compulsory Social Service §35—38
106 Dellu Gurudwarss D
pute 538—41
107 deposits  1n
st s41—43
108 Prolubinon of “ Ganja'"  543—4S
109 State owned oil distribu-
non 54649
111 Degree course in engin-
eening and technology 549—52
113 Pool for scientists 552—354
113 Indian deleganion to So-
viet Unuon §94—60
114 Central Public Health En-
Research Ins-
titute, r 561-62
115 Pipehine for Oal Refinenes
at Gesuhats and Barsuni  562—65
116 Coal in Kothagudam and
Tandur §65—6~
117 Demand for steel by
Bombay §67-68
118 Internstional  Develop-
ment Associstion 56869

119

Purchase of U P Zamundan

Abolinon  Bonds by
Bansras Hindu Uni-
versity 560—72
120 Bolan: ron ore munes §72—=74
WRITTEN ANSWERS ro
QUESTIONS 574—660
§ Q.
NoQ
121 Investugation agmunst H
Government ()ﬁcnl‘llj.l £74-75
122 Foreign exchange for Ha)
pigrims $76
123 Asansol Coal Mines $77
124 Sudy tour of Governor,
Reserve Bank 577-78
125 Problems of oal mdustry s78-79

127

128

Common Police Reserve
force for Southern Zone 579

Re of the Election

Quannty of 1ron ore aval-
mgmmmm 581

ANEWERS TO

QUESTIONS —consd.

s,

N
139
130

I3

i35
133

134
135
136

137

138
139

140
141

142

143

145
146

147
148
149
150

151
152

143
154

Subpsct

Resins from cashew ahell
liquor

Secretanat fic
lblnldln; or
Life Insurance Corpora-
ton

Calcutta stadium

Holidays and hours of
work 1n High Courts

Admusion nto Deltu
Colleges

Indisn school of munes,
Dhanbad

New headquarters of Deltu
Mun:cipal Corpora
uon

Free and compulsory
prnmary educauon
Study of Yogic Practices
Central Sansknit Board
Re-organusation of ad-

ministrative  set-up in
Himachal Pradesh

Re-organmsation of Del
Police

Indian Art Extubiuon at

n

Industrial Management
Pool

Grants to educanonal ins
utuuons

Basic Educanon Litera-
ture Commuttee

Acrodrome st Chuu
Electro-logging
Teachers in Delhi

Life Insurance Corpora-
ton

Fall in standards of educa-
tion

Central Basic School n
Delhu

Hindi Encyclopsedia
Hobby workshops m
umiverstics

CoLumns

s8a
582-83

583-84
584

584-85
s8s
§85-86

586-87

587
588

<90

590

591
€91-92
592-93

593-94

594
595

595-96
596

596-97
597

s98-599



8ar

[Darvy Dromsx)

822
WRITTEN ANSWERS TO WRITTEN ANSWERS TO
QUESTIONS ~conzd, QUESTIONS —ecentd,
U.sQ. Subject CoLunmns UsaQ. Subsect Costiain
Ne. No
159 Teachingof Hindi to .
91 Itahan scholarships to
Central Government Indian students 617-18
Employ 599 192 Mihary
160 Income Tax tuomrg outside India 618
cages in Punjab 599-600 103 Bu Par. o
161 Excavations in Punjab 600 193 M‘m" mrvans Jayanti 9
163 Land revenue of Himachal H g TS ot
rades :
163 National Discipline Scheme 60001 193 Mm;:yanmcgugfnﬂe- 631
164 Foreign mune owners 6or-0z 196 Oil drilling near Cambay
165 Ancient monuments n and Baroda 621-22
Bombay 6oa 197 Corruption cases 622-23
166 Chitorgarh Fort 602-03 198 Prisons 1n Himachal Pra-
167 Military Engincering desh 623
Services 603-04 199 Ergineerirg Services Fxa-
168 'Icti)fblecn Cu nauon mn munatons 623-24
1558 . 604
169 Trammrg:{stecl ergizeers  605-06 20 Reé;:: SEGSE S puwts 624-25
171 D1 aplinary action against 201 Legal Termuno ogy in Hinds Sas
Government  Lmplc yees 606 202 Grants to Punjab Um-
172 Landless Zurua< in In versity Gas
pura Goksag 203 Lhmuration of contract
173  Quarters 1n Zumua colories system in MES 625-26
n Tripura 607 204 Ol Industry 626—28
174 I“’B“I'l btuc sctocls 607-08 205 Silver production mn India 628
el 1
17§ Ba«c <chools 1in Dell1 608-09 205 g‘:rc'f:in E;:;g‘"mof Com- 638-29
176 Pdliwe Housirg Sclemes 609 207 Expenditure Tax Act 629
177 Livirg conditiens of urg-
versi y students 609 o :;c“mm Baal:es: Canson= 630
178 s":.'t:‘rl:r:;} ips fir studies So5-36 209 Whi'e cement 630
179 ‘Three vears degree course 210 Traiming abroad 630-31
in Punjab . 610 211 Museums in Punba 631-33
IR0 Claims of persons mugrated 212 Polytechmics in Punjab 632-33
from  Pakistan 610-11 213 Aud 10 cducational inst-
181 Indian students abroad 611 tutiors 1n  Punjab 633
182 Indian High G mmu sion, 214 Minirg Institutes at Kotha-
U K 611-12 gudam and Gudur
183 Commtiee on Custcms 215 Educated unemployment in
Procedures and Organi- Bombay 634-35
sations 612 216 Sultangan) finds 635
184 Audit of income-tax receipts 612-13 217 Aid to Yogashramas 6as
185 Report of the Social Welfare h of
Projects Team 613 ars M:,:I.-.m?:'t;’ecl;t: o we 635-36
186 India Seccurity DPress, haeological museum,
el C : o1 2 A el 636-37
187 Cemt mmittee  on
Prohibition 614-15 0 V’E:,&g" oms Nmmm“ hoia 637
188 Water Supply in Delh 615 221 Grante for educational
189 Incian mir force accidents 615-16 mstitutions, Onasa 637-98
190 Educational tour of teachers 617 222 Steel re-rolirg mulils 638-»

142 (A1) LSD—10



833
[Dany Dygzex]
et oo g ia4
TIONS —contd. WRITTEN ANSWERS
UsQ Subsect QUE'I'IOMTO
Ne, 2 CoLumng useQ Subject
223 Hwnd e
1 and En
graphers ghiall steno- 252 Engneer
224 Con 639- ng Caoll
il traband goods 39-40 Gulburga B
s Famun as3 Lm 65
mune condiors 1 st ﬁg:;mq""“ﬂ n ¢
226 Mica 641 354 Pensions 657
127 N . 2ss Talkad 657-58
Oml Mineral Zonal a 4, 35: Small Slrmg‘ 1;' ﬁiﬁ
228 Works of Amu 643-43 257 Constru ) o §5h==rtt
229 Go r Khusro cuion of houses fo
vernment servan 642 Scheduled Castes ~ 1n
Many ts under Delhi n
230 Go pur Admunstration 643-44 PAP 6o
overument  officials going ERS LATD ON THE TABLE 673—79
:3: Small Savings (!)R A copy of the Actuary’s
32 Dlxlnq Opium Officers 644-45 c‘:npg‘!l“;n ?1‘ financial
a3 Vol adhya Pradesh = . of the Life ""1 bustncss
‘olun 45 Cu nsurance
Dﬂgﬂ force for ,n;s“;:‘:": "2 s Inda
a3¢ Mineral s of 17 646 glc hiabiliies  of Uonu?:
235 1 yunl-mery 646~ Beciimber 19<z: | ket
ndus STy
SN fows:ia. Himectis v anee C 33:35 gl fhsurc
]
236 Open cast munng of I St 2 A ation Act, 1956
at Palana in |km‘mc gyl & Bistesiont
2 er 6 regardirg  the
37 Deposits of 1ron o 48 control o Flood
Andhra Pradesh re in the ﬂondp leﬁ::::it:: pod
28 %,"’qu““mn for ol 648 49 the country =
ng in Punab (3) Ac
230 Jud 650-¢ ¢ py of cach «f
Judges of Punjb High ' Bader " Sub u’é’f.";'f"""‘x‘
Hostel for tnbal gurl 651 Secuon 28 of the (ﬂmgr
Imphal giris and  Manersh (Regulation
241 Weslth Tax 651 :;sq__nc\-clupmcm) Act,
243 Report of the o5t
Commis-
goner for Scheduled mthG S R No 377 dated
Castes and Schedul g e
Trives cduled m:l‘l'll c;nun amend-
243 IAS 652 slothe  Minc
HE R Sy B
2.4 Gazet 652 pment Rules 1958
ted holidays 6 )G S RN
245 Extensions and e 52-53 the 4th Apr:(; 388 dated
‘G“;thmts of Central 199
vernment Officers 6 (mgmﬁ S R No 729 dated
U6 ﬁme Bank of India 53;34 ‘t a7th June, 1959
247 Vacancies f 54 () G S R No
o Oél erhulrop.:; the 2s5th Jl.il:.6 * dl.;;g
under the Central Sec- making ~ ccruain smend.
retariat Clerical Scl ment to the  Mincr
248 D heme 654-5 Conservation and o
efence Services Orga 5 ment Rul sd Duvelop-
nisation = s cs, 1958
aso Repealing of old $5-56 (4) A copy of cach of
Tripurs laws 1n following m“ﬁﬂtw::
35t Jhumia rehabi 656 under sub-sectuon (2) of
bilitatson Section
656 Ind 3 of the All-
1n Services, Act 1951



8as

(s) A copy of

() G SR No 652dated
the 6th  June, 1959 ma-
king certain  amend-
ments to the All  India
Services (Provident
Pund) Rules, 1955

() G S R No 653dated
the 6th June, 1959 ma-
king certain amendments
to the Indian Ciwil Ser-
vce Provdent PFund
Rules, 1942

(1s) GS R No 654 dated
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king certain amendments
to the Ind an C wil Ser-
Service (N n-Buropean
Mrmbers) Provident
Fund Rules 1943

(1) G S R No 655dated
the 6th Junc, 1959 ma-
king certain amcendments
to the Secretarv of States’
Services (General Provi-
dent Fund) Rules, 1943

(v) G S R No S45dated
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king cerimin amendment
to the Indian Adm nis-
trative  Service (Pay)
Rules, 1954
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king certain her amen-
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Police Service (Pay)
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(vn)G S R No 850 dated
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king certain rther
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Fund) Rules, 195%.

(o, G S R No Bsgi dated
the 25th July, 1959 ma-
king certain further am-
endments to the Indian
Civil Service  Provident
Fund Rules, 1942

(1x) G S R No 842 dated
the 25th julv, 19<9 ma-
king certain amendments
to the Secretarv of State
Services (General Pro-
vident Fund) Rules, 19043

Notification
No 22/2/59— Delhidated
the 16th July, 1959,
under sub-section (2)
of Section 479 of the
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Delht Muniopal Cor-
poration Act, 1957,
making certain amend-
mn;;nl to the %;Ihl Mu-
nict TpoOTAtion
{Flcetion of Councillors)
Rules, 1958, published,
in Delhi Gagette

(6) A copvof Novfication
N> GSR s92 dated
the 16th May, 1959,
under sub-section (2)
of Section 11 of the
Salaries and Allowances
of M msters Act, 1952,
making certain  further
amendments to the Mi-
nisters (Allowances,
Medical Treatment and
other Privileges) Rules,
1957

(7) A copy of each of the
following  Notfications
under  sub-section (4)
of Secton 19 0f
Medicinal and Tolet
Preparations {Excise
Dutiey)  Act, 1955,
making certain further
amendments to the Me-
dicinal and Tolet
Preparatons (Excise Du-
ties) Rules, 1956

(1) G SR No €17dated
the 30th May, 1959

) GSR No 754 dated
the 4th July, 1959
(8) A copy of each of the fol-
lowing notficauons under
sub-section (4) of Section
43B of the Sea Customs
Act, 1978 —

() GSR No s19 dated
the 2nd May, 1959

() GSR No 520 dated
the 2nd May, 1959 mak=
ing certain further amend-
ment 10 the Customs
Dunes Drawback (Brand
Rates) Rules, 1958

(m) GSR No 540 dared
the oth Mav, 1959 mak-
ing certan further amend-
ment to the Customs
Duties Drawback (Fixed
Rates) Rules, 1958

(w) GSR No. 543 dated
the gth May, 1959

(v) GS.R No 566 dated
the 16th Masy, 1959 .



By

PAPERS LAID ON THE TABLE—contd.
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Rules, 1958

) G.S.R. No. dated
‘“the 16th May, :5;':9 mak-
certaun d

(=) GSR M'Ng 621 dated
1 mak-
funl':r,' ”a'mnd

Jewellery) Rules, 1957

ISR s b,
» 19, =
Y, 1959

ment to the Customs
Dunes Drawback (Brand
Rates) Rules, 1958 and
Customs Duties Draw-
back (Fixed Rates) Rules,
1958

(x») G.S.R No 626 dated
3oth May, 1959

D Sl 5
s I -
m;ummfu!-th amend-
ment to the Customs
Drawback (Fixed
Rates) Rules, 1958

il

@) A copy of esch of the

followming Nouﬁuuom
under

sub-section  (4)
Samunofthcm(:u
soms Act, 1878 and Section
8 of the Central Excises and

) GSR. No. s71 dated

the 16th May, 1959 mak-
humﬁummud-
ment to the Customs and

Centrel
Rates
W' (Figed )

2
oo
.
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(i) Ggsotlifhra' 629 dasted
2y, 1959 mak-
Y, 1959

ment to the Customs nul

Central  Excise Duties

Refund (

Rules, 1958 and Customs

md 1 Excise Duties
(Fixed Rates)

Rnlu, 1959

&F

(w) G § R No. 630 dated
the 3oth May, 1959 mak-
1ng certain further amend-
ment to the Customs and
Central Excase  Dutes
Refund %Fm:d Rater)
Rules, 198

(10) A copy of Nouficat:on No
(sz R 875 dated the 24th
}uly, 1959, under sub-scc-

3) of Secuon z8 of
lhc presecntation  of the
People Act, 1959, making
certmin further  amend-
tion ftoh:thle’:ople Prepa
tion of t
raton of Electoral P’R:f.)

Raules, 1956
(u] A copy of the of
the Rchabihitation ce

Admumsmaton  for the half
ended the 318t Decem-
, 1958, under sub-section
(z)ofu-mun 18 of the Re-
habiitauon Finance Ad-
munmstration Act, 1948

(12) A copy of each of the fol-

pers under sub-

secuon FI.} of Section 639

ofsthe Companies  Act,
19560 —

(n)chmt on the w:k!ng
Tnpura

Bmk Lamuted

the yesr ended the 31st
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) Directors’ Report wn

(Aanoun of the Ttlﬂlﬂ‘l

s'.mmmnndmd
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the year ended st

December, 1957 .
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@) Letter No. 1-Rep. II
s/s8  dated tl'fte &ll:lh
anuary; 1959 from the
rector of Commerciul
(A}glet, IINI;'dw Dellu _ll_o the

ral Manager, Tripura
State  Hank 'l.x:mu-d,
Agariala.

- . .

OPINIONS ON BILL LAID
ON THE TABLE .

A copy of Paper No 1 con-
wimng opuons  un  the
Sikh Gurdwaras Bul which
was circulated tor the par-
pose ol dJhoung opmon
thereon bi. the 3oth July,
1959, war laid on the Table.

STATEMENTS BY MINIS-
TERS . . .

(1) The Minster of Tiansport
and municauons (shn
S. K. Paul) made a suate-
ment regarding the acciden.
10 Kalinga Asrhines’ Dakota
arcraft near  Alon in
N.E.F.A, on the 3rd August,
1959. .

(2) The Deputy Mimster ol
Finance (Shuman  Tar-
keshwart Simha) made a
statement  correcung  the

reply given on the 13:h
March, 1959 v a Supple-
mentars on Sidrred Question
No 1193 rcg,.lrdmg Indus-
t1al Finance Corporation

REPORT OF COMMITIEE
ON  PRIVAT) MEMBLRS'
BILLS AN.) R+SOLUT-
IONS PRLOSLENTLED .

Forty-sixth Report was presen-
ted
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BILL PASSED . .

HALF-AN-HOUR

PAPLRS LAID ON THE TABLE ~coud.

COLUMNS,
683768
PFurther discusmon  on the

motion to consider the
Indian Electricity (Amend-
ment' sll, as reported by
the Jonr Commtiee, com-
cluded. Aficr the clause-
by-clause  conwideration,
the Bl was passed

MOTION TO REFER Tiil
BILL TO TOINT COM-
MITTEE U'QD!:R CONSI-
DERATION . .

The Mimster of Law (Shn
A. K.Sen) moved that the
Dowry Prolubiuon  Bill
be referred to a Jant Com-
mutted. The discussion
was not concluded, N

CUSSION - b .

Shn Vidya Che# an  Shukla
raised a hali-un-huour dis-
cussion on pomts Fsing .
out oi the anwser given on
the 16th Apnl, 1959 1o
Starred Questuion Nu. 1365
mlrdﬁtaz Bolam Ores Pn-
vate . . .

‘The Minister of Steel, Mines

and PFuel (Sardar Swaran
Singh) replied to the debate.

AGENDA FOR THURSDAY,

AUGUST 6, 19¢9,SRAVA-
NA/15, 1881 (Sak<)

Further  discussior on the
monon to refer the Dowry
Prolubiuoa Uil and  ats
adoption and alse di cus-
sion on the Report of Lafe
Insurance Corporation



